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He took action and the police start-
ed behaving themslveg after that. Sir,

if the police are like this, if this is
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a pubhc apology.
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MR, CHAIRMAN: Now, Mr.
Upendra.

[The Deputy Chairman in the
Chair]

..SHORT DURATION DISCUS-
SION—FAILURE, OF GOVERNMENT
TO PROVIDE ADEQUATE SECURI-
TY TO SHRXI RAJIV GANDHI AND
TO PREVENT THE LARGE SCALE
VIOLENCE IN VARIOUS PARTS OF
THE .COUNTRY FOLLOWING HIS
ASSASSINATION

SHRIL PARVATHANENI UPENDRA
(Andhra Pradesh): Madam, while pay-
ing glowing tributes to the memory
of late Shri Rajiv Gandhi yesterday,
who was killed.in a very .dastardly
manner at Sripeyumbudur. on May, 21
we deliberately refraineq from refer-
ring to the other aspects of the assas-
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sination, - particulazly the security
lapses which led to the assassination,
and also the horrendous acts of
violence, arson and looting indulged
in by these fake followers of Mahatma
Gandhi in vatious parts of ‘the coun-
try taking the excuse of Rajivii's
death, Today, the Chairman has been
kind enough to give permission to dis-
cuss both these aspects. I would like |
to take the first ong to start with—
the security lapse which leg to the as-
sassination of Shri Rajiv Gandhi: I
charge this Government with, criminal
negligence in providing security to
Shri Rajiv Gandhi because the Tamil
Nadu administration ig now directly
under the control of the Centre and
there were enough indications that
something dangerous would happen
during Shri Rajiv Gandhi’s visit to
Tamil Nadu, Now, the asssssination
has taken place and in any ofher
civilised country, any ‘Gavernment
under similar eircumstances would
have owned moral responsibility for
such a lapse and would have quit.
But, I do not expect Shri Chandra
Shekhar to do that. Madam, T am also
surprised that the Central Bureau of
Investigation, the Director of Central
Bureau of Investigation, Mr. Vijay
Karan expressed satisfaction over the
security arrangements, even before
the inquiry has been completed, Y
quote from the “Hindustan Times”
dated May 25, 1981. “The Director of
Ceniral Bureau of Investigation, Mr,
Vijay Karan has expressed matisfac.
tion over the security arrangements
made by the police for the eampaign
meeting of the former Prime Minister,
Shri Rajiv Gandhi, who was killed in
a blast at Sriperumbudur oh Tuesday
night.” Tt is highly objectionable that
the CBI Director should have gone
on record giving a clean chit to the
police and other authorities in the
matter even before the inquiry has
been completed.

Madam, T further said that there was
enough indication of the impending
danger to Shri Rajiv Gandhi. I guote
from the “Hindu” dated May 28. “The
TNCC President Shri K. Ramamurthy,
who was upset over the visit as he
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was not consulted, called on the Gov-
ernor Shri Bhishma Naraiyan Singh
around 3 PM on May 21 and expressed
unhappiness gver Shri Rajiy Gandhi
being taken to out-of-the-way places
like Sriperumbudur at that late hour.
The Governor is understood to have
suggested to Shri Ramamurthy to
persuade the organisers to limit the
visit to urban centres. According to
one source, a delegation of the TNCC
leg by Shri Ramamurthy had met
Shri Rajiv Gandhi even on April 18
and advised him not to undertake any
election campaign in Tami] Nadu as
they foresaw some danger to his life.’

There are other indications also of
the Congress party itself being re-
quested tg cancel the visit and the
High Command not agreeing to the
same. These reportg indicate that the
Governor and the State administra.
tion of Tamil Nady hag the informa-
tion earlier that there was some
danger to the life of Shri Gandhi and
1, therefore, charge this Government
with neglecting this aspect and not
making proper arrangements during
his’ visit there,

The papers reported that at the
time of the assassination nop screening
of people in the reception line with
metal detectors was undertaken. Y
quote from the “Indian Express” dateq
30th May, 1991. “The assassination of
the former Prime Minister, Shri
Rajiv Gandhi, at Sriperumbudur on
May 21 could have been prevented
had security men screened the people
in the reception line with metal
detectors, according to explosive ex-.
perts.” The experts told the UNI here
on Wednesday that the high explosive
RDX as it is called, used in the bomb
could have been detected by metal
detectors since it contained metallic
parts such ag the detonators and bat-
tery which had metal parts. The steel
missile pellets mixed in the explosive
said.”

This is also a very serious lapse.
There are standing rules that during
the visits of the ex-Prime Minister,
metal de'fectors should be used and
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proper scanning of the people should
also be done. There is also a report
that there were np metal detectors at
all at the site. I quote from the
“Hindustan Times”, issue dated the
28th May:—

i

“The Tamil Nadu Mahila Congress
(I) President, Ms. Lakshmi Albert,
and the General Secretary, Ms.
Rama Devi, have allegeq that the
police officialg present at the public
site at Sriperumbudur did not have
metal detectors. This shows the cal-
lous attitude adopted by the Tamil
Nadu Government in dealing with
the situation there.”

Then, the most horrendous aspect
of the police phandlig of the situation
was that when the explosion took
place, all the police officers ran away
from the site excepting one, the DIG,
Mr, Raghavan. All of them took their
vehijcles, removed their uniforms so
that the people would not identify
them and they ran away, everyone of
them ran away, from the site without
even looking at the dead and injured
bodies or taking immediate action for
their medical aid also. 1 was told by
Mr. Jayanthi Natarajan yesterday
that the PSO, the Security Officer,
was alive when she first looked at the
bodies there and probably, even if
Mr. Rajiv Gandhi was not instantly
dead, his body would have been left
there for nothing would have been
done there because of the way in
which the police ran away from the
scene. There was not even an ambu.
lance there and that was also a serioug
lapse. The papers also have reported
that because there was no ambulance,
the body of Shri Rajiv Gandhi had
to be brought in the police van all
the way tp the General Hospita] in
Madras.

There is a report that the site select.
ed for the meeting itself was not suit-
able from the security angle and, in
spite of the people pointing it out,
ultimately, the meeting’ wag held
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there—I dop not know at whose in-
stance and I do not know whether
the candidate, Shrimati Maragatham
Chandrasekhar herself insisted on it
or the police had decided on it—but
the fact is that the site itself was a
security-risk area. Thig is what we
have been told, Then, Sriperumbudur
itself is a place where foolproof securi.
ty could not be provided. I reag the
statement of the Minister of State
for Home Affairs telling that Mr.
Rajiv Gandhi himself was neglecting
his own security during the last few
months and they pointed out the fact
to him in writing also. I do not know
how far it is correct. The Prime Min-
ister also has said somewhere that he
himself wrote four times to the for-
mer Prime Minister about the security
risk and his violation of the security
rules. I do not know how far this is
eorrect. But I hope they will clarify

this point L

Now, a judicial inquiry has been
ordered into the assassination and the
termg of reference are quite incom-
plete and unsatisfactory. The terms
of reference must be expanded so
that all ramifications of this assassi-
nation could be brought out.

There is also a report that the
material used, the explosive used,
was of the American Army make and
that also gives a new dimension to
this assassination and whether any
international agencies or organisa-
tions are involved in this assassina-
tion has also to be investigated and,
if necessary, the help of the Interpol
and other such organizations should
also be taken.

There was an unnecessary contro-
versy regarding not providing the
SPG for the protection of the former
Prime Minister. It is very unfortu-
nate that allegations have been made
against the previous Government,
headed by Mr. V. P. Singh, that the
gecurity or the SPG was withdrawn.
I would llke to clarify, as a former
membgr (f the then Government,
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that we took extreme care in previd-
ing security to Rajiv Gandhi.

And even this was discussed
with Mr, Chidambaram who
12 NooN was looking after his secu-
rity, both inside the Parlia-
ment and outside. Even in the
Parliament House also, when he
came and requested that some rela-
xation should be made so that armed
people could be put -in the Gallery
beside his seat, where he was sitling,
it was agreed to as a special case. It
was never done in.the history of
Parliament. And we agreed to that
also, knowing fully well that he was
a security risk. In this case, even
outside also, ample security was pro-
vided for him., I do not want to go
into details. They know. A total of
about 155 people were assigned duty
to protect him in all respects, with
about nine cars, including four
bullet-proof cars, not only for him
but for his wife and children also.
Bullet-proof cars, escort cars, were
also provided, not only for him but
for Shrimati Sonia Gandhi and
children also. Even in the school
where his daughter was going,
enough security was provided; even
in the class room a security woman
was sitting. I do not know whether
she is still doing that. We took all
the care to provide security to him.
It is not correct to say that we
ignored the security aspect.

But as regards the SGP, Madam, I
would like to point out that when the
Act was passed in 1988, on May 12
in the Rajya Sabha when the Bill
was discussed, I myself pointed out
that this Act was being brought spe-
cifically to protect the Prime Minister
and contingencies might arise when
ex-Prime Ministers would become
security risks and therefore that
aspect should also be covered. This
was my specific question. Suppose
you say that there are special reasons
for a particilar family or a partl-
cular individual and they are exposed
to certain secyrity risks, what will
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happen after they relinquish the off-
ice? Suppose the Prime Minister
who is today exposed to a big secu-
rity risk, goes out of power or office
tomorrow, then who will  protect
him? What will happen to him? I
am posing this question to the Minis-
ter because these points will arise.
You are concerned about the Prime
Minister. And no Prime Minister is
permanent.” Madam, you were in
the Chair at that time. You said: it
is for the officec, Mr. Upendra—not
for an individual.” I said: “I know
it is only when he is in office. But
when he goes out of office, what will
happen? It does not say about it.”
Madam, you said: “This Bili is very
limited, it has got very limited scope
of discussion, it is not personally for
Rajiv Gandhi but it is for the office of
the Prime Minister.” And . Mr.
Chidambaram, while replying, also
said that this Bill was intended to set
up a Group to protect the person
whosoever he may be who occupies
the office of Prime Minister. The
office of the Prime Minister, in our
Constitution, is a unique office; it is
office of the Chief Executive. “And
then he did not say,” the paper says,
“what the Government proposes to
do if the Prime Minister who is
exposed to security risks went out of
office.”

Therefore, Madam, this Act passed
by the then Congress Government,
specifically  related to  the Prime
Ministers in office. And we foresaw
certain . circumstances and we wanted
to enlarge the scope also. But the
then Government did not agree. Pro-
bably they thought that security had
to be provided to Mr. Morarji alsc.
Probably, they created that Act and
they did not want to ~extend the
s~ope, In fact, I sugsgested that that
kind of security should be vprovided
not only f{o the Prime Minister but
also to the President and the Vice-
President. But that was also not agreed
to at that time. Therefore, now their
coming and telling that the SPG was
withdrawn from Mr. Rajiv Gandhi is
not correct. And in fact when this
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duestion arose, we discussed with Mr.
Chidambaram and told him that this
Act, as passed by you, gives some
special immunity to the persons of
the SPG because they can shoot any-
body and they are not liable to any
action. That cannot be extended to
the people who are not holding any
office. That was specifically pointed
out. The via media adopted was that
the persons. from SPG were transfer-
red to the Delhi Police, and wete
again put on duty to protect Rajivji.
Among these 150 people who were
protecting him included those people
he specifically picked up from the
brevious SPG.

THE PRIME MINISTER (SHRI
CHANDRA SHEKHAR): May I
ragquest the hon. Member not to tell
details of the security arrangement
that the persons from the SPG were
sent to the Delhi Police and they
were again... (Interruptions). These
are matters not to be discussed.

SHRI PARVATHANENI UPEN-
DRA: It came out in the papers.
Madam, it is not a secret. Everybody
khows about it. We have told this
in the Parliament itself at that time.
Aud we clarified this also. I am
answering to the criticism of the Con-
gress Party deliberately throwing the
blame on our Government, on the
Government” headed by Mr. V. P.
Singh that we withdrew SPGQ, There-
fore, I had to explain this...

SHRI HANSRAJ BHARDWAJ
(Madhya Pradesh): Madam, on a
point of order. He is misleading the
House. (Interruptions) o

SHRI PARVATHANENY UPEN-
DRA: Madam, I am not yielding...
(Interruptions) I am not yielding.

THE DEPUTY CHAIRMAN: It is a
point of order. Let me hear what he
says.

SHRI HANSRAJ BHARDWAJ:
There is always a question of quality
-and quantity. The question is, if the
Government feels that a particular
leader of any party, much less a
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former Prime Minister has security
hazards, and a request is made to the
Government of that day, namely the
Vishwanath Pratap Singh Govern-
ment, was the Government not
requested for better security arrange-
ment? And the reply was—the
former Minister will remember—that
“we are spending one crore in terms
of money on his security.” And now
they are saying that we have not
specifically raised the question of
raising the quality of security. People
of Delhi Police were put there. We
are not saying about that. But the
point is that your Government took
the plea that SPG is meant for so
and so. We are not on SPG. You

are sending’ these Black Cats and -

whatever it is to several people.
Could you not deploy a better force
at that time at the specific request
of the former Prime Minister? You
ignored it. We are not blaming any-
body. But we are saving that these
are questions of national importance.
Any Prime Minister who relinquishes
office is entitled to it. But they said,
‘we are spending one crore of rupees.’
(Inferruptions) They said one crore
is being spent.

SHRI CHANDRA SHEKHAR:
Madam  Depufy Chairman, this
matter is being discussed. I have no
right to request you to ask the
Members not to speak unrestrained.
But the times are very critical, While
discussing security, we should main-
tain certain restraint because if they
talk everything, from the Govern-
ment side, I am not going to say a
word about the security because that
much right or privilege I must have.
I shall request all Members from all
sides that they may talk about secu-
rity lapse. But on security arrange-
ment, a Member who was in the
Government, should not talk about
the security arrangement in the past
or even of today. This much request
I shall make. (Interruptions).

PROF. CHANDRESH P. THAKUR
(Bihar): On a point of order.
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SHRI JAGESH DESAI (Maharash-
tra): Then what is the point in dis-
cussing at all? (Interruptions).

THE DEPUTY CHAIRMAN: Mr.
Desai, somebody is on a point of
arder.

PROF. CHANDRESH P. THAKUR:
Madam, the Prime Minister has just
made a very serious and disturbing
statement. He said that whatever you
might discuss, the Government is
not going to respond to the security
aspect. Then the whole discussion col-
lapses. (Interruptions) Let the Prime
Minister revise his stand that he will
kindly consider the sentiments of the
House and respond to the security
aspect rather than denying right in
the beginning that he is not going
to respond. This is very unfortun-
ate. (Interruptions)

SHRI CHANDRA SHEKHAR:

Madam Deputy Chairman, the mat-

ter is not clear. I make it much
more clear. I did not say that you
don’t....

PROF. CHANDRESH P. THAK-
UR: What words have you used?

SHRI CHANDRA SHEKHAR: I
am using the same word again. You
discuss everything about security as-
pect. The Government is not going
to say a word about security arran-
gements, That is what I say,

SHRI V. NARAYANASAMY

- {Pondicherry): Why?

(Interruptions)

SHRI CHANDRA SHEKHAR:
Please hear me. (Interruptions)
Why you are losing temper? I do not -
understand. (Interruptions) Will you
please hear me? (Interruptions) I
am not losing temper. You are ma-
king.... (Interruptions).

PROF. CHANDRESH P, THAK-
VR: It is the privilege of the House
that we.can raise the question of
absence of security and you are
duty-bound to reply to every as-
pect.
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SHRI CHANDRA SHEKHAR:
Madam Deputy Chairman, I said
vyou discuss the lapses. I shall reply
about the lapses. But about the sec-
urity arrangement that has bzen
made.. . (Interruptions),

gmd wla @A (TeT w3
=i &1 fagw 9 §... (wraam)

=t Glita feg  waqafaan
(fge) ¢+ o a@ & wv § &
a1 9 wgqa Y, g4 vgId ¥ faadl.
fedt g WY O fgear 4 oY o4&
FITOT g AR AT &0 a9 gl
gs T 9§t 9¥ f3ar 5@ & fag
g oag S §¢ &1 WHIW I TW
R § av gaei & §a| It
gmr. ., (csa=aw)

SHRI N. K. P. SALVE (Maharash-
tra): Madam, I should like to be ap-
prised of the precise scope of the
debate because the Prime  Minister
says we can discuss the lapses but
-he is not going to say a word about
the arrangement. The  discussion,
Madam, relates to the failure of the
Government fo  provide adequate
security to Rajiv Gandhi.

SHRI CHANDRA SHEKHAR: I
was referring to only today’s arran-
gement. I am sorry if you misunder-
stood. The hon. Member was referr-
ing to certain things which are not
generally talked about. Suppose
some officers are being deputed to
some places, many things are not
declared and arrangements are made
secretly. But about Rajiv Gandhi,
regarding arrangements made that
day or earlier, all those details will
be given to you. But the whole tro-
uble is that you people don’t hear. 1
am saying thet we should not talk
about security arrangements.

THE DEPUTY CHAIRMAN: Now,
I hope Members are satisfied and
*we can csontinue the discussion,

SHRI PARVATHANENI TUPEN-
DRA: I can only say that the Prime
Minister is trying to be naive. Un-
less we know what arrangements
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were made, how can we pinpoint the
lapses? Only when you know  that
certain arrangements were to be
made but there were no such arran-
gements made and there was a lapse,
that you can discuss. But
he says you can discuss
here the lapses but not the arrange-
ment. What is this? I can’t under-
stand., All these instructions were
communicated all over the country.
Every Sub-inspector and Circle-ins-
pector all over the country has a
copy of these instructions and not-
hing is secret in that.
protect
Mrs. Sonia Gandhi and her children,
we are not asking for those things.
But we are going into the past and
you have to tell us that these were
the arrangements which were supp-
osed to be made but which were not
made. You canno{ escape from the
responsibility, being the Prime Min-
ister and running the Government
in Tamil Nadu.

SHRI CHANDRA SHEKHAR:
You are talking about the SPG. An
hon. Member has said, “You made
a statement that you are spending
more than a crore of rupees”. Are
you going to discuss this? (Interrup-
tions).

SHRI PARVATHANENI
DRA: 1 never said this.

UPEN-

SHRI CHANDRA SHEKHAR:
What Mr. Bhardwaj said is not a
correct thing? Madam Deputy Chair-
man, I took objection to only one
sentence that certain SPG men were
transferred tQ the Delhi Police and
they were posted with Rajiv Gandhi.
So I said you should not have said
it. I am requesting you to have
some restraint. If you don’t restrain
about the quantity. What the hon.
the question that Mr. Bhardwaj has
raised.

SHRI S. JAIPAL REDDY (Andh-
ra Pradesh): The objection was not
about the quantity, What thg hon.
Member said was about the quality
of... (Interruptions).
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THE DEPUTY CHAIRMAN: Hon,
Members, please. We have got a

very serious discussion before  us.
Assassination of the former Prime
Minister and leader, Mr. Rajiv Gan-~
dhi, is being discussed. Mr, Jaipal
Reddy, your name is before me. I
have also listed the number. I would
request you to kindly speak what-
ever the matter you want to speak
when your turn comes. If there is
going to be interruption at every
sentence, I don’t think a meaningful
discussion will take place. So please
abide by it.

SHRI M. S, GURUPADASWAMY:
{(Uttar Pradesh): I don’t want to in-
terrupt the proceedings at all. I only
draw your attention to the fact that
there was an allegation made by
Congress friends against our Govern-
ment sayisg that the help of the
SPG people was not at all  taken,
and that is why, my friend was rep-
lying to that point. That is the speci-
fic thing... (Interruptions).

SHRI HANSRAJ BHARDWAJ: If
there is a discussion on this point,
they will not be able to stand for a
minute in the House... (Interrup-
tions). You have made every effort
by making him the target.*

(Interruptions)

SHRI M. S. GURUPADASWAMY:
He is a very responsible Member,
and... (Interruptions), He is making
an allegation.

* ... (Interruptions)

'SHRI HANSRAJ BHARDWALJ:
You discuss with me and I will con-
vince you... (Interruptions).

SHRI PARVATHANENI TUPEN-
DRA: We are now discussing a very
serious matter. ..

THE DEPUTY CHAIRMAN: I re-
quest the hon. Members.. (Interrup.
tions) .,

SHRI 8. JAIPAL REDDY: Let
that not go on record.
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THE DEPUTY CHAIRMAN: I
will look into the record.. (Interrup-
tions). Let me look into the record.

In the light of the seriousness of

‘the situation and the discussion be-

fore us, please spealg when your
time comes. And Mr. Upendra, you
have faken enough time, and..

SHRI PARVATHANENI UPEN-
DRA: No, I have not taken any time.
What is the time prescribed? I am
the opeinng speaker.

THE DBPUTY CHAIRMAN: You
might be the opening speaker but
that does not mean that you have
not to abide by thg _tjmci.

SHRI PARVATHANENI
DRA: What about them?’

UPEN-

“THE DEPUTY CHAIRMAN: I am
speaking for everybody.

SHRI M. S. GURUPADASWAMY:
Let them not play politics on this im-~
portant and crucial issue.

THE DEPUTY CHAIRMAN: 1
said I will look into the record.

SHRI PARVATHANENI UPEN-
DRA: I would also like to raise an-
other pertinent point, because when
we talk of security for the ex-Prime
Ministers, the present Prime Minis-
ter should be worried because after
a few days he will be ex-Prime
Minister. Now, we are only discus-
sing about the lapse of security for
Mr. Rajiv Gandhi, But a  similar
threat is there for Mr. V., P. Singh

also. A bomb was thrown at Sita-
marhi on November 24, acid was
thrown on December, 20. I would

like to know from the Prime Minis-
ter whether security was strength-
ened after these incidents. And if
Mr, Rajiv Gandhi’s family has been
provided security, his wife has been
given security, his children have been
given security which we do not grud-
ge; we fully support it and in fact that
should be strengthened, nothing has
been provided for Mr. V., P. Singh’s
wife or his son, or even security pro~

*Expunged as ordered by the Chair.
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vided to Mr. V. P. Singh’s son was
withdrawn when he went to Cal-
cutta...... (Interruptions).

SHR; S. S. AHLUWALIA: This is
the attitude...(Interruptions).

SHRI M. S. GURUPADASWAMY:
Are you grudging security for Mr.
V. P. Singh? Is it your response?

SHRI CHANDRA SHEKHAR: Yes.
terday morning, I got information
from Mr. V. P. Singh’s household; a
particular person who is a Member of
this House approacheg me. Imme-
diately a senior officer approached him
and Mrs. V. P. Singh, and all arran-
gements have been made to his and
to her satisfaction. If there is any com-
plaint, he can send it to me. All
other arrangements will be made.
(Interruptions)

SHRI PARVATHANENI UPENDRA:
Madam, every life is precious and we
have to make uniform arrangements.
(Interruptions) The point that 1 am
stressing is, every life is precious.
Uniform arrangements have to be
made tp particular categories of per-
sons who have security risk. This is
all I wanted to say. There is nothing
wrong in saying that.
(Interruptions)

FA a0 @ad  (wFene)
* (swaart)
SHRI PARVATHANEN] UPENDRA:
Madam, how can I continue 'when
there is so much disturbance? Then,

I will have to take more time,.
(Interruptions)

THE DEPUTY CHAIRMAN. Mr.
Abrar Ahmed, your name is here. 7
will allow you.

MISS SAROJ KHAPARDE: Madam,
I am walking out in protest against
Mr. Upendra’s speech.

(At this stage, the hon. Member left
the Chamber)

~

)

'lnfpunged ds ordered by the Chair,
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SHRI PARVATHANEN] UPENDRA:
Madam, how can I go on?

THE DEPUTY CHAIRMAN: Mr,
Abrar Ahmed, your name is there. Ag
I said, everyone will get a chance te
speak. Let Mr. Upendra continue.

DR. ABRAR AHMED (Rajasthan):
Madam, 1 am on a opint of order

THE DEPUTY CHAIRMAN: What
is your point of order?

Ilo WAL WgAZ : AT wIET
A% HIET &1 TI-FTT G4 TUHT
Geifed & aqw &g oo W
T Hofo fug &1 At Wt foun

oo g & FE e § &
AT w«ga qar da Ad g

Wi # fore TETT gt gt & AR
faa samre § sg 9fea1e Qo fRarar
AT EHT & TS D ¥R T Gew
T8 I7 A T Adf T gFA T
T Al F OFIT AT F Amem
HET R T wg g e el
& TuF aTqe@ W S ug WIS g
gl F A K s @ @ g
Igh aFgifd; at%.a Fi M g K
31 Ty S wamm gar v 1 b
@ 7@ fr Sed YR dcgm
sReR w7 far b ar damfeer
deast w®] AT, 73 % zrg?q"gcr qar
&) fag S5 § IAF wewr E;E
g 9y wg wmw wfg B aam
fedt §ae sAEm %1 faq a0 39T
I8 'MW Wt TF Ay WA ¥ faU
®F T} 49, 98 qW w1 Arew L\l
% faws s ® 91 afl q& q@
g1 (vaeum)

SHRI PARVATHANEN] UPENDRA:
Madam, how can I go on? There are
8o many interruptions.

THE DEPUTY CHAIRMAN: You
conclude now.

SHRI PARVATHANEN] UPBNDRA:
I cannot conclude,
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THE DEPUTY CHAIRMAN:. You
have to conclude.

SHRI PARVATHANENT UPENDRA:
You control them, I would have fi-
nished in fifteen minutes. You are
not controlling thera. I cannot con:
clude. [ will continue.

THE DEPUTY CHAIRMAN: Mr.
Upendra, T am not taking it seriously.
If T had taken it seriously, I would
have asked you to sit down. You
please conclude now.

SHRI PARVATHANENT UPENDRA:
T have net come even halfway. I have
not come to the other aspect.

THE DEPUTY CHAIRMAN: You go
fast. .

SHRI PARVATHANENI UPEN-
DRA: You control them.

Madam, the Minster of State for
Home convened a meeting yesterday
to discuss this aspect. It is good he
discussed it with the party leaders. I
hope he wilj come tp an agreement
with the parties to evolve foolproof
security arrangements for the cafe-
gorieg of people who have security
risk. There is a proposal for a Central
agency to monitor the movements of
such VIPs. It is a good idea.’'I hope
he will pursue that.

I will now come to the secorrd as-
pect of the discussion today,- mamely,
the violence, looting and arson which
occurred in the wake of Shri Rajiv
Gandhi’s assassination. As we poin-
ted out yesterday, all of us were deep-
ly and sincerely disturbed by the
death, "the dastardly assassination of
Shri Rajiv Gandhi. But unfortuna-
tely, certain people, particularly, some
sections of the Congress Party in
various States....

SHRIMATI JAYANTHI NATARA-
JAN (Tamil Nadu). How can you say
‘Congress Party’? How do you know?
You cannot say ‘Congress Party’.

SHRI PARVATHANEN] UPENDRA:
I will give you evidence. Let them
rebut it. I will give evidence, Let
them rebut it. '
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SHRIMATI JAYANTH]I NATARA.
JAN: He is making allegations against
the Congress(I) members of other
States. They cannot{ come here and
reply. (Interruptions). He cannot
level allegations against the Congress
(I) members of other States who can-
not come here and reply.

SHRIMATI RENUKA  CHOW-
DHURY (Andhra Pradesh): Hundreds
of identities have been given. What
else do you require? (Interruptions).

SHRIMATI JAYANTH]I NATARA.-
JAN. Madam, I want to raise a point
of order.

SHRI PARVATHANENI UP-

ENDRA: Before I expand
my statement, I would
like to quote a small news item

from the Deccan Chronicle edited by
the Congress (I) Member of the Rajya
Salbha, Mr. Chandrasekhar Reddy.
This is dated May 22. It says, “The
irate mob, mostly supporters of Cong-
ress (I), set fire to more than dozen
vehicles including 4 RTC buses in and
around the city to express their anger
at the killing of their beloved leader,
Mr. Rajiv Gandhi.” Of course, I can
quote many other news items, but this
has become a habit with the Congress
(I). ... (Interruptions). Mdama, if
you will not control... (Interrup-
tions) Let them reply later. I cannot
complete even gne senfence if they go
on interrupting me like this. How can
I speak? (Interruptions).

ofwat awqr afga (ST RIW)
Jg  FY BT IETH FE 5T F G
... (=aaA) |

THE DEPUTY CHAIRMAN: Please,
Satya Bahin. (Interruptions). What
point of order do you want to raise?

SHRIMATI JAYANTHI NATARA.

-JAN: Heg is referring to most of the

Congress(I) members who cannot
come here and say something about
the allegations being levelled against
them. He cannot take the names of
those who are not present in this
House. Let him say sbout us, who are
present in the House, so that we can
reply to him. - R ik i} Y
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Every moment you are replying on
behalf of others, on behalf of those
who are not present in this House.
(Interruptions). What is all this
lecture during my speech? (Interrup-
tions).

SHRI S. VIDUTHALAI VIRUMBI
(Tamil Nadu); Congress has incited
violence,

(Interruptions)

SHRI PARVATHANENI UPENDRA.:
They are going to speak. Let them
reply when their turn comes.

(Interruptions)

THE DEPUTY CHAIRMAN: Please,
take your seat. Even the senior Mem.
bers are interrupting.

SHRI PARVATHANENI UPEN-
DRA: It has become a habit with the
Congress party to try to exploit eve-
ry personal and national targedy into
a vote catching device.

SHRI JAGESH DESAI. No, no, he
cannot say like this. He cannot utter
these words. Be serious. Do not bring
in politics here. We know what is
happening in Hyderabad. (Interrup~-
tions)

THE DEPUTY CHAIRMAN: Please,
1 have requesteq the Memberg time
and again, do not level any allega-
tions, try to speak about the security
lapse. What is the use...

SHR] PARVATHANENI UPENDRA:
There is the other part of if.
(Interruptions)

THE DEPUTY CHAIRMAN: Please
’ (Interruptions)

SHRI S. VIDUTHALAI VIRUMBI:
Vazhapadi Ramamurthy started alle-
gations against each and everybody
in Tamil Nadu. ...(Interruptions)..
Who is responsible? In Tamil Nadu,
more than Rs. 100 crores worth of
Jroperty has been reduced to ashes.
... (Interruptions) ...
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SHRI PARVATHANENI UPEND-
RA: They can reply later. Why do
they disturb like this?

SHRI M. S. GURUPADASWAMY:
Madam, let us remember that this is
a debate. They have every opportu-
nity to reply to the points raised
here. ... (Interruptions)...

SHRI PARVATHANENI UPEND-
RA: Madam, the PCC Presidents of
Tamil Nadu and Andhra Pradesh are
on record. The PCC President of
Andhra Pradesh said that the mur-
der was committed following a
conspiracy by Messrs. V. P. Singh,
N. T. Ramarao and Karunanidhi. The
PCC President of Tamil Nadu also
made the same statement. This is
how they instigated their followers.

Madam, ia Andhra Pradesh, cinema
Louses, business establishiments, cars,
buses, lorries, scooters, factories, me-
aical shops and nursing homes were
burnt. Shops were looted. They were
particularly fond of looting liquor
shops. Whenever they start this—it
is uniform all over the country—-they
first attack the liguor shops,. consume
liquor first and do the other things

_ afterwards, And this was not a spon-

taneous reaction, Madam, because
within one to one-and-a-half hours
they started this looting spree, arson
and all that. Suppose there is a
spontaneous reaction, people would go
and attack everything, Generally
they attack public institutions, public
conveyances, Government offices,
etc. But it was not like that. It was
done selectively. The houses and pro-
perties and shops of activists of the
Telugu Desam Party, the CPI, CPI-
(M), BJP and the Janata Dal were
specifically selected and within a few
hours valuable properties were gutt-
ed. In Andhra Pradesh itself, the loss
is estimated at about Rs. 75 crores.
The targets were specific and  well
chosen. In many places, senior
Congress leaders—local lcaders—dir-
ected and incited the rampaging
crowds.

SHRIMATI JAYANTHI NATARA-
JAN: It is* ... (Interruptions)...

*Expunged as ordered by the Chair. -
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SHRI PARVATHANENI UPEND.
RA: You can say* You can, always,
because you are accustomed to te}i-
ing*

Madam, we have a list of 23 places
where the MLAs, the Congress Par-
ty’s Mandal Presidents, even  some
Ministers, organized and incited this
arson and looting at several places.
Their High Command did not con-
demn it, the Chief Minister did not
condemn it for five days, and the
PCC President encouraged this by
throwing the blame on the Opposi-
tion parties.

Very horrible things were  com-
mitted—and I don't want to go into
the arson and looting part of it; that
we all know. Even women were not
spared; they were molested. Only
two instances I will quote here., In
the Khammam District, in the village
of Marlapadu in the Vensuru Man-
dal, a young girl who was running
a paan shop was dragged out of the
shop and, in the presence of her
mother, stripped and paraded her
naked because she is supposed to be
a supporter of the  Telugu Desam
Party. ... (Interruptions)...

Madam, in Suryapet, where many of
the houses of the Communist Party
sympathizers were attacked, a preg-
nant woman was dragged out of her
tiouse. Her name is Kola  Aruna.
She was a pregnant woman. She was
dragged out of her house and kicked
in her stomach. In the same village,
there was a woman who underwent a
major operation. She was aiso drag-
ged out of her house and assaulted.
That means they did not even spare
the women and, with whoever they
had some personal scores to setile,
they attacked them, looted their pro-
perties and burnt their properties,
A team, an all-party team went there
from Delhi. The victims came to
Hyderabad and narrated very hor-
rible stories which were very heart-
rending. co

The unfortunate part is that the
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bolice remained inactive always at
every place. It is not only that in some
places they connived but that in other
places they were inactive because of
the involvement of the Congress
leaders there. They themselves con-
fess that because of the presence of
the Congress MLAs they could not
take action. I quote only ane instance.
*the Kurnool APSP Second Battalion
Sub-Inspector, gave a statement 1o
the public and to the police also in
Hyderabad itself that two MLAs~-I
don’t hesitate to name them* led an
attack on some of the properties of
the Telugu Desam leaders and other

ghops and that because they  were
leading the attack and they were
accompanied by their gunmen, he

could not take action. The DSP and
the ACP were present there. e
looked at them for instructions. They
winked and said, “You don't take
any action. Keep quiet,” In fact, he
went to the extent of {elling them,
“If we could not control such inci-
dents happening in our presence, why
should I remain in the force, aund
what is the sanctity of this uniform
I am wearing?” He gave a  very
pathetic story. Then we have got
evidence. Even the Director-General
of Police gave a memo to the City
Police Commissioner for not taking
action against the MLAs. When com-
plaints were made on telephone fo
the DGP, he gave instructions to the
Police Commissioner to arrest them,
but they were not arrested because
the police itself was afraid. The po-
lice officers, the IPS officers have now
come out with a statement that it this
is the type of situation and involve-

ment of the .

SHRI JAGESH DESAL: T have a
point ot order. The persons who can-
not defend themselves here, their
names should not be mentioned,

SHRIMATI JAYANTHI NATARA-
JAN: How do you expect them to de-
fend themselves?

SHRI JAGESH DESAT: 1 want 2

ruling, Madam. (Interrupsions’

*Expunged as ordered by the Chair.
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SHRI PARVATHANEMNI UPEND-
RA: I am not making any s=llega-
tions. I am quoting from the news-
paper reports which were not contra-
dicted. (Interruptions)

THE DEPUTY CHAIRMAN: Just a
minute.

SHRI JAGESH DESAL: He has
mentioned two names, Madam.
(Interruptions)

SHRI PARVATHANENI UPEND-
RA: Please don’t disturb, Jayanthi.
Please listen to me. You reply to me
later,

SHRI JAGESH DESATI: Madam,
the names of those persons who cannot
defend themselves here, cannot be
mentioned. (Interruptions)

THE DEPUTY CHAIRMAN: Mr.
Upendra, the procedure in this House
is that the names of persens  who
cannot defend themselves are not
mentioned. The newspapers write
many things, but we de not discuss
everything written in the newspapers.
So, I will request you not o men-
tion their names,

SHRI PARVATHANENI UPEND-
RA: They are referring to so many
persons.

THE DEPUTY CHAIRMAN: I have
not allowed anybody to do so. Just
a minute, please,

SHRI PARVATHANENI UPEND-
RA: They are referring to NTR
every minute. Is NTR present in the
House? :

THE DEPUTY CHAIRMAN: Just
a minute, please. (Interrupiions)

Another thing is that the matter is
under investigation. You can talk
about those things, but please re~
strain yourself. Don’t mention  the
names.

SHRI PARVATHANELN! 1JPEND-
RA: T am carefully putting it.

THE DEPUTY CHAIRMAN: I'am
just telling you. I have had previous
experience. Please be careful. Don't
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mention the names of the officers
who are not present over here,

SHRI PARVATHANENT UPEND-
RA: Okay.

SHRIMATI MARGARET ALVA
(Karnataka): The names should be
cxpunged.

THE DEPUTY CHAIRMAN: And
the MLAs also. Let the commission
of inquiry go into it, and they will
bunish the culprits.

" SHRI PARVATHANENI UPEND-
RA: It has not yet been appointed.

SHRI JAGESH DFSAIL: Those

names should be expunged from the
record.

. THE DEPUTY CHAIRMAN: Yes,
I will look into the record. 1 assure
the House, please.

SHRI PARVATHANENI TUPEND-
RA: Madam, I don’t want to narrate
all the ....

THE DEPUTY CHAIEMAN: Now
I think you better conclude.

SHRI PARVATHANENI UPEND-
RA: They are not allswing me to
speak. You are advising me only but
you are not stopping them.

SHRI JAGESH DESAI: A point of
order.

SHRI PARVATHANENI UPEND-
RA: What point of order? There is
no point of order in this.

THE DEPUTY CHAIRMAN: Mr.
Upendra, how do you pre-empt?
When they speak, I might tell them
also to conclude. It is my duty to tell

everybody to conclude at somie point
of time.

st mfa anft (I3 ¥qw)
FAT YR G T A W F T e
wReda Fger € (Awam)
__ Svgwmfa: A3 THRY @ g
Rl
SHRI PARVATHANENI UPENDRA:

Madam, in Tamil Nadu the DMK's
newspaper “Murasoli” office was
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ransacked and set it on fire. The
house of the Genera] Secretary of the
DMK was also ransacked. His car was
burnt and about Rs. 100 croreg worth
of property wag looted allover the
State. All the DMK candidates who
were going to the polls were attacked
and their campaign material was

burnt.,

In Tripura seven CPM party work-

ers were killed... (Interruptions) ...
What is this running commentary? It
is very unfortunate. None of you
speak freely like this.. (Interruptions)
...Please listen to us. Mrs. Jayanthi,
you must have been shocked at the
death of Mr. Rajiv Gandhi. Why are
you still making noise here? ... (In-
terruptions)...Over a thousand estab-
lishments of the CPM, CPI and the
Janata Dal were set on fire by the
known Congress people, In fact, we
demanded postponement of the elec-
tions in Tripura because in the pre-
vailing atmosphere elections cannot
be held there, In Tamil Nadu eleven
lives were lost in the incidents.

In Andhra Pradesh as a protest
against vandalism, arson and violence,
Mr. N.T. Rama Rao went on fast from
30th of May, 1991, in a public place
and the unfortunate part of it is that
the Chief Minister did not react to the
three demands raised by Mr. N, T,
Rama Rao. They are. (a) a judicial
inquiry by a sitting Judge of the
Supreme Court, (b) giving full com-
pensation to the victims and also (c)
giving punishment to those why are
invelved in the incidents. The Chief
Minister after five days reaeteg to it
and very formally condemned it. None
of the Ministers visiteq any of the af-
fected places in the fourteen districts
involved ip the disturbances, Only
one Minister made a ceremony of visit-
ing one or two places in Hyderabad.
Even the Congress (Iy High Command
also did not condemn any of these
incidenty here. The atrocious part was
that when Mr. N. T. Rama Rao was
sitting on a fast in an open space, the
Commisgioner of Police had the
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temerity. to write “] cannot provide
security to him. Shift him t, some
other place desired by him,” You
see that was very atrocious, The Police
Commissiner did not visit the place.
Thousands of people visited Shri N. T,
R. and met him there. But the police
never gave any protection to him, As
a result, we had to come here to re-
quest the Prime Minister to deploy
the Central para-military forces for
the protection of Shri N, T. Rama
Rao. Now after dithering for 5 to 6
days, the Chief Minister announced
an inquiry by a Judge of the Supreme
Court ang appointed an official com-
mittee to assess the losses but so far
none of the prominent legislators of
the Congress party or their leaders,
who have been named in the FIR and
the police investigations have been ar-
rested. The Chief Minister is behav-
ing in the most dictatorial and in-
sensitive manner. Even while conced-
ing these two demands also, he did
not refer to N, T, Rama Raop ang his
fast. In fact, when the Press asked
about the fast and all that, he shouted
at them “Don’t refer to his name and
all that.”

The most atrocious actien was taken
against the fasting leader two days
ago. They went to the place where
N. T. Rama Rao was fasting. 145
AM,, as Shrimati Renuka Chowdhury
was mentioning an unearthly hour,
was selected. The Police were request-
ed to wait until 3 A.M. because that
was the normal time for Shri NTR
to wake up. But they said, “we have
to arrest him immediately,” Some
two thousand people came and
ransacked everything including his
water bottle, telephone and what not,
The barricades were destroyed. All the
warkers, MLAs and MPs were beaten
ang his own personal staff were beaten,
The journalists and Press photo-
graphers were beaten and he was
draggeq to the 'hospital. They said
“His life was in danger.” For two
days he was in the hospital without
any treatment, without any food or
anything, If he wag in such a danger
two days ago, how could he survive?
Today under Magisterial orders, they
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forcibly gave him some food and inj-
ected saline. As a potest, he left the
hospital and he has discontinued the
fast. This is the type of treatment
which they have given a man who
went on a peaceful ‘satyagraha’ in
Gandhian style demanding justice for
those whg are involved in the inci-
dents. And they have charged him
under section 309 IPC, attempt to
commit suicide. This is a very funny
thing. First they said he wag not ar-
rested and he was only moved to the
hospital to safeguard his own life, But
vesterday they said he had been rel-
eased on bail. The police suddenly left
the place. (Interruption).

THE DEPUTY CHAIRMAN: Please
conclude. You have taken one hour.

SHRI PARVATHANENI UPENDRA;
This is the type of treatment they
give. We demand action against the
culprits there who have been named,
And the remaining demands that N,
T.R. put forward must also be con-
ceded. We met the President also, We
met the Prime Minister. And locally
also, all the parties tried to convince
the Chief Minister to
concede the demands. He first
refused to meet them. He said,
“I do not want o meet them.” Yester-
night when all the parties went to the
Chief Minister because reports came

that N.T.R.’s health was deteriorating,

though he was in the house, he re-
fused to see them telling them that
he was not in the House. This is how
their own Chief Minister is behaving,
While on the one side they are trying
to evoke sympathy following the

death of Rajiv Gandhiji, on the other, -

this is the type of incidents they are
involving themselves in. This is the
type of tribute they are paying to the
memory of their leader. It is very
atrocious. T condemn this type of in-
cidents and the actions of the State
Governments of Tripura, Tamil Nadu
and Andhra Pradesh. And there
should be a judicial inquiry into the
incidents in Tamil Nadu and Tripura
also. We also demand that the elec-
tions in Tripura must be postponed
until the situation improves.

'
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SHRI N. K. P. SALVE: Madam, as I
rise to participate in this debate, I
think it is necessary for me to spell
out the precise scope of this discus-
sion and the debate. Undoubtedly, the
discussion refers to the security lapses
ang the security lapses, we certainly
shall refer to. But the theme of the
discussion is the assassination of
Rajiv Gandhi. Ang therefore, it is
hecessary to refer to the factors and
causes which have hopelessly vitiated
the atmosphere conducing violence
as a result of which ultimately the
precious life of Rajiv Gandhi was lost.
So far as the security lapses are con-
cerned, I can only submit that the
security made there was at best sim-
ply comical,

Madam, like the whole nation,
I have not been able to get out of the
very dark shadow of gloom and agony
which the assassination of Rajiv
Gandhi has caused. In his assassina-
tion, Madam, I submit, the very light
that illumined the path which could
have taken this nation to success
and out of the impasse that it has
been extinguished untimely and the
nation has been engulfed in a very
serious crisis and pusheq inty a very
grave peril, The assassination of
Rajiv Gandhi was planned wity im-
peccant meticulousness ang it was ex-
ecuted with consummate skill. The
ruthlessness and the extraordinary
professional expertise clearly evident
behind the diabolical conspiracy so
successfully planned and so immacula-
tely implemented leaves very little
doubt about the hand of the agencies
of powerful couniries inimical to us,
out to destabilise us and to destroy and
dismantle the very foundation of our
nascent Republic. The gruesome mo-
dus operandi of those who operated
the gang of assassins. Madam, has
opened an absolutely new and a fear-
ful chapter in international terrorism.
Particularly for democracies, it is of
very great concern that suicide squads
have come about who have easy access
to the leaders because in democracies
leaders have tp be close to their peo-
ple; they have to be close to their
electorate; they have to be close to
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the masses; they cannot keep sitting
in ivory towers surrounded by im-
pregnable security. And wity this
kind of modus operandi developed, 1
think the democracies in the world.
must be terribly disconcerted is it
hereafter in democracies, the leaders
would be going to the people without
risking their own lives? What is
worse, Madam, is openly now vio-
lence is being preached as a legiti-
mate means to achieving political
ends. That is the most unfortunate
part of the matter.

Madam, before I proceed to refer-
ring to what I consider the security
lapses, I will briefly deal with the
points raised by Mr. Upendra.
Madam, categorically and unequivo-
cally, I want to state in this House
on my own behalf and on behalf of
my party that we condemn violerce
as an end to achieving political
means. Very much more to us,
violence is anathema to democracy
to which we are pledged. Democracy
to us is not merely a form of Gov-
ernment. It is the very way of our
life, it is an article of our way. We
condemn, therefore, wherever vio-
lence has taken place. We offer our
apologies to all of them whose shops
have been looted, whoever be the
miscreants. Destruction of public
and private properties is no way to
show your indignation on the
assassination of Rajiv Gandhi. There
are other ways. If we come to the
path of rectitude, something else has
to be done at some other end. At
the same time, I submit with humi-
lity and respect to my Members of
Telugu Desam, kindly in this hour
of very grave distress in which all of
us are emotionally surcharged, don’t
try to politicise any violence, (Inter-
ruptions). I heard Mr. Upendra in
rapt attention without disturbing.
May I crave the same indulgence of
courtesy? ’

SHRIMATI RENURKA CHOW-
DHURY: Mr. Salve, you have always
been a wonderful man. I want to
tell you, we are willing fo listen to
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you with rapt attention. But unfor-
tunately, I was not -accorded the same
courtesy. That is a different matter.
It doesn’t matter. On one to one
basis I would listen to you and I want
to tell you, in my State people are
being destroyed. (Interruptions).

SHRI N. K. P. SALVE: It is not a
debate. I am not yielding anymore.
I want to submit that whereas the
miscreants and culprits must be
arrested, I have no doubt in my
mind whatsoever, at the same time
that the occasion must never be used
to settle a political action and a poli-
tical vendetta. Is it  possible for
anyone? Supposing something happens
tomorrow in Maharashtra. Is
it open for me to pick and choose and
say “All right, you are extinct, you
are extinct”? The law must be
allowed to take its own course.and
the enforcing authorities cannot be
unduly pressurised. Ultimately it is
always open. If you feel that some-
one has been left out, you can always
go out to a court of law and file a
complaint against him. But to maize
that a political issue is unfortunate.

Madam, the second aspect of 1ihe
matter T want to submit is the ques-
tion of compensation. I am all for
giving market compensation to those
who are needy and who are poor.
But, Madam, it has been laid down
in cases out of number that people
who have been affluent, who are rich,
who own large commercial proper-
ties, cinema houses, to them, giving
compensation at market value is just
not tenable. Let not this kind of a
selfish demand blur the real issue,
the issue of the violence.

SHRI PARVATHANENI UPEN-
DRA: Madam, I know what he Iis
referring to Mr. NTR has made a
categorical statement that he is nwot

taking any compensation. (Interrip.
tions).

SHRI N. K. ‘P. SALVE:. Madam,
have I taken Mr. NTR’s name? (In-
terruptions) I am- postulating a
proposition of compensation- and it -is
my submission if at the market rate
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eompensation were to be paid at this
kind of destruction of property, then

I think the Government will go
bankrupt. Let it be a reasonable
compensation. Compensation has to

be paid. I maintain that to the poor,
entire market compensation should
have been paid, There is only one
more point I want to refer to. It was
most unfortunate that some names
should have been mentioned. If
those people are guilty, let the police
go and take them and let the law
take its own course, but to refer to
some names on the floor of the House,
of people who are not here to defend
themselves, to say the least is the
total violation of the norms which
we are to follow in this-House.

Madam, I want to make one more
point and I have done on this issue
snd it is this. We were told that
forcibly he was asked to take
rasamosa or something like that. We
have been given to understand,
Madam, and I want the Government’
to make this point clear whether
forcibly he was fed or whether he on
his own volition gave up the fast. It
is a very serious matter... ’

SHRI PARVATHANENI UPEN-
DRA: There was a magisterial order.
They brought the magisterial order...

SHRI N. K. P. SALVE: I am asking
this Government. I do not know
what the facts are. You might be
knowing the facts better than I do.

SHRI PARVATHANENI UPEN-
DRA: I do better.

SHRI N. K. P. SALVE: Yes, I do
concede, but at the same time I would
want this Government to clarify
whether the food was forcibly given
to him or whether he gave up the
fast orl his own volition because we
understand, and I submit emphati-
cally we have been told, that he gave
up his fast on his own volition and
he went to address some meeting for
one hours... (Interruptions)... I
leave it at that, Madam. So far as
the fast part is concerned, that is over
now. But so far as the assassination
is concerned, on the security of
Rajivii there are various angles
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which need to be really inquired into.
Before I come to the security
lapses for which this Government
has to be squarely blamed, I want
to refer to one or two points raised
by Mr. Upendra. He was defending
his own Government’s attitude and
his own Government’s action and
he stated that more than adequate
security, according to him, had been
provided to Rajiv Gandhi. And he
also went further and-said that SGP
was created specifically for the
Prime Minister whoever the DPrime
Minister may be. And for that pur-
pose he has asked them some very
valid questions. The security of a
country has to be related to the
quantum of risk involved to the life
of the people and the family to
whom you are providing security.
Madam, do I have to tell him that
number one security risk in this co-
untry for quite some time after Mrs.
Gandhi’s assassination has been Ra-
jiiv Gandhi? And if he was a num-
ber one security risk and if you
could not under the law provide the
same SGP, could you not have under
your own executive authority bpro-
vided identical security to Rajiv
Gandhi? If you were not wanting to
be petty about the whole matter, did
You or did you not refer to the cost
which was being incurred in provid-
ing security to him? . . . (Interrup-
tions)... R |

SHRI PARVATHANENI UPEN-
DRA: Why didn’t you raise it with
Your puppet Government for four
months?

... (Interruptions) ...

SHRI N. K. P. SALVE: What I
have to say about the security lapses
is... (Interruptions)...

Yes, I am coming to that. I am
coming to that, Gurupad. You please
take it from me that we are not go-
ing to leave their own security lap-
ses. Tt is our beloved leader whose
life has been untimely taken away.
Assassination is too serious, Rajiv
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Gandhi’s assassination is a matter in
which you we emotionally involved.
We are not going to leave them,
whether this Government or any
Government which could have be-
haved so negligently as they did be-
have. But I must deal with one or
two points he has raised. It was not
a question of one crore of rupees..
... (Interruptions) ...

SHRI JAGESH DESAI: Why did
you not do it? People were agitaied.

THE DEPUTY CHAIRMAN: Don’t
interrupt him, Mr. Desai.

SHRI PARVATHANENI UPEN-
DRA: T raised it at the time of pas-
sing. Your Government did not do
it... (Interruptions)...I raised it in
1988. Your Government did not

, raise it.

SHRI N. K. P. SALVE: If you had
done it, Rajiv Gandhi could have
been saved...(Interruptions)...

THE DEPUTY CHAIRMAN: Mr.
Salve, please continue... (Interrup-
tions)... Please don't interrupt him.
Let him speak.

SHRI N. K. P. SALVE: Madarm, I
want to submit that the attitude and
the treatment shown by V. P. Singh
Government, so far as the security
was econcerned left much to be des-
ired. They could have been far more
maganimous and could have shown
a real good taste about it but which
I regret they did not show Madam,
before I proceed to the security lape
ses at the spot where Rajiv Gandhi
was assassinated. ..

I must submit one thing
1 p.M, that from whatever reports

I have from the papers. I
have no doubt in my mind what-
soever that the Chief Minister of
Andhra Pradesh has shown an impe-
ccant and exemplary attitude in the
whole matt-r. He has appointed a
Commission of Inquiry; he is agree-
able to pay rcasonable compensation
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and he has said that he is not going
to protect and shield anybody, how-
ever powerful and mighty; whatever
may be his political contact, if he
is found to be guilty he must get his
own punishment, In this view of the
matter. Madam, I only repeat that
it is unfortunate that things should
have been politicised. Madam, S0
far as the security of Rajivji is con-
cerned. I do concede that in the pre-
ceding two months Rajivji was a
little averse to excessive security
standing between him and the peo-
ple coming to garland him or shake
hands with him or even to hug him.
But that was all the more the reason
that the security should have been
far more fool-proof because Shri
Rajiv Gandhi, everyone knew, was
number one security risk. The total
lack of any planning and the total
lack of any seriousness in implemen-
ting the planning of the security was
so manifest in the manner in which it
has been dealt with. Actually, it ap-
pears that the security was wholly
non-existent despite the presence of
some police officers. Madam, the visit
of Rajiv Gandhi. to the place was de-
termined in advance ang it was well
planned. They had all the time in the
world to comb the entire area. They
had all the time in the world to get
rid of those people from the area
where Rajivii was to get down from
the car and go to the podium, clear
the way excepting those who were offi-
cials allowed to be there by the party
official. Instead, all and sudry were al-
lowed tqo be there, These are elemen-
tary matters. Madam, if only care
had been taken not to allow people on
Rajivji’s way to the padium excepting
those who were officially” permitted,
perhaps this nationa] tragedy could
have been averted and avoided. This
was not done, This is not a matter in
which we become wise after the
event, But it is manifestative and in-
dicative of the fact that the entire se-
curity was invisible, the entire secu-
rity had been misplaced, they were
just watching the fun which, 1 think,
was the situation there. Tt appears
prima facie that the assassins had a
fielg day and they could have Killed
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Rajivji twice over with impunty be-
cause it appears that effective security
was wholly invisible, utterly irrele-
vant. In fact, as I submitted, no plan
of security seems to have been evolved.
Madam, the magnitude of the national
tragedy casts a very onerous and
heavyburden on those in charge of
making security arrangéments - ifor
Rajivii on the night of 21st May, in-
cluding the Central Government. The
Commission must fully inform us as to
how our beloved leader could be liqui-
dateg with impunity, with such and
ease by the assassins who are identi-
fiable, Madam, I submit that the assas-
sins were people who did not belong
to the common stock of the local peo-
ple and by their features, by their de-
‘meanour, they could have been easily
identified. If the security were alert
and vigilant they would know the peo-
ple whg were likely to be there, some
people who were not in the ordinary
run of things, who they would not
want anywhere near. But no such
efforts seems to have been made.
Madam, this appears to be the prima
facie situation on studying the de-
tails of the assassination reported in
“The Week’, Indeed Government of
India had appointed a Commission of
Inquiry which is headed by a Spureme
Court Judge, Mr. Justice Verma.
Madam, we welcome the appointment
of a Commission of Inquiry under the
Chairmanship of Supreme Court
Judge. But the terms of reference of
the Commission, however, are highly
unsatigfactory. The Government must
realise that the nation is no mood to
accept findings which do not 'go to the
very root of the conspiracy of the as-
sassination and clearly identify per-
gonis and interests, however mighty
or powerful, behind Rajivii’'s assassi-
nation, ang their motives and links in
India must be identified. It is not assa-
ssination of an individual, but this is

the beginning of an unholy plan to
liquidate the Indian republic. What
else can be the intention behind liqui-
dating the only as Indian leader ca-
pable of saving the nation’s honour,
unity and integrity in the worst hour
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of its peril? Therefore terms of re-
ference of ‘the Commission must be
more comprehensive, Madam, my party
President has already taken up the
Mmatter with the Government, We
want the terms of inquiry tgo be fairly
wide and comprehensive so that the
report of the Commission is not some
day considered as a hogwash. I do not
Wwant to cast any aspersions at all what-
soever on the Commission and its mem.
bers, But, it does happen ang it has
been our experience that some Com-
missions’ reports have only done the
work of white-washing. This is not
bossible ang that will not be done
here and 1 want the Government to
react to the stand taken by my party
and to the letter which my Party Pre-
sident has written, so far as the terms
of reference are concerned. Madam, I
must submit that the whole approach
towards security is extremely causual.
It is so comical; it ig difficult to decide
in half a minute. Madam, I want to
submitt as to what happened to me. I
ceaseq to be the Chairman of the
Finance Commission, and the position
I held had the rank of a Cabinet
Minister. My security was withdrawn
after I ceased to be the Chairman. My
report was published. One of the re-
commendations was that Rs. 100 crores
should be given to the Punjab Gov-
ernment to meet the threat of the ter-
vorists. Madam, I received two tele-
phone calls consecutively one after
another. Then I received a card in
which I was very badly condemned
I talked to one of the ministers of the
erstwhile Government. Shri V. P,
Singh's Government. He talked to Shri
Mufti Mohammed Sayeed and he gave
me three personal bodyguards, I
thought that was gooq enough. Some
time later e suspicious looking
people were seen loitering around my
bungalow. I approached the Minister
of State for Home Affairs saying that

sometimes 1 have to go away and my
wife lives alone in the sprawling
bungalow ang requested that I  be
given minimum possible security for
the sake of my wife who has to live
alone while I am away for days and
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days. The Home Minister very gene-
rously promised that the security per-
sonnel would reach the next day. The
Minister of State working with t.he
Prime Minister talkeq to some police
official who promised that the security
personnel would reach that evening. I
dig not want any eloborate security
measures but only the minimum so
that unauthorised people did not walk
into my bungalow. But that tomorrow
never came and that evening never
came. What came is something which
left me baffled. After about 30 days,
some agency, some officials in Nagpur
enquireq from a family friend at my
back to find out how genuine was the
threat to the life of Mr, Salve in
Nagpur. Madam, the whole approach
is so casual, so callous; I just cannot
understand, Isn’t it the basic duty of
the Government to provide security
to the leaders who go to the people?
Therefore, I hope the issue of money,
the issue of expenses, ig not brought
in while considering the security of
the leaders.

Madam, coming to the assassination
of Shri Rajiv Gandhi, those who had
the privilege of working with Shri
Rajiv Gandhi loved him profoundly
for hig fearless qualities of head and
heart, He exuded personal charm cou-
pled with charismas so rare that it
would be the envy of the tallest con-
temporary world leader. His qualities
as a human being were simply ador-
able and matchless. His warmth, his
graciousness, his dynamism, his flair
for perfection endeareq him to all and
sundry who met him and dealt with
him. Above all, his rodust personality
and . unparalleled gentlemanliness
while dealing with public affairs earn-
ed for him love and respect and adu.
lation as an angel among human be-
ings. Yesterday, this House paid very
great tributes, All the leaderg of va-
rious political parties paid their ho-
mage in the highest terms to Shri
Rajiv Gandhi. 1 was profoundly impre-
ssed by the unequivocal and categori-
cal disapproval by the leaders of
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violence. They condemned violence.
They condemned violence in unequi-
vocal terms and it was ecqually grati-
fying for me to hear from the leaders
pledging themselves io adhere strict-
ly to the cardinal norms of demo-
cracy.

Madam, it was really heartening to
hear this kind of approacn and at-
titude and sentiments by leaders of
all the parties. But I have reserva-
tions about some of the utterances of
some of the political parties bhecause
the profound precepts, the high-~
sounding precepts which were pro-
pounded yesterday, which were prea-
ched yesterday, are at considerable
variance with their own practice at
the ground level, at the political track
level, and the precepts and practices
of these leaders do not harmonise.
After hearing the speeches, when 1
was hearing the speeches in this
House, I thought that we were all
living in the Gandhian democracy,
but T realised later and T thought that
I must pose some very important
questions to myself.

If all the political parties are so
sincere and committed ifo the norms
of secularism, norms of non-violence
and norms of democracy, then who
was responsible for the unprecedent-
ed venomous and scurrilous cornmun-
al propaganda in the recent election
campaign? The second question ‘that
came to my mind was this: who was
responsible for the large-scale™ poll
violence during the election cam-
paign? The third question which
came to my mind was this: Who was
responsible for the killing of the in-
nocent men, women and children be-
longing to the minorities in UP and
Bihar particularly? Let the political
parties and their leaders put their
hands on their hearts and answer
these questions. Have the political
parties no links with the violence or
the killings or for all the malprac-
tices in the election campaign? Are
not the political leaders responsible
for engaging goons, for capturing
booths, for bogus voting, and for im-~
personations?  Every conceivable
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electoral and criminal offence is com-
witted in the quest for more and
wmore votes. What has happened in
the preceding one-and-a-half years
quring which the roots of our demo-
cracy were badly shaken and the
Indian republic was severely mauled
by repeated communal violence des-
pite the universal commitment of all
the political parties to democracy, to
uon-violence and to secularism?
Waked communalism has been prea-
<hed. Religion is being cheaply used
and communal propaganda is being
unleashed without any consideration
for the norms of India’s democracy
and in violation of the electoral and
criminal law of the land. Has not

tommunal frenzy, has not muscle~ .

wind-money-power, overtaken Indian
volitics? If we continue to praise
Rajivji and if we continue to pay
\ip-service to his commitment to secu-
larism and democracy and, at the first
vossible opportunity, indulge in incit-
ing communal passions for political
snds, in working to divide the nation
in the name of religion, caste, langu-
age and region, the world will re-
rognise India’s political leaders as the
topmost hypocrites.

Madam, I do not want to refer to
any controversial matter. I know my
leader, Mr. Rajiv Gandhi, and parti-
sularly after his death, I did {feel
reluctant to refer to one matter. Buk
T have to refer to it if true ideals of
democracw are to be adhered to in
‘his country.

T would like to ask whether this
was fair at all. Why bock in 1989
the late Rajiv Gadhi’s was accused of
sorruption and bribery without anwv
jota of evidence, without any basis
whatsoever. Was it fair? Can deme-
sracy ever survive if the leader of a
ralidity elected Government by a
massive mandate is sought to be
maligned, is sought to be accused of
corruption without any basis, with-
jut any evidence, without any warant
vhatsoever?

Madam, democracy survives on
moral authority, and this is o very
important matter. 1 submit that
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democracy survives on moral authoe
rity and if the moral authority is
sought to be destroed by a syste-
matic vicious and false propaganda
about corruption against persons in
public life, it is an unforgivable sin
committed against democracy .
(Interruptions). ..

SHRI PARVATHANENI UPEND-
RA: Kindly confine yourself to this
subject only... (Interruptions)...

SHRI N. K. P, SALVE: There are
various things that have taken place
in this country as a whole and there
has been a great erosion of
the norms and valuss of democracy
and I am referring to what is leading
to this kind of an erosion of the norms
and values of democracy. Those very
pbeople who are promising to adhere
and stand by the cardinal norms of
democracy, 1 submit, have violated
the very norms of democracy in want-
ing to oust a validity elected Govern-
ment on the basis of a very vicious.
systematic propaganda of corruption
without any basis whatsoever, with-
out any evidence wdhatsoever, (In-
terruptions) I did not want to refer
ta.. . (Interruptions) Is it not a viola-
lation of norms of demaoacracy? (In-
terruptions) I am speaking this not
in anger. I am speaking this...(In-
terruptions)

Madam... (Interruptions)

THE DEPUTY CHAIRMAN: Mr,
Balaram, . please. ... {Interruptions)
Don’t interrupt.

SHRI N. K. P. SALVE: I do not
want to go into controversial matters.
Madam. Let us decide -amongst our-
selves that we will give up this stra-
tegy. (Interruptions) -

THE DEPUTY CHAIRMAN: He
is making his points, and he has a
right to speak within his stipulated
time what he likes. You cannot put
words in his mouth. (Interruptions)
Please allow him fo speak.

SHRI PARVATHANENI UPEND-
RA: We are discussing the. security,
not the performance of Rajiv Gandhi.
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SHRI N. K. P. SALVE: Let us ac-
cept it that even now we will not go
ahead with the modus operandi of
character assassination against any
political leaders without any basis,
without any evidence, 'That is the
only point I want to make. (Inter-
ruptions) Madam, I leave this topic.
(Interruptions)
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Madam, violence cannot be justi-
ﬁed. (Interruptions)

SHRI P. SHIV SHANKER (Guja-
rat) : Madam, I never wanted to inter-
vene, But it hurts everyone, and I
am sure it will pain all the Members
sitting here, including my friends on
the other side, that one of the Mem-
bers of this House has gone on re-

{Transliteration in Arabic Script.
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cord that “a corrupt Prime Minister
has been awarded thirty acres near
Shakti Sthal for the purposes of his
funeral.” (Interruptions)

.AN HON. MEMBER: Who has
said that? (Interruptions)

AN HON. MEMBER: Ram Jeth-
malani, (Interruptions)

SHRI P. SHIV SHANKER: This is
the worst thing that has appeared in
the papers. And I am sure 2ll of us
will hang our heads in shame, (In-
terruptions)

SHRI DIPEN GHOSH (West Ben-
gal): We are entitled to know who...
(Interruptions)

SHRI P. SHIV SHANKER: I did
not name the gentleman because he is
not here. If he were to be here, I
would certainly have named him. He
is a Member of this House. He is
not here today. That is why I have
not named.. . (Interruptions)

SHRI S. JAIPAL REDDY: T ghare
your agony. We do not... (Interrup-
tions) It is a matter of pain for zll
of us. It is equally paining every one
sitting here, (Interruptions)

SHRI N. K. P. SALVE: Madam, it
was not my infention to cause any
offence to any of the Members, If
inadvertently that has been caused,
1 apologise. But, Madam, I must sub-
mit that violence is even today being
sought to be justified as-a means to
achieving political end. A leader in
Bombay of a regional party, who is
in alliance with a national party in
Maharashtra, the other day eulogiz-
ed... (Interruptions)

SHRI JAGDISH PRASAD MATH-
UR (Uttar Pradesh): Why does he
refer to my party indirectly?

AN HON. MEMBERS: We disso-
ciated. .. (Interruptions)
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SHRI JAGDISH PRASAD MA-
THUR: Why does he indirectly refer
to my Party? He should have said
one party... (Interruptions)

SHRI N. K. P. SALVE: Madam,
violence was sought to be eulogized,
sought to be legitimised as a means
to achieving political end. Now this
particular leader eulogized the  as-
sassin of Mahatma Gandhi and said
that this man was a great patriot and
a nationalist. And this leader said
that if it was not for the assassina-
tion of Mahatma Gandhi, there would
have been a second partition. (In-
terruptions) Madam, is it enough that
a person does it and carry on hLim-
self merrily in the public life? Isn't
there moral authority and strength in
public life, in democracy in  this
country that a person who has in-
flicted such a sacrilege, who has in-
flicted such an insult on the Indian

nationalism and who has uttered this -

word in respect of a person who is
eing described as the Father of the
Nation, that he should have bheen out
of the political life by now, he should
have been out of the public life by
now? What has been done? We dis-
sociate ourselves so far as this is con-
cerned and merrily we are together
again for purposes of elections! Ma-
dam, this is sanctimonious humbug.
This is not done. If you are really
opposed to this kind of a thing and
you do not approve of violence as a
legitimate means to achieving politi-
cal end, something more is to be done
than merely dissociating - from the
statement. Madam, for purposes of
electioneering, tapes are being played
which are tapes of a supposed Sadh-
vi. Madam, I heard those tapes. And
it is an affront to one’s sense of de-
cency to hear the content and the le-
vel of language used to create com-
munal disharmony, rancour and bit-
terness with a view to ‘provoking
communal violence and lawlessness.
Madam, a saint or a Sadhvi is like a
mother full of compassion and love,
oozing with milk of kindness. But
instead of that fith and muck she
is breathing into it for purposes of
elections. She says that this is an
election between the Ramjadas and
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the haramjadas, that the candidates
of a particular political party are
sons of Gods and the candidates of
the other political parties are all
bastards. And this is being done with
absolute impunity, (Interruptions) I
do not know what has happened +to
our Criminal Law.

SHRIMATI RENUKA CHOWDHU-
RY: It is unparliamentary...

SHRI N. K. P. SALVE: 1 have
heard it, Madam. I am willing to take
a challenge. I will resign or let him
resign. ... (Interruption) I am sor-
ry, Madam. Much worse things have
been said. And I hold this House
with sanctity. The sanctity of the
House prevents me from uttering
those. But, Madam, what has happen-
ed? What is more important is: What
is the law of the land doing? 1Is our
IPC so weak that it allows this kind
of sedition, this kind of inflammatory
and this kind of provocative speeches
so that there is to be dissension, there
is to be tension between two com-
munal entities, that two religious
groups are subjected to this kind of
divisive, this kind of malicious and
utterly untenable propaganda for
purposes of elections? What are we
talking? We are talking about norms
of democracy and allowing this kind
of things to go on. And if, our Crimi-
nal Law is so weak as not to put the
lady behind the bar or to stop play-
ing this kind of tapes, then, Madam,
I may submit that this constitutes
the gravest threat to our democracy.
This is licentiousness.

SHRI M. A. BABY (Kerala): Will
you allow me? I appreciate some of
the points that Salveji has  raised
regarding communalism. But in the
State of Kerala, the party of Salveji
has gone in alliance with BJP,
(Interruptions)

SHRI M. M. JACOB (Kerala): It
is an old story. He is misleading the
House.

SHRI M. A. BABY: 1t has been
established beyond doubt... (Interrup
tions). In -two constituencies in the
State of Kerala Congress—I is having
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an open alliance, with the BJP. It is
beyond doubt. At least after having
experienced the frouble of communa-
lism provoked in our country. ...
(Interruptions).

SHRI JAGDISH PRASAD MA-
THUR: Madam... (Interruptions).

SHRI M. A. BABY: Madam, I am
on a point of order.

Short Duration [RAJYA
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SHRI M. A. BABY: Madam, an un-
parliamentary word has been used by
the hon. Member and that should be
removed from the record. An  hon,
Member has said that 1 am telling
a*, That should be removed from
the record. (Interruptions). Madam,
in Badagara Parliamentary constitu-
ency and Meypore Assembly consti-
tuency the Congress-1 is supporting
the BJP candidate. (Interruptions).

SHRI DIPEN GHOSH: The electo-
ral records in Kerala may be checked
up where the BJP, Muslim League
and Congress-I, all are in alliance
against the Left and the National
Front candidates. (Interruptions).

THE DEPUTY CHAIRMAN;
are discussing... (Interruptions).

SHRI N. K. P. SALVE: I want to
submit in reply.... (Interruptions).
that our commitment to secularism...
(Interruptions).

SHRI DIPEN GHOSH: It has beep
published in all the aewspapers, We
are to discuss here the cult of vio-
lence created by communal forces. It
is your party also has made alliance
with the BJP in the current elections,

SHRI N. K P. SALVE. On beiialf
of my party 1 refute and categorically
deny that we have any slliance or
any understanding with the BJP.
Neither we had such alliance nor dv
we-have such an alliance nor shal’> we
ever have an alliance. we are pledged
to secularism and our leader
Rajiv Gandhi has died ife Lved all
his life for secularism; he has died frr

We
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secularism. We can never have any
tow whatsoever, or any Ieague wkat-
soever with any such political party.

SHRI N. E. BALARAM (Kerala):
But you have this alliance with BIP,

SHRI N« K. P, SALVE: I deny that

we have any association whatsoever
with them.

SHRI N. E. BALAXAV: You
cannot deny; it is a fact.

THE DEPUTY CHAIRMAN: Order
please. We are going to adjourn for
lunch. Pleose take your seat. Mathur
Sahib, please sit down. Everybody
should be quiet. We have to adjourn-
for lunch. Mr. Salve, are you going
to conclude or speak afterwards”

SHRIN. K. P. SALVE: Give me iwo
minutes and I will conchida. I submit
with great anguish that the situation
in the country is veity grave. Wu
must realise that the siiuation ia the
country is exceedingly serious to
which all of us referred yesterday.
But it is to be realiseq that in reality,
some of us are working overtime 10
convert our largest and th. greatest
democracy into a bapana repntlic.
What was stated yesterday on the
floor of the House by some of the
party leaders paying tributes to the
revered memory of Shti Rajiv Gandhi
must be translated i reality if we
want to save India as # nation, ir we
want to save our republic, if we want
to save our future. Let us do some
introspection and assess as to what
extent we are responsible for vitiating
the whole atmospner: -—}in con-
duces violence and ultimately the
nationhad to pay dearly by assossina-~
tion of Rajiv Gandhi. So, I submil
that if we are sincere about saving
pur democracy the need of the hour
is to return to the ath of rectitude
and sanity, he path of maturity,
‘olerance and restraint. We have to
instil a sense. of human charity, of
brotherhood apd teturn to human
dignity with total commitment to
Indian nationalism,

- - e

*Egpunged as ordered by the Chair.
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The perspective of histery will re-
cord one day that in Roajiv Gandhi we
had an Indian who was amongst his
contemporary the grea'rst leader of
India and the Third Wo:id, as tall as
that of the tallest contemporary world
class leader. He was irue and great a
visionary, proud of his countyy’s

glorious past and coafi:ient aboutl ils

future, a patriot, a nationalist, a
secularist, a democrat and a gentle-
man out and out wholly unafraid and
forthright. He was a dauntless and
mighty champion of the cause of the
Third World. He dreamt of building
an India morally strong, economically
prosperous, politically stable, enshrin-
ed in a sound and unshakable secular
democracy, forging ahead in its strug-
gle for the emancipation of its people
in a scientific temper.

I cannot do better than quote one of
the greatest statesman—philosophers;
Dr. Radhakrishnan, about what he
said about the moral basis of a
democratic society:

“The whole” history of human

progress centres round those pro-

. phets and heroes,: those poets and

artists, those pioneers and explorers

. who dared to take responsibility

for their insights into goodness,

truth or beauty, who made 'their

own choices and decisions even at
the peril of their lives...”"

like RajivGandhi—

“ . .for they felt that if they did
not do so, they would betray the
spirit in them. Respect for the
individual is the moral basis-of a
democratic society. In it no one
should be slave and no one a
master.”

May the ideas by which Rajiv
Gandhi lived and for which he died,
ever guide us to our cherished goal.
And, therefore, I say: Rajiv Gandhi
amar rahe, amar rahe, amar rahe.

THE DEPUTY CHAIRMAN: The
House adjourns for lunch till 2.30.

The House then adjourned for
lunch at thirty-five minutes past one
of the clock. ’
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The House reassembled after lunch
at thirty-three minutes past two of
the = clock,, the Vice.Chairman
(Shrimati Jayanthi Natarajan) in the
Chair. ’

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
We will continue with the Short
Duration Discussion. Shri Ish Dutt
Yadav.

ot fwaw Wiky (SATMRW)

ATHAIT TIGETE S, 21 W 34
¥w & zfoera & oF ond fewa 2
T gz @ ar f&w B ow fea
g g & .{ Agl qfs famm & o=
Tl AT wanfu TRy el SRy
fidw. gewm wi o wgfaew gear
34 Ty o7 % uf S@gi 9T %A
IA.F OF qEH 7 7T QoA
wr foar @11 wsitg. A osq 3w F
¢ Jar 41 F TQ Tw W WM o
wial 9igy 91§ §8 %7 & HO
mfeg, fen wiT ala T OF
for miwr & SdIw T 9w FA
uedifagm Sgq wmas € 99, &7
o1, 5T 3w %4 =gl & YR A
g ¥ wify emfeg =% & fu?
wew w1 w9 wit & fa¥ s
fot | 993 g Wy TEE.QA wEls
B S WY gueT 4 1 zaw ¥ gRE
ghat wedga Fw § ame faar sy
saay St fidw gewt g%, Saay oY

_g@e ged gs, 3 VY i AR @S

F w8 2, zem wher ¥ afaf
ff @ awdl| Sqawcly wgiwT,
wis ug seaaifys ==t @ fewm

L9 L & uE O e T
.t drsft Y gear & fog e @

@e A qafeg oyavar o uT WY
#tx zE@l A HEfgq gaw T %

. & fo 9a% gt ¥ A€ gu & efeon
“am ¥ §9 9Ed AWIT SATE U

YaFy qTEIC Ua agdr o @ A

TF aFdr @ WX FWT EIT §

QFF § 1§ FAT A0 qEEAT, F
@aaar g oWiT St A0 At
iy wota utll A g & (&g
A N WV Iga A7 wWFET
@ty & @ ugt aF F@ ¥ fug



79 Short Durution

=t € =@ atEq]
W dmT § fr g wwaeqr dw &
SYTEHE ®1 ST gEAT § wn gad
FUIT 1 |
_ =t wgmem few (fagre) 0w
Ul 9sE wutar Ay ek | S
W g o R

stdm ww quEw : 10, SOF
sgt SHa frarg ar, s@roets o
Y4 gfeare F@m R wE g
w@ifd  wehg aith W F gver &
AN AT SRR S0 ¥ SR
atdfee foat o anfs guar =)
gfe ¥ 9. SaeFT weeT &N
qr1. gaQ) FW, & s sfgsrd,
a7 3 ¢ wiw afes A gv 9y
g oY za geEat & iy ¥ wg¥ glew
H 949 ¥ ofia FT ®E AN 9
TSl el S oA grar @ agiy
IETIE S e (U U C I
FT F2TH [IAT 1 GfAeATg & <%
AW, FT. A qa17 FN g 9T
g1 g W FEr § 5 syt Uiy
Al St # gedm g€ agh uv uakq
T F owGEqT, N1 MG AAET A
M g, F oA ¥ o7 FEa
gfrale, & AT afes sgroqw AT
stedl g faslt ) wew §
# g AT Weg o F I &
foq amfaw goer wawar & fag
atw 8.7 4 f5 3a g = gren
WHEAT YAFI F NIC o SR gy
F A @q¥ A Wl oA ToEgT {
St wet g, ¥A ala, #1 wdg 3
fe @gi gar &' sgear A, gfsg
T @m gal 9 Fdfs enfle i
afelt & atw & w17 dm /Y
¥ g 8 giwa ¥ i §)
qaf us wis.9r.ua. afgw W
&) gal af § 6. o@f uv oug
gzal gg gfwa & =afgs1d a7 @
gq 9% @ g al #1% A W
W A ogwE ¥ oW sgraT dear
g @ g | . WIwRAl, gATSTEnEt
g7 fasm § AR Wy d@r v
gaT gr 1Y 9gr 91, W19 & @9,
atefl §;, =19 &Y. =weAl &we, 9%
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Wigg df, fra @@ d el w0
W § Oy o w0 oglem & fag
g7 wg wetr ® g o (agu)

SYo WRE Gio IFT : T4 &Td
Fi ale wg ot § (eweww)
Fardt eder @A ¢ wEAT ¥

ST edeWe YT g, wa. @i A Sl
a1 (=ayaw)

PROF. CHANDRESH P. THAKUR:
He is putting words into your mouth,
Madam.

THE VICE-CHAIRMAN (SHRI-

MATI JAYANTHI NATARAJAN): 1

will reply when my turn comes.

ot §m 39 Ay : ¥@ T
F Flg g, 1 gm & fau gubuwa
atg & fF omcq gIET SEEEr §W
& arg W) ey N Fy agl ganel
T aFll gfgwate ¥ zovg fema
faqaua faaat quts w9 § nEeT
¥ fapar & 5 fom aw =1 fae
wieF aqm T aar gr, ¥FeE o
FT ¥ FIUT T G F (4ORICH
gEAle; foul aul ar| T S F0
gaul, wa favdes @ W o fAagdi
o e fagd wad g ot e
g F Aed Sww w7 Haaw Qg
adv | ag mT fage g1 zam w@ie
A AifeT HT awIT TaF W
U W & fa foa ofefeafar o
9gfcy  gr@T wmawAr PH F AW
€ vIsfa SN F ogaar g gt

s 4%t § wiva ¥ «@Wi 3
FgAT RS g1 § voha o F wfy
sgq =gr @qt g gafs F sad
adf ¥ FW =g ar afFA s 3
ugF By T Rge dwel @r #R
fem W gAwl $ARK FW AT @AY
¥ wfa 5@y @) ox e 2 gl
# feqtata atvq & o B TE
awr @ ¥ 5% q@r § 8, ¥ aw
agt sdaT| ge¥ ox Sre faet ot
g fr fwa qug av wlg #t @wr
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W@ @, s A g gd, I
& anif ¥ a7 a'a]' F a-[fqaﬂ-[gh
¥ dlFw vsfafagaad war  Gar
ar & gq wng ux adr gadt @
sy @) affs g av, foew g
afey @fa W& & WwR . e,
f5 adt awr 9. swg. vz @ sy
§ &4 ia-wTT, @1gd qam ugav
AT FAT aTedl £ 1

“As . soon as the Congress-I de-
cided about the venue, the police
authorities were understood to have
expressed their views not to hold it
there since the DMK had already
announced its decision to hold its
public meeting at Sriperumbudur
to be addressed by Mr. Karunanidhi
on that day.

Secondly, the tank bed with its
uneven surface ~was not con-
sidered a safe place for the
meeting to be addressed by'a high
risk personality such as the late
former Prime Minister, Mr. Gandhi.”

SHRI S. VIDUTHALAI VIRUMBI:
Subsequently they cancelled that
meeting.

SHRI M. PALANIYANDI (Tamil
Nadu): It is not’ that place ... (In-
terruptions)...

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
" Let him finish. ’

SHRI V. NARAYANASAMY: It is
wrong quoting.  The newspaper
cutting which ' you are reading is
wrong. - -

ot Sy 2@ qrzy : § I AW
% featat Ergeg #1 ST a7 W
£, sadt arq wYE 33? 7 W
¥g % wiwaarg s ‘W’ @
¥ S maw 4 ww @€ s
e S oFy (el w% % - av
wegiy W o 3 fmdw @i fa
fsq w0z 97 M S §F ael Wi
dfgn Afaer gr ot wfgmr W

“Even after the arrival ‘of M!‘
Gandhi at the Meenambakkam air-
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port on Tuesday evening, Mr,
Ramamurthy who had. gone to the

airport to give him a rousing wel-
come suggested to Mr. Gandhi to
skip ' Sriperumbudur. But Mr
Gandhi wanted to Keep hi$ promise
'to address an election meeting in
that. constituency” .
(Time bell rings)

Floaw 57 W E 90 a8 § amar
g fr ag @ gifag A an
dfha 89 aF @m v Tadfy ¥
W v § A wwa ‘o’ &
aw N, 45T P aEw TRr WS
¥ i gwTd AT g7 B T R
o gifis die SR eNH w T 8%,
Iy gt F GA & AT
eI S T C I ) )
gt f& S 0F W@ 97 Oifim
w7 feot a5t § Tarda &7 feat am
g &) 3q €A 9T AT /W WET
@t s afpy frafy &y #1§ em
Wi amar -7 gm ofefeafqai &
Ty S F 99T At gy adty
avgre fafade € 1T g @ Ha
qar werd ®gi S I+m €Al o
7R § AT ofm A sifge &
ar§. fist, & gien & fau

uq Q.. F aga 23l R
8] 1988 ¥ T aFm WY g
qga § «gw Yigawa 70 waT 914

fgar nar gr) St aw ¥ v‘rafmff

¥ ¥ Faw.wrew fofiwT o gur
F0 wawr §1 59 ¥w A &Y W
¥ sy aF ¥ JSe’ alga F(E
syt grew - fafawey & faq maer
31 & mopre B FRAr.wnd §
vy 9 A% &, ta.€ .5 . 51 e
gAr 24 awa ;M7 a@ # ofifes
fgat faer 1L .w@ @R W
97 oTig? @ faarr Far Wik
f§ 20 & && 3 Adqr £.9A% N
g oftfy # wwt s qifs
Tn SN A GLAr F aEwEr ¥
P1T | . e

v ey & FEAT ST 9
h‘t”f%!ﬁﬁvmwxﬂ T - AW
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[=ft € T 7]

aw ®! arggifs aramd g &
s a§ s fodt wwr ¥ 9 =3
&, 97 S® 9§ W9 W ST Wew I
O ¥, vu wug sy 9T o & AR
Sg WRr A & S €, S s
A flg gT AT ) AR WA { ¥y
Y TG @AW g g1

ORI FT TG GG ®1 sw+wd[
FAr NEC fF o & N FAomdo
qr. EWIR oIy E—mwr gWme qu
gy § wix gk Aomrdoqiy &Y
T TG §F G W AT
g fm awr "R 9T WY WMy #HiR
aal 0¥ & SE@ WA dle mifo
i %1 gear 3 fag femw  vaer
gt =ifem '

§ ggar awgalg v wwi &
I ¥ wE GA AN ST FT gTEw
¥ forg wdf fag wf AT 7 #7 7
oY ggfe gear #Y egaedr v €
LAl ’

gy tm oy edr wqw § &
Figar wrgar § &5 usile ot & gar
¥ 1T g oy § e sl #
atg w3w, gl Ty s faqw
¥ wead g Wi ug wewmyg v g,
qg &7 U 49 TMEwA § gy onal
§ Tw q® ¥, afw w7 T,
Ry F@EIT N § ugr aF e
& fag qarx § & fomr & smrew
qIU QI 41, WO aMgeqr ff
Fal 9uaE Ay gear 7 @7 a9,
afpr U de wex MEamwT ¥ efao
ArE ¥ W T HeSTd g1 0, q¥
g feal & o weaw § A
& 5 saer £ eAfas | aw
w1 sifmw wa wfog)  wEET
umonifontTe g gni, wgi a
IR gERl 9w FU @' O, SR
gag ¥ FrdaTEr € @ g W fyan
ofer g€ &, waar afagfa av sowty
g® ¥ g g § wET wEh
¥ ¥ dara € AR sarg 4T W)
g1 gasr Uafas ATy SEd A
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F§ FATY AT 97 AT g6 ¥ AG
ZRT AfgT

AREAT, = SHE ST X Sy s
TA.H, AMUT T F nAWA F
HIT ¥ &gr, 9y wwEar eyt UWR
gy w€ & sad wwa &) #qrsrear
ERE W & wiew §, v sfne
yay & B umrus o S o W
¥ % AT & AR T §@ A
o usdfy ¥ siwe & gWm O§
§ATH FT FE FTATETOT G€T R AT

arfge )

" H, wgwar, mewr w2 axg
1T &9 A7 §--F sod ae s
@ FW s gL ouE oW qnr
w1 8 fowa § g s wgAr =g
g tg am ¥ garw I o AW
WHIS § I S 9 |0 T qATH
% gar B, ved smgomg  &H
gC & feax gu § w2 gu &,
sg-agl gwrd gy wi ¥, e dawm
oF 9w & @it & grar feur war

g

§ @1 oand qraw § @ §
WAy FEAT f5 a1ggerar ar qEw
WET AT ¥]W HT FEU feewrEl, ww

@ ardt & @ o, foaw arg Fre

fagte a &, feafoledlm Qb &
qr - daw W AT AT a5y
Av-—gr} I A F oomT [
s & qrold wreae § s ¥
FAT FAT wWgar § 5 ad €W
am # T ST F oFATQ_12 WT 15
%Y § ¥ qArdl & for &wwIe &)
L PO (ewa)

of @guUAR fAw : @ ST
ARy A @@ WA 9T @1 qar
FgH ¥ ... (wwaw)

ot §w ww ut'ur:' 51y N 7 KT
AT e )
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ot wquAm e w5z &g
ATH-QIE |

- ot fmamaag : &R @Y Fg
&

oY aquAw faw ;62T gqaaT
F g G gTE ) WV 7T FF F¢
ag ¥ & 1 ¥ g faar \ ar 91 qi/a &
w17 §, adl ar a7 FRY | g7 A )
*7f an| 8 § |

sﬁjﬂ Tq AR : § ax o8
faarX & adf ot wigar §

ot /g s ag st O
A7ETRT |

At §0 W www: wgey, &
AT q77 RIT KW gT MG wly
T FFC FaT §

SHRI S. B. CHAVAN (Maha-
rashtra): Madam Vice-Chairman, it is
& very sad moment in the history of
our Parliament that we have to con-
sider whether enough security was
provided to the former Prime Minis-
ter of this country and leader of the
biggest group in Parliament. He was
the Congress President, and it was
all the more necessary that adequate
security should have been provided
to him by the Government, My
friend who spoke just now was
pleased to state that enough security
was provided. Some of the police
officers were against holding the
meeting at a particular place. In
spite of that the former Prime Minis-
ter insisted that he would like tc
have the meeting there. I am reminded
of an incident when I was the Chief
Minister of Mahorashtra State. I was
to hold a meeting at a particular
place. The Police Commissioner came
and told me. “Sir don’t go to that
area because that area is affected hy
the disturbances created by anti-social
elements.” Now they are the allies
of ene of our national parties. They
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were threatening that if the Chief
Minister were to come over here, we
will see how safely he goes back. The
Police Commissioner advised me
“You better not go there.” I said “it
is none of your business to advise me
as to where I should go and where I
should not go.” I told him “it is your-
duty to make arrangements for me
wherever I go. You better understand
the role of the police.” In this respect
it is none of their business to advise us
where we should go and where we
should not go. They can merely say
that that area is a dangerous area.
They cannot possibly force and say
that you should not go to that parti-
cular place and if you are going there
then we are not responsible for it.
The police officers are exceeding their
limits. 'That is why it becomes all the
more necessary that more precau-
tionary measures should be taken by
them. Whether they have taken any
precautionary measures is the point
which we are debating foday. Merely
by saying that adequate security was
provided. I do not think the Govern-
ment can possibly absolve itself of the
responsibility. In a section of the
Press it was reported—I1 do not know
how far it is correct—that on the 17th
May, the intelligence agencies seem
to have alerted all the State Govern-
ments particularly about the safety of
Mr. Rajiv Gandhi, In spite of that
adequate arrangements were not made
to screen the people, metal detectors
were not provided. Even those people
who were supposed to come for
garlanding the dignitary were not
screened. Other people also could get
entry into it. Of course, a plea can be
taken saying that Mr. Rajiv Gandhi
had himself said in a lady constable,
“Go aside. Don't unnecessarily get
woredk up. Let the other lady come
near me.” I think if any dignitary,
for that matter, were to say that does
it absolve the responsibility on the
part of the security officers who were
supposed to take care of the life of
the person? .I was equally disturbed

when I read in today’s Times of India

newspaper about the reports of some
intelligence oficers saying that VIPs
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[Shri S, B. Chavan]
do not observe the code prescribed for
them. They said, “VIPs violate the
code. That is why it becomes very
difficult for us to manage things.”
That makes us most skeptical about
the intentions. of the Government to
which, in fact, I am going to come in
the latter part of my speech, But I
may respectfully submit that intelli-
gence officers have to take much more

care of VIPs.

I read in yesterday’s newspapers
that police officers posted at Ten
Janpath were attacked in a particular
area. You have to find out why those
people  were attacked and what
exactly was the reason behind this
attack. You owe an explanation to
this House. Was there any enmity
between the police officers posted at
Ten Janpath and the other party?
What exactly is the significance of
this event should also come out
when they reply to the debate. My
own feeling is that even their own
friends have said thus, In 1989, Mr.
V. P. Singh, taking shelter under the
provisions of the particular statute,

said that actually those provisions
were meant only for the Prime
Minister and not for other VIPs,

Almost Rs. 1 crore has to be spent
on this. And what have their collea-
gues said? They have said that it is
the politics of vengeance which we
are practising, This is what their
colleagues have said, not . So you
have to understand the implications,
the motives behind the whole thing.
Mr. Arun Nehru and others have said
this, And it is a public statement
which has appeared in a section of

the Press. If it is not so, you had
better issued a clarification. You
have been the spokesman of the

party ‘and talking about a number of
other things. But on this important
issue, why is it that you have not
been pleased to state anything clari-
fying your position? We have very
serious doubts because of this politics
of vengeance. Unfortunately, this is
the position of our recent politics.
Political parties are, in fact, supposed
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to fight the elections on their mani-
festoes and on ideological basis. But
«+. (Interruptions) ...

SHRI S. JAIPAL REDDY: Will you
please yield for a moment? You are
a very senior leader of your party
and the country. I do not think you
should keep indulging in such facile
msinuations. . . .

SHRI S. B. CHAVAN: No. No. ' I
am sorry that you have not correétly
appreciated what I have stated. You
may or may not agree with what I
have stated. But this is the view that
I had; and again, I tell you, the view
I am holding even today. In fact, we
political parties have become enemies
of each other,

SHRI S. JAIPAL REDDY: That is
true.

SHRI S. B. CHAVAN: We 'are 'riot
doing politics on correct lines. We
are even going to the extent of
eliminating each other.,

SHRI 8. JAIPAL REDDY: Yes.

SHRI S. B. CHAVAN: If that be
the spirit in which politics is looked
at, I think it is the last day when
beople of good character and good
standing will have to go out of
politics and leave it for others. That
is the kind of situation in which we
are. When it comes to making a
Speech, all say they beieve in secu-
larism. If you believe in secularism,
then what is the quarrel? You say
that this is pseudo-secularism and
yours is the real secularism. We
have nof. been able to understand
what exactly it is. If that be the
Position, certainly we would like to
know, we are entitled to know, what
exactly the connotation and the
meaning of the kind of take record
that you have played all over the
country. Nothing but hatred. There
are some posters which my friends
have brought to my notice wheremn
Rajiv Gandhi has been shown, with
bows and arrows pointed towards
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Rajiv Gandhi. What exactly is the
position? Are you or are you not
prepared to owe responsibility that
you have done in this? It might be
that your lower grade workers have
done it. Even then you cannot run
away from the fact that your worker,
though a very small functionary, has
done it. That cannot satisty anyone.
That shows how the mind is working.

SHRI CHATURANAN MISHRA:
Which party are you referring to?

SHRI S. B. CHAVAN: Mishraii is
showing great innocence today gs if
he is not aware. I am trying to avoid
kind of bitterness unnecessarily by
naming any particular party. Every-
body knows.

SHRI CHATURANAN MISHRA:
Are .you accusing every party?

SHRI S. B. CHAVAN: I am not.
You also know as to which party I
am mentioning. If you want, I am
prepared to (Interruptions)

SHRI CHATURANAN MISHRA:
The country must know why an
eminent person was so vague.

SHRI S. B. CHAVAN: No. I am-

not vague. I am trying to avoid
bitterness and that is why I am not
mentioning the name.

My only point is, this is the sifua-
tion in which we are living. Rajiv
Gandhi’s assassination is a matfer of
great concern to all of us. We will
have to enlarge the scope of the
inquiry commission because I have
my own doubts whether any outside
power is also involved in this. They

were not very happy with
us that we were carrving
3p.m. on this non-aligned move-
ment zll the newly inderen-
dent counfries by their
collective action not allowing the
kind of situation that some Suver
Power wanted to create. A new
dimension has now been added that
in USSR because of certain reforms
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that they had undertaken they had
become rather ineffective. Number
of these newly freed countries were
dependent on them. We were sur-
prised, inspite of the atfack by
Iraqg on Kuwait everybody passed a
Resolution and made a Super Power
as the policeman of the entire world.
Never it happened in the history of
the United Nations! For the first
time this kind of action was taken.
And everybody agreed to it. Why
did they agree? It is because of the
fact that they were in a particular
condition.- They were having finan-
cial difficulties. That is why they
had to keep quiet. Not just keeping
quite; rather they had to support
them. That is the condition, I
believe it was China which had
abstained from voting, but USSR had
to support. So this is the condition
in which they are and that is why
the entire non-aligned movement is
at cross roads and a new horizon they
were looking for. Are we going to
leave them at the mercy of the big
Super Powers or are we going to
continue our policy? I am sorry to
say that the Super Power is very
happy the way the present Govern-
ment and the previous Government
of V. P. Singh had supported them
in a number of measures directly or
indirect. After these opinion «polls,
everybody is unanimous that the
Congress Party is going to form the
Government and that Rajiv Gandhi
is going to be the Prime Minister.
And that is why they thought that if
Rajiv Gandhi were to come again,
then again the non-alighed movement
might get impetus, strength, and that
is why the best course was to elimi-
nate him, This is just a suspicion.
I don’t have . any evidence at my
disposal, but this is my political
reading. Is it a fact or not? (Inter-
ruptions). That is why I said in the
begining that the trmes of reference
of the Commission will have to be
enlarged to cover all these aspects;
otherwise.. .

SHRI N. . BALARAM: Is Mr.
Subramanian Swamy there?
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SHRI S. B. CHAVAN: I think you
are diluting the seriousness of -the
issue. I am sorry to say that...

SHRI N. E. BALARAM: No, I am
80YTY.

SHRI S. B. CHAVAN: My only
point is I have my own apprehen-
gions. Tamil Nadu Government has
to be taken over because of certain
links with the militant groups, Tamil
militants having links with ULFA,
having links with Punjab militants.
And if that is being taken over,—
might be, that some people are very
unhappy—is this also one of the
factors. .. (Interruptions)

S. VIDUTHALAI VIRUMBI:
I am on a point of arder.
Madam, the Home  Minister, Mr,
Subodh Kant Sahay visited Tamil
Nadu and he said that camps were
there, not in the usual sense, not in
the hideouts or in the forests, because
some people were gathered from out-
side in a state or medical treatment
can’t be termed as camps. He himself
withdrew his statement issued pre-
viously ... (Interruptions)...

-SHRI
Madam,

SHRI V. NARAYANASAMY: The

DMK has openly supported the
millitant organisations.. .
’ ... {Interruptions) ...

SHRI S. VIDUTHALAI VIRUMBI:
*No. No.

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
Please let him continue. Mr. Virumbi,
please sit down. You have made
your point of order., Now I can't
allow you. It will not go on
record. You have your turn and
when your tutn comes, you can place
everything on record and kindly
don’t interrupt him. (Interruptions).
No, it will not go on record.

SHRI S. B. CHAVAN: Whosoever

might have said this, my only request
is while indulging in mud-slinging
against each other we are unneces-

*Not recorded.
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sarily conceding a - thing which
normally we would not accept that
we were running the camps. Is it a
statement of & responsible person,
that we are saying this in order to
blame one party or the other- who
were governing them but as a coun-
try? In the context in which it has
been stoted. Is is correct or not?
Anyway, that is a point on which I
would not like to speak. I have a
large number of other things. I will
only take the last point and [ will
finish. The last point on whica I
have my own apprehension is that
the Prime Minister was pleased to
state—I do not khow becsuse  of
various things—that after the assassi-
nation of Rajivii elections were
inordinately delayed. I can under-
stand extending the time by aout 5
days or, at best, one week. He ex-
tended it by 12 days. I am sorry,
from 21st May to 12th and 15th June.
That has created one more suspicion
where people began to feel whether
the Government is sincere about
having the elections at all. You
¥now very well that monsoon has
started in Korala and in the first few
days it is thc fury of the monsoon
that is to be experienced. You can-
not possibly understand whether the
candidates will be able to go in their
constituency and campaign for elec-
tion. So that is the first aspect. The
second aspec: is about the reported
version of thbe VIPs and the seeurity
part of it. A number of VIPs are
violating the code which ha; been
prescribed tor them, I have my own
doubts. A number of rumoucs are
there in the market and people are
openly saying that, in spite of the fact
that the Prime Minister has denied
it, they would like him again to come
on record and state here categorically
that there is no intention of imposing
internal emergency in this country.-
God forbid, if a similar kind of
incident is to take place and with
the postponing of elections, these two
combined together, people are openly
saying that there is a possibility of
elections being postponed and inter-

b
o e —————
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nal emergency being clamped down
in this country and that is why it
has become all the more necessary
for the Government to come out
categorically denying this and stating
that there is no such intention.
Though outside, I am aware of the
fact, he has made a statement, in the
House he has to make a categorical
statement in order to remove any
kind of doubt or suspicion that people
might be having. My only request
will be that after the loss of such a
big personality if we do not under-
stand the problems of the country, do
not try to modernise ourselves and
try to see that we get a place, for
which, in fact, we have been striving,
in the comity of nations, if we go on
fighting each other in the name of
religion or caste and other similar
things, I am sure our posterity is not
going to forgive us for this kind of
things in which we are indulging
today and that is why it becomes all
the more necessary that we do really
have some kind of heart-searching
and try to see that we really eschew
violence in our political life. Madam,
thank you very much,

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
Mr. Jaipal Reddy.

SHRI S. JAIPAL REDDY: Madam,
Vice-Chairman, it is regrettable to
note that the solemnity that charac-
terised the proceedings in the House
yesterday is sadly missing today.
Every section of the people, every
shade of opinion in the country was
shocked and grieved beyond words
by the tragedy that befell not only
Mr. Raiv Gandhi but Indian demo-
cratic polity. The tragedy is all the
greater because he was snatched
away in the prime of his life. One
is tempted to quote the words of a
poet who said:

“Cut is the branch that would
have grown full straight, Burned
is Apollo’s laurel bough.”

We had important political differences
with him bui in spite of those diffe-
rences, we were among those capti-
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vated by  his immense personal
charm. In our country, as mentioned
by others before me, we find the cult
of violence is taking deep roots. We
have to fight this cult of violence,
this cult of violence which can strike
a mortal blow to our democracy. To
fight this cult of violence, we have to
concentrate on tackling and reducing
the climate of political confrontation
in the country. There are many areas
of disagreement. But, we must also
remember that there is a large multi-
partisan concensuel area in the
country. There are many issues on
which most of us have agreed and
this is the occasion on which we need
to emphasise those areas of agree-
ment rather than the areas of. dis-
agreement. As for the security lapses
my colleague, Shri Upendra, gave an
exhaustive and meticulous exposition
of this aspect. He referred to th

‘absence of metal detectors. He
referred to the absence of an ambu-
lance. I must add that even the
Congress (I) machinery around the
meeting place failed. Every person
reaching the podium should have
been properly screened not only by
metal detectors but also by the poli-
tical wing of the party. Mr. Chidam-
baram made an important statement
which I think is quite valid. He said
that the Tamil Nadu Government,
even after the assassination, has not
taken  action against any police
officer. I do not understand the
attitude of Tamil Nadu Government.
Well, we do not want to prejudge the
findings of the Special Investigation
Team. Buf, we find the terms of the
Commission of Justice Verma inade-
quate. QOur friends have been talking
about the possibility of a foreign plot.
This aspect may be best gone into by
the Commission  assisted by the
Special Investigation Team. This
important aspect has been left {o the
Special Investigation Team. We, s a
party, do not consider this tenable
at all. While the country was reeling
under the great tragedy, certain
elements were on the rampage, Inci-
dents have occurred in Andhra Pra-
desh, in Tripura and in Tamil Nadu
on a large scale. The house of Shri
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Ram Vilas Paswan was burnt. I am
not intending to refer to isolated
incidents. What is significant to note
is that these incidents took place
mostly in States governed
by the Congress (I).
The inevitable and inescapable infer-
ence is that these incidents could take
Place in those Stateg because the ad-
ministrative machinery was a privy to
these incidents. Let me draw the
attention of the House to what hap-
pened in Andhra Pradesh.

SHRI AJIT P. K, JOGI (Madhya
Pradesh): Delhi is not governeq by
the Congress(I).

SHRI PARVATHANENI UPEND-
RA: Who is ruling then here? (In-
ruptions) ...

SHRI S. JAIPAL REDDY: I ‘do
not want to engage myself in any par-
tisan debate on this occasion.

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTH] NATARAJAN):
Kindly let him conclude. He is not
saying anything wunparliamentary.
Please let him complete.

SHRI S, JAIPAL REDDY: In
Andhra Pradesh, in Hyderabad in
particular, the disturbances were
started within two hours of the death
of Mr. Rajiv Gandhi. They starttd
around 12-30. Rajivji died perhapg at
10.30 P.M. Within two hourg the
masseg could not have organised
themselves on such a scale g5 to com-
mit these atrocities, It was not a
of spontaneous expression of wbb
fury. It was an orchestrated opera-
tion against pre-selected {argets,
Who could have done this? We keep
on blaming the anti-social elements.
Are not the Congress(I) friends
blaming the anti-spcial elements?
Don’t let the people draw the infe-
rence that the Congress{I) and the
anti-gocial elements are synonymous.
But I am not saying that. The people
will be driven to draw this nference
if we keep on blaming them for every-
thing. In Andhra Pradesh, these
incidents kept faking place the whole
night and the police is alse equipped
with these modern gadgets like the
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walkie-talkie etc. and they were pfe-
sent at certain places. The police
was conspicuous in Hyderabad, npt
by their absence, but by their pfe-
sence! The law and order machinery
collapsed in the presence of the
police. If they were not there when
the incidents had occurred, it would
have been perfectly understandable.
And what was more? The Chief Min-
ister and hig Ministers, the Congress
(I) leaders, failed to condemn these
incidents for five days and it was only
after Mr. N. T. Rama Rao announc-
ed that he would go no a fast that the
Chief Minister woke up from his deep
slumber and indulged in a very in-
formal condemnatlon of unnamed in-
cidents. What do these thingg show?
We are all talking of the serious dan-
gers emanating from thig situation.
But are we really alive to them? If
we are really alive to  them, then
who would be a privy to the incidents
that were staged? I have gone through
this booklet which hag been brought
out on Tripura. Look at this: Thig is
a systematic documentation of the in-
cidents that tgok place in Tripura.
Could any anti-social elements have
staged all these incidents? Should we
not hang our heads in shame for what
happened? On the one hand, we keep
on blaming the unnamed foreign ele-
ments and, on the other, we keép on
indulging in facile insinuations and
innuendos about internal political
rivals.

[The Vice-Chairman (M. A, BABY)
in the Chair].

The Congress (I) leaders, both the
senior leaders, Salveji and Chavanji,
for whom T have high personal regard,
referred to the SPG. Thig is not the
time to discuss the merits of this
issue,

But I would like to tell oneg thing.
When this Act was being discussed, I
was there in the I.ok Sabha and I
made a suggestion that the office of
President and the office of Vice-Pre-
sident should be covered as a part of
this. But, the Government did = not
even agree to this. Some frients
were saying that money is not the
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most important thing and what is
important for security is expertise. I
agree. It is not one crore of rupees
which is so important. It is the ek~
pertise which is important. 1 agree
with that formulation of Congress(I).
But I would like to state, in all humi-
lity, that the expertise of the SGP
wag readily available. The Prime
Minister of course cautioned wus
against revealing some of these things.
All the SGP expertise was made avai-
lable for the security of Mr. Rajsv
Gandhi through the Delhi Police.

Secondly, I would like to tell you
that the primary responsibility for
the security of a VVIP would devolve
on the State Government during the
visit of that VVIP. Even when fhe
Prime Minister visits a State, with
the SGP guarding him, the primary
responsibility for the safety of the
Prime Minister would devolve sja-
rely on the State Government. It is
not the SPG which can take care of
the Prime Minister in places ofher
than Dz2lhi. If the Congress(I) was
not satisfied with the adequacy or the
quality of the gecurity, they could
have got the SGP law amended dur-
ing the regime of SJP. Aftfer all, they
could get the Tamil Nadu Govefn-
ment dismissed. They could get the
Assam Government dism’ssed For four
months the SJP was dancing tp their
tune. Why could not they get this
law amended? Should we not indufge
in all kinds of imponderable formula-
tions?

Mr. Upendra did refer to what hap-
pened to Mr. V. P. Singh. Mr. V.
P. Singh was exposed to a Bomb
attack in Bihar, No doubt ihe Go-
vernment in Bihar belongs to Janita
Dal. The Government of Bihar fail-
ed. I will not hesitate to acknowledge
this failure. Ong person wag killed
and many persons were injured. Did
anyore voice his concern at thig grow-
ing evidence of violence in politics?
In Bhopal when Mr., V. P, S'ngh
visited, he was subjected to an atta~k
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by acid. You may think that Mr.
Rajiv Gandhi was more important
than Mr. V. P. Singh. You are entit-
led to your view. (Interruptions)
You can take that view. (Interrup-
tions) .

MiSS SAROJ KHAPARDE: Can
you compare V. P. Singh with Rajiv
Gandhi? (Interruptions)

SHRI S. JAIPAL REDDY: I am
not comparing. .. (Interruptions) .

MISS SAROJ KHAPARDE: I
warn you again today. Mr. Upendra,
if you behave like tAis, I will see you
in the corridor. Come qut. (Interrup-
tions)

SHRI PARVATHANENI UPEND-
RA: T do not fight with people like
you. (Interruptions)

MISS SAROJ KHAPARDE: 1 am
the last person to talk to you. (Inter-
ruptions) You are making mockery
of... (Interruptions)

SHRI S. JAIPAL REDDY: -ME.
Vice-Chairman, 8ir, I am not plead-
ing for a higher level of security for
Mr. V. P. Singh, I am only drawing
attention to the dangers lurking in
the present situation. Anybody c¢an
fal} a prey to thig growing phenome-

. non of violence. I the case of Mr.

Gandhi’s death one does not know

" whether interna] eléments were in-

volved or external eleménts were in-
volved, I do not k¥now whether it is
a part of the mushrooming phenome-
non of national violence. But quite
apart from the possible involvement
of foreign elements this canker of
violence is striking at every part of
our polity, So, should we not alert
ourselves against this? Should we
not at least on such an occa-
s‘on refrain from making allega-
{icng against one another? Should
we even suspect that we could think
of getting one another killed? Have
we really so degenerated as to think
of these things? Now, let me revert to
the violence that broke out in Tamil
Nady and Andhrg Pradesh, I can tell
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[Shri S. Jaipal Reddy]

you that there is not a single poster
or a banner left belonging to any
party other than Congress(I) in any
part of Andhrg Pradesh or Tamil
Nadu. Did any single leader of the
Congress(I) express genuine regret
over this? So, I urge that this tra-
gedy should induce us to a great
degree of self-introspection and to
self-introspection as a nation.

SHR] DIPEN GHOSH: Mr. Vice-
Chairman, Sir, yesterday the entire
House had paid homage to the depar-
ted leader and condemned the das-
tardly murder of Shri Rajiv Gandhi.
Today we are discussing on the
failure of the Government to  pro-
vide adequate secutfty and prevent
acts of violence that followed the
assgssination of Shri Rajiv Gandhi.

In the meantime, my attention was
drawn to a very . widely circulated
article written by one of the close
aides of Shri Rajiv Gandhi, Shri Mani
Shankar Aiyer. I quote: “He—mean-
ing Shri Rajiv Gandhi—also spoke to
me - of the security arrangements. He
said none of these elaborate apparatus
wag--really going tp protect him.
The only protection was up there, he
said, pointing to the sky. When the
time came, he added, the time would
come. Till then there was somebody
up- there protecting him.” 1 wonder
whetheér this piece of information
which he gathered from Shri Rajiv
Gandhi- was passed on to the present
Government so that they failed or
they did not arrange for adequite
protection because they thought thal
somebody up in the sky would pro-
tect him. Sir, anyway, I do nogy be-
lieve in somebody up in the sky who
would protect us or the leaders, Ydo
not believe in it, There must have
been some security lapse. Otherwise,
why had this present Government
instituted the Verfma Commission?
What -are the terms of reference of
the Verma Commission? It was only
to find out whether there was security
lapse and nothing else. Who is the
assasgin? What was his motive? Who
the forces arg behind the assassina-
tion? There ig nothing of the sort.
And -] feel, Mr. Vice-Chairman Sir,
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even if the Verma Commission comes
to a conclusion that there was secu-
rity lapse, even if the SIT or the CBI
say who the assassin was, but will
that lead to what was the motive be-
hing the assassination? Who were
the forces? Have we'forgotten? We
are discussing security lapse today,
when Rajiv Gandhi has been assassi-
nated. But have we forgotten that
Mrs. Gandhi wag assassinated by
none else than the personnel belong-
ing to the security? We have not
learnt anything from the past. The
Thakkar Commission’s report did fry
to say something about the forces be-
hind this assassination. I am grate-
ful that at least the senior leader of
Congress-I, Mr. S. B. Chavan., had
tried to say it. At least he had
spoken something. The past few
vears, everybody knows, have béen
witness to the menacing rise of divi-
sive, separatist, communal and fissipa-
rous forces in our country. Mr. -
Chavan himself was the Home Minis-
ter, It was not to the liking of the
US imperialists—Mr. Chavan did dot
mention the name, I mentiop—that
Indig remains united, independent
and self-reliant. US wanted India to
disintegrate and to be coerced into
submission. Even the notorious Super
301 threat has been held againsi India.
Who does not know? Mr. Vice-
Chairman,_ the leaders will agree with
me that particularly in this election.
when the election process was on. the
US administration and. for that
matter, the US imperialists, Had
shown much interest. Was it a sheer
co-incidence, Mr.  Vice-Chairman.
that US Ambassador® to Pakistan had
visited India only a few weeks ago
during the election process and held
meetings with certain leaders of cér-
tain parties? What for? Should we
not ponder? We are sitting here to
discuss the aftermath of assassination.
But should we not ponder over this
duestion?? So the assassination of
Shri Rajiv Gandhi has to be viewed
in thig background. Even on the eve
of the first phase of this election some-
body has pointed out how these sep-
aratist and communal forces have en-
courged the cult of violence. Not
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only Rajiv Gandhj has been assassi-
nated; more than two dozen persons
were killed in Uttar Pradesh, Bihar
and in certain other parts of the coun-
try. So, Sir, we must try to understand
the problem and its magnitude. It is
not simple, at least to me, that there
was some lapse in the security and
Rajiv Gandhi was assassinated. Thefe
were attempts earlier also, Shri Jaipal
Reddy has correctly stateq that there
was an accusation that SPG was with-
drawn, Even in Calcutta there was
‘an accusation by a former Minister
in a public meeting that V. P. Singh
was respons‘ble because he had with-
drawn the SPG. All right; for argu-
ment sake I agree. I am not entering
into g debate on thig issue that SPG
wag withdrawn or there was some
lacung in the law. What Mr. Chavan
pointed out was that somebody has
taken advantage of that lacuna. But
what prevented the Congress-I party
to provide SPG or to amend the SPG
Act? What is Chandra Shekhar Go-
vernment? Chandra Shekhar Govern-
ment did not come from heaven.
Chandrg Shekhar Government  had
come up on support of your party. If
it was a failure of the Chandra She-
khar Government, it was at the same
time failure of your party which pro-
pped up the Chandra Shekhar Govern-
ment, You are living in a glass house
Try to understand.

SHRI AJIT P. K. JOGI: SPG was
withdrawn by your Government.

SHRI DIPEN GHOSH: It is time
to ponder. This is simply not the
time to score a point in the debate.
Unfortunately, the future of Congress
() party lies with you; it is unfortu-
nate.

SHRI M. M. JACOB: It is un-
charitable to make such remarks.

SHRI DIPEN GHOSH: I would like
to say that the assassination of Mr.
Rajiv Gandhi has to be viewed in the
correct perspective, in the correct
background, both national and inter-
-national. So, for that matter terms
of reference of the Verma Commissien
have to be expanded. We have seen
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what happened in the case of Mrs.
Gandhi’s assassination, The killers
were hanged but the forces behind
the killers still remain unidentified.
So, this Verma, Commission can find
out. Even Mr. Subodh Kant Sahay
Minister of State for Home Affairs
met yesterday with all the politidal
leaders to ensure security for the
VVIPs, And today, while 1 entered
the Rajya Sabha lobby, I saw some
senior security personnel, not belong-
ing to Parliament security, with sniper
dogs moving around this House. I do
not know whether it was the oufcome
of yesterday’s meeting., But at least
it betrays the foolishness on the part
of the Government. If maintenance
of security or ensuring security lies
in the hands of these types of people,

.then at least I may have to agree for

debare sake with Mr. Mani ShanKar
Iyer. - .

1 think there is a deep-rooted cons-
piracy behind this assassination. India
being the leader of NAM, India be-
ing the leader of the world peace
movement, the U.S. imperialisty did
not want India to remain united. in-
dependent and self-reliance. At every
point of time, they have tried to wreck
from inside and they are bent upen
aiding and abetting these forees. -So,
you must beware of these forces. We
must try to find out these forces and
identify them and take appropriate
steps. But unfortunately—I would
say unfortunately—a section of Cong-
ress-I supporters or rather friends,
some irresponsible elements inside
the Party, the Congress Party,
were not at all conscious of the gra-
vity of the situation. Otherwise, what
happened in Tripura, Andhra Pra-
desh, Tamil Nadu, Kerala and certain
other parts of the country in the
aftermath of the assassination would
not have happened. When the need
of the hour is to unite the country-
men against such forces, these irres-
ponsible sections in the Congress (I)
Party indulged in acts of violence
against their immediate political ad-
versaries to gain some Bnarrow pol?-’
tical mileage in the last two phases
of elections.
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I am completely in agreement with
Mr, Salve. He was making all of us
aware that just to gain some poli-
tical mileage, one should not indulge
in acts of violence. But what happen-
ed in Tripura? I had gone there. My
colleague, Mr. Sikander Bakht, had
gone there. Mr, Mohd. Amin had
gone there. They will be speaking.
We are talking of security lapse.
When Mr. Sikander Bakht was go-
ing to Tripura,’ even on asking, he
was not provided with any armed
guards or any kind of security to
move around, The State Administra-
tion was completely hand-in-glove
with these elements. Mr, Salve con-
cluded his speech by saying ‘Rajiv
Gandhi Amar Rahe’. I wish Rajiv
Gandhi were alive to see what his
supporters were doing in Tripura,
Andhra Pradesh and Tamil Nadu
while chanting ‘Rajiv Gandhi Amar
Rahe. While chanting the slogan
‘Rajiv Gandhi Amar Rahe’, they set
fire to houses, shops, offices....

AN HON, MEMBER: Printing press-
€8,

SHRI DIPEN GHOSH: ...of their
opponents and their supporters in
Tripura, in Andhra Pradesh, in
Kerala, They looted even the belong-
ings- of the farmers.

SHRI SUKOMAL SEN (West Ben-
gal): In the name of Rajiv Gandhi.

SHRI DIPEN GHOSH: They looted
the year’s toil of the farmers. I have
seen, I have the photographs, I had
shown it to the President of India.
I had shown it to the Prime Minister
of India. I had shown it to the Chief
Election Commissioner. Only seeing is
believing. The houses of the poor
farmers, mud houses, burnt; mud
walls with burnt doors and windows
with the belongings looted, standing
like ghosts, Even pregnant women
with children in their arms had to
flee to the jungles hecause they had
no place to live; they did not have
any roof over their heads. Is it the
way of paying homage to the depar-
ted leader? Is it the way of paying
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homage to the slain leader? Is thig
the way of paying tributes to him?
If this is the method, if this -is the
way, of paying tributes to the slain
leader, I would say God had saved
him from seeing such things, what
his supporters were doing in Tripura,
Andhra Pradesh, Tamil Nadu and
certain other parts of the country.

We are discussing this in all solem-
nity here. We pay homage, I am com-
pletely in agreement with Mr, Salve.
And they wanted the name. I can
give you the name but I cannot utter
the name now because he is not pre.
sent in the House. I can say that the
PCC(I) president of West Bengal,
having alighted at Calcuita airport,
wanted three leaders to apologise
publicly. He wanted thefr publi
apology because it is they who killed.
This PCC(I) president of West Ben-
gal had organised a silent procession.
You cannot imagine, senior leaders.
They had organised a silent proces-
sion. The PCC(I) president of West
Bengal and other leaders of the party
had orgaidsed a silent procession with
the banner, naming three important
national leaders as killers of Rajiv
Gandhi,

An HON. MEMBER: Mention
names.

SHRI DIPEN GHOSH: V, P, Singh,
Jyoti Basu and Atal Bihari‘Vajpayee.
In Bengali they said:

the

“Rajiv hatyar teen dayee

V. P Jyoti Basu and
Vajpayee.”
They had written in rhymes, But is
this the way of paying homage to
slain leaders? Is it the awareness in
the Congress(I) party at all levels of
the gravity of the situation? (Time
Bell rings).

Singh,

.I would only like to make an ap-
peal to the Congress (I) party. I do
not know what the result or the out-
come of the election will be, Yes-
terday Shri Shiv Shanker had stated,
while paying tributes,  that Rajiv
Gandhi was reaching the office of
Prime Minister., Today Mr, Chavan



105 Short Duration

has stated that they would win. T am
not going to comment anything on it.
Whether Rajiv Gandhi was reaching
the office of Prime Minister or not,
even if he had not reached the office
of Prime Minister, the assassination
would have been as grave as when
he would have reacheq the office of
Prime Minister, To me there is little
difference between a Prime Minister
-in office or a Prime Minister out of
office, ex-Prime Minister or. former
,Prime Minister, But as Chavan .has
stated, his party is the largest party,
the biggest national party, his party
has a greater responsibility too, I

would hope that his party played a -

role of being a national party. He
will give instructions to his party-
men because not a single Congress
(1) leader at the national level has
condemned as yet what is happening
and what is being perpetrated in Tri-
pura or Andhra Pradesh or Tamil
Nadu or Kerala or éther parts of the
country. Not a single condemnation
wag gone. On the contrary the State
level - leaders had commended. In
Tripura I have met the Governor, In
Delhi I have met the President, the
Prime Minister, the Chief Election
Commissioner. Let them condemn ° at
least these acts of violence perpe-
trated by their own- supporters
throughout the couniry, particularly
in Tripura, Andhra Pradesh and
Tamil Nadu. o
Also I would ask the Government
to expand the ternmis of referenceof
the Verma Commission. It is-not a
question of simply identifying . the
assassin or the security .lapse of. the
motive behind the assagsination, The
forces behind the assassination should
also be ide.:gtiﬂed, ) :
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ot T daEy e
dedtr ¥ Wt (3 ww@  swww
wrrdta) - ax wg we § oagf &
Sak gy g1 vgn oy foar av f
st @1 feedr &< faar wgt

"SHRI MAKHAN LAL FOTEDAR
(Uttar Pradesh): He was the Father
of the Nation. He led the Congress
mevement. ... (Inferruptions).:.

" 8SHRI SATYA PRAKASH MALA-
VIYA: Mahatma Gandhi was hot a
member of the Congress Party then.
Rather he had written that the Con-
gress should be disbanded.

SHRI GHULAM NAB] AZAD: He
was the Father of the Nafion, He
was not a BJP leader, he wag not a
CPI(M) leader, alse' he was net a
Janatg leader nor a Samajwadi leader.

.. (Interruptions) ...

SHRI SATYA PRAKASH MALA-
VIYA: You have dwcnbed Im'n as a
Congress leader.

SHRI GHULAM NABI AZAD: He
was part and parcel of the Congress.
You cannot distort hlsEory oS (Ine
termptzons) ;

.SHRI SATYA PRAKASH MALA-
VIYA: On Friday the 29th January
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he said that the Congress had out-
lived its utility and, therefore, it
should be disbanded, Pearey Lal des-
cribed it as the last will and testa-
ment of Bapu to the nation.

SHRI PARAVATHANENI UPEN-
DRA: He was not even a member of
the Congress. ... (Interruptions).

st wigm aat (=7 slin) :
ag ] ot st & 5 S agr
HAQ F1 .. (@waw) A aga
B2 §, galMg smwr Far 3 E)
. (vrmar)

THE VICE-CHAIRMAN (SHRI
M. A, BABY): Mr. Azad, please con-
tinue, '

&Y TETR AEY wrwE a'a"?n
gheer wit o A gt gf W G‘E\%
JE Arg WY wer oY & gar
gt #ai g€? wifs T W ¥ =g
werer ey Sft g, =g gfew et
ot g, =g Telly ot gl Wadd
# wary 3 fag, gd-frgemr &
WA ey ¥ fo g T s
ufeedt & wig s 7 S wliwE!
F wra v wEwres A faar
S @m & Y ST 58T &, {w Fv
qiPAT WG 4, W H THE FAT TR
4, ¥W HT A& AT ST q, \,v@'?r

m w1 o g ad fear . agr
ar:mr & fo owrer <fw i @ wr
T At g SAWT FUT W o
W 1 ER awEE ¥ WEAT  agET
g f g WA TATHT FT G T
W Al s W sy W § 6,
AR g T S g, w1g g el
A1 g, urst wrwss & oag S
s o1 | .§. ... (*wmw)

‘DR. G. VIJAYA MOHAN REDDY
(Andhra Pradesh): You have no right
to call “magarmach,”

SHRI GHULAM NABI AZAD:
Whatever you have said, you have
said, Why should you take it that
You are a ‘“magarmach?’ “Whosoever
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is a “magarmach” will feel it. Why
should you be that concious?
afer g iy off, S1) gfer wi
ot g, STAY gT¥ T UL TG
frar ar w@r &1 W G TonA
St S A, s @ WaOA war &
qEA w4 9g ¥ I FT A Al
sarg 7@ frar war ?

SHRI PARVATHANENI UPEND-
RA: That is a democratic right.

SR GICE LT o R C 1
HIT &g YA AAT T&F W Ta¥ &
ot wre GENFET & §I K FIv qQrar
g1 w3 Iym  gE0TEY ger o
NGy w4 ST & ¥ H gy gwR
g a3 § 53k 3 9 5 ooy
el qAar ¥ € a8 fawar &, =2
o & & adf feaar &) se dag-
&t & srex §' awR § duar &)
a8 a1 I fpar qrar qr, ang)
qanit ¥, Dfediew adfT Fr I3
#...(wwam) @z ag w9t wT
qIET 47 SR I ¥ gife s vo¥
19 @ Niwdtsa arfadT & sy
wiet sET @ arfs ag sAar ¥ Al
fra wid, Tl & 7Y fas g a9
@i ¥ foay 4 omd fHg sasr
grary fear orar qr) s oW ¥
aff faad 9 vaF fag WY <9y
ggam fear srar 90 fsw ey
wiy sAgr & Agr &, marg & Aav
4, 9giv s 9Tag g # oAaw
T GIAT ¥ A A 990 W a1 @
g dwaw we weawe  faa¥ dar
garg f1, Of, Tig aee 4 ag wwdY
fera & T W7 g2 Ad WA
gt wigw & f5 owam A &
& H I W el wiEr &Y ¥
EAAT EAT | UINE 9 BHAT FA,
sYasr § gaar gar 911 gg ‘g’
F2A Y g1 IgW IJIE 9T SRR
ag. 9. 1. faggr &7 ST urw qarar
awar & 7 stig & e af Gar
grt 6 wadl, 1996 & §.1
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“Tripathi warns on Rajiv’s security”
~—The Times of India

The Hindustan Times of 6th Feb-
ruary, 1990—“Tripathi cautions VP

on Rajiv’s security”

Then the Hindustan Times again—
“PM warned against Rajiv’s secu-
rity.”

FT "1 awg qEY A7 < Ty fear
war & ww weY § foar war § f
s faudr ot & 9 sww
w&t wtagr B oag emT ard ey
F &6 HeT
A1 AT et F G ¥ ag
FAET FTF § | fawrdt o ¥ agy o
4 pM. a1 1/ 4 dfdt a0 §, e Pea

fearazard ? €F I1aT 9 57

saarafa faardt o w1 YT ww
grd & wart @Y .. fag @
747 T T 9T IFFQ WG gfwar
6 HTATT 1990 FT ST A T
faear &, =¢ &- -

“Disturbing Aspects—A disturbing
aspect revealed by the source was
that the Naiional Security Guards
were basically traineq for anti-terro-
rists operations and not for providing
VVIP security cover which was main-
ly the task of the SPG. The SPG
men were specially trained in all as-
pects of security. They were also
especially trained in the use of the
advanced weaponry and telecommu-
nications. Mr. V. P. Singh who did
not”—this is the point' to be noted,
the Times of India it itself has men-
tioned—"‘face anpy grave security
threat was now saddleq with s many
as 36 bullet proof cars, 980 SPG men,
600 NSG men and abput 1400 Delhi
Police security men, In addition to
this, there are about 400
men of the. PM’s security.”
... (Interruptions) .. As Prime Min-
ister he knew and when your Gov-
ernment knew that he was in the ‘Z’
category, why were $PG men with-
d.!‘awn? ) ) ) L
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SHRI S. JAIPAL REDDY: I will
eome to that if you yield.

SHRI GHULAM NABI AZAD: 1t is
the intelligence department of the
Government who were supposed to

.. (Interruptions).

SHRI S, JAIPAL REDDY: Will you
yield for a minute?

SHRI GHULAM NABI AZAD: I
am sorry, I will not yield.

- SHRI S.'JAIPAL REDDY: I would
like to give you some information.

SHRI GHULAM NABI AZAD: Let
me complete, Later on you can give
it,

Mr, V. P. Singh cannot escape
from his responsibility. The Janata
. Dal Government cannet escape from
its responsibility. Mr. V., P. Singh,
who had serveg as Defence Minister
under Mr. Rajiv Gandhi -knew that
he was under a threat and.he knew
the magnitude of the threat; in, spite
of that ... (Interruptions)...

SHRI S. JAIPAL REDDY: If the
Member yields, I would like to read
out from the letter,

SHRI GHULAM NABL AZAD: I
am not quoting the figures. I am stat-
ing the facts.

SHRI S. JAIPAL REDDY: I am
also intending to read out from the
text of a letter written by Mr. V. P,

Singh to Mr. Kamlapati Tnpathl.

You referred to the letter of Mr.
Kamlapati Tripathi but let me read
out from the reply given by Mr.
V.P. Singh. .. (Interruptions) ...

SHRI GHULAM NABI AZAD: No,

SHRI S. JAIPAL REDDY: Do you
-want to shut your eyes to facts? ...
(Interruptions) ... Okay. You remain
blind for ever?’

* SHRI GHULAM NABI AZAD: You
know that in the press it has been
said that Rajiv Gandhi was asked to
choose the police of his choice, He
wanted some SPG men to be trans-
ferred to Delhi Police and then put
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them in his security, It was agreed
upon by the then Jamata Dal Gov-
ernment but they did not 'do’ . Till
now they did not do it. They did not

transfer any SPG men to the Delhi
Pohce

SHRI S. JAIPAL REDDY: Now let
the Government clarify, I am saying

“it was done.” You are saying “it was
not done,”

SHRI GHULAM NABI AZAD: Let
the Government clarify., When we
talked of security we were told that

.this much | amount was being spent

on Rajiv Gandhi, . We were not .con-
cérned about money, We wanted
duality but not guantity. We did not
want 10,000 people for ‘his- security.-
We wanted well-trdined people with

_sophisticated arms and ,ammunition

and those who were trained to -com-
bat anti-terrorist activities and not
the traffic police of our Delh: Admi-
nistration.

SHRIMIATI MARGARET ALVA:
Traffic police were posted at Rajivji's

.hause,

SHRI S, JAIPAL REDDY: That
was in addition to....

SHRI GHULAM NABI AZAD: My
dear friend, let 'meé tell ‘you another
aspect. There was & requirement by
the security police-that there.should
be barbed wires on all.the. four walls
of Gandhi’s house. One wall was bet-
ween the house of one of your Cabi-
net Ministers and that of Mr, Rajiv
Gandhi. " And. your Cabinet Minister
did not allow barbed wire between
the two houses. What are you talk-
ing?

SHRI S. JAIPAL: REDDY: What
dxd you do afterwards‘* .

SHRI GHULAM NABL AZAD This
was the attitude of your Cabinet Min-
ister., We' can well know what the
attitude of the Government was.
... (Interruptions). ...
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sad agr weA A, S K ougw
ag W@ A1, 4g YA waAwe &
ar 7% waAwe g, A o fomed
eo.. (wmaw) ..

st Ro WA Y : 7E. HATHE

# 9By FT TG 7

o qw e AT
£, 98 9T ... (smeAw) ...

SHRI S, JAIPAL REDDY: What
was the new Government doing? You

must reply. You reply now. (Inter-
ruptions) .* ’

SHRI GHULAM NABI AZAD:
Have patience, I will come to the new
Government- also. - !

SHRI S. JAIPAL REDDY: Not new
Government, your Government. It
was your Government,

SHRI GHULAM NABI AZAD:
They are your cousins, They might

be our friends. But they ate your first

cousins. .

SHRI S. JAIPAL REDDY: It was
your Government,

GHRI GHULAM NABI AZAD:

1 will come to your first cousins also,

sit @70 AmarM P : T, W
e agaaE . . . (3EAEE)

SHRI GHULAM NABI AZAD: You

had got elected on one mandate. I
will come to your first cousins also.

eq 35 & ¥ o i AR
... (swawm) . ..

W g Wt Yt 1 ¥ HH
1 -qre aw st 3@ §7
.. . (wrtaw)
Why don’t you talk about the last
six months? Why have you failed?

SHRI GHULAM NABI AZAD: You
will be taking my time. (Interrup-
tions) . ...

[4 JUNE 1991 ]

e -
sExpunged as ordered by the Chair.

Diseussion 114

SHRI S. JAIPAL REDDY: You ale
escaping your responsibility.

THE VICE-CHAIRMAN (SHRI M,
A. BABY): Please continue. '

st Qao SIS
aaq g

s qerw AW wmne R EER
T A A wawrw o, me qifE-
fanelt igsdm & myll Wt @
o (emEw) L

Please be the official spokesman of
only your party, not of Parliament.

SHRI 8. JAIPAL REDDY: I am

against one in my party of ten. So
don't bother.

_ o qAmw A e g fed
N AW W, gR AR ¥ wgAT
agat § ... (swaw). ..

! g wade 1 o .
¥ @R § Ay, amitﬁ...(uv:g?
i fde 7 oE) ‘

SHRI GHULAM NABI AZAD:
‘What is wrong with you?

SHRI S. JAIPAL REDDY: Why did
you not get the SPG law amended so
as to  protect... (Interruptions)...

retrospectively realising the need...
(Interruptions).’ )

SHRI GHULAM NABI AZAD: The
‘ded sal’ of your. rule was - the ‘ded
sal’ of ruin for- India. .The ‘ded sal’
has ruined the fabric of the country.
You should. acknowledge it. India is
acknowledging, the world 'is ‘acknow-
ledging that you have betrayed the
whole- country, you -have sold- the
whole coun{ry. The whole country is
not worth anything, today, (Interrup-
tion). 'This is because of the casteism,
communalism, pursued by the plead-
ers of that party." (Interruptions).

SHRI S, JAIPAL REDDY: We
know that your Government. was
dominated by the upper castes.” You
beloriged to the ri'ich. -
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SHRI GHULAM NABI AZAD: Let
" me tell you, the Janata Dal Govern-
ment was installed to destabilise India

and it has heen destabilised. (Inter-
ruptions).
SHRI S. JAIPAL REDDY: 1 take

objection. I am on a point of order.

SHRI GHULAM NABI AZAD: 1
am not yielding.

THE VICE-CHAIBRMAN (SHRI M.
A. BABY): It is a point of order.

SHRI S. JAIPAL REDDY: Sir, the
National TFront Government Wwas
installed by the people, but the
Chandra Shekhar Government was
installed by this party. That is the
difference. ..

... (Interruptions) ...

THE VICE-CHAIRMAN (SHRI M.
A. BABY); Please continue, Mr. Azad.

SHBI GHULAM NABI AZAD: The
facts are, India was totally destabilised
and it was Rajiv Gandhi who wanted
it again to stabilise; that is why a
conspiracy was hatched. I won’t say
by the internal forces, but I can't rule
out the internal and external forces
both., Those who wanted to destabilise
India, first they had to neutralise Mr.
Rajiv Gendhi, to eliminate Mr. Rajiv
Gandhi; then only they could be suc-
cessful in destabilising India thorough-
ly, completely and ultimately
wm$ feqy wwa, § wrfgr ¥ ag
g aigar g fr faewr o @ ¥
s v ar= qray war ., . (wrg™)
Lo R ger # o ST oare qrar
T STTY WY AvEY FT T B
g g%, T & M 9%, g7 ¥ aw
Wy, dfecufom ¥ A W, oW
T XTI FEAW AT SR/NTA HfY
gAr g @, €T ¢ wref #  gaAn)
o feel &, Farm wife s afeas
F1; fax g #iT war &1 A
g fedrr § gar arfgg o7, Sawr
yadtfy ® wQw fear grar w0
€ ud 3 wEr § ow € O
#Y faeor oY, & Tofig ot & Y
fergemtr ® 21 wamt ¥ ¥
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WO 1 oWy 4 g fm
agi § Hfea o feara § B wolte
et Y ¥ TpPw ude il o
F1 difaar, o sitel w1 W favarg
a1, 9§ favarmg w1 99T ars f W
Hat ¥ wk NS @A §, mwe W
ardt &, @ sy fodt wida € § o
&g w9 § W Uear faww awd &
YT W A W I adAr &)

=3 F{x.]

aifgy # ‘6" & uF g7 ¥
§ ety ol o Y waiafs wla
FHIAT §':—

AT W dr Ay, A €

¥ T § T AT WA, W] W

ga g

THE VICE-CHAIRMAN (SHRI M.
A, BABY): Now, the Minister Mr,
Subramanian Swamy, would like to
make an intervention.

THE MINISTER OF COMMERCE
WITH ADDITIONAL CHARGE OF
THE MINISTRY OF LAW AND
JUSTICE (SHRI SUBRAMANIAN
SWAMY): Sir, the discussion initiated
today was to cenire around two is-
sues, the issue of securily ang the
issue of violence that followed after
Shri Rajiv Gandhi's assassination. But
as is natural, wider issues are also in-
volved and they have also been refer-
red to in thig discussion today. At this
juncture it would be a fitting tribute, I
feel, to the memory of Shri Rajiv
Gandhi if the debate is kept high
without bringing in unsubstantial
charges or getting emotional because
never hasg our nation been under such
multi-dimensional stress ag'it is today
or have We witnessed such viciousness
or violence in the election campaign
that has taken place so far. While we
should be concerned about security,
it is time for our couniry to take
stock and ponder as to how we resch-
eq this stage today. The nation, of
course, ig on severe test, Qur capacity
to stay together is being doubted in
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certain circles. In fact, Sir, a large
number of foreign correspondents
landeq here within hours of Shri
Rajiv Gandhi’s assassinatien and
many of them went back disappointed
because they had been given to under-
stanq that there would be enormous
violence following his assassination
and the country, in fact, may fall
apart and they came here to witness
that! Many of them fold me so. But
they were disappointed because of
the people’s resilence which has
seen us through in the past. They have
proved almost all the Cassandras of
the world wrong and this time t00,
they have proved these pessimists
wrong. It is a matter of relief while
there has been violence here and
there, by and large the counfry has
remained peaceful and law and erder
has been maintained. But let us not
be complacent because as the old
saying goes the price of liberty is
eternal vigilance. The most disturb-
ing aspect of today’s situation i, as
many speakers referred to, the climate
of violence. It is time for us to change
because Mahatma Gandhi, who 1is
known as the Father of the Natiot,
was a great apostle of non-violence,
Tt is, therefore, time to focus people’s
attention on the rangerous atmosphere
of hate, division and mutual suspicion
that ig there today. Asgsassing and
enemies of the country thrive on this
atmesphere and, therefore, we need
to look at our security, strengthen it
and not to, have the kind of situation
that has taken place. I think it is
equally important that the polluted
atmosphere be cleared. It .is in that
our counftry’s unity reste, in clearing
of this pelluted atmosphere; and learn-
ing to talk im terms of harmony, con-
ciliation and resolving our political
differenceg through -dialogue, Sir, ne
seeurity agemcy, no matter how effi-
vient it is, can unerringly deliver the
goads unless-the climate ig such that
the gun is not glarified. In -today's
atmosphere inereasingly taking to gun
ig. being glorified. During the freedom
struggle under the iesdership of
Mahatma Gandhi the nation was based
on the principle’ of consensus and
&ialogue, We have been dissipating
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this capita] that Mahatma Gandhi
left with his blessings and we are
exhausting it. The forceg of hate were
there even during Mahatma Gandhi’s
time. 'Yhey used religion to divide the
people. Therefore, as a consequence
the nation got divided, but Mahatma
Gandhi himself was slain by these
foreeg of hate, At that time the nation
reacted with sorrow ang secular
democratic forces rallieg and while
we worried about the security lapses
at his stage, the nation focussed its
attention on keeéping the counfry to
gether. That ig what we need today.
After decadesg of suppression of these
divisive forces, the late cighties have
now seen the ascendancy of these
forceg of hate ang the rising legiti-
macy that is being accorded fo them.
We have witnessed today, for example
a leader openly 'speaking and glorify-
ing the assassination of Mahatma
Gandhi. This is where the country has
tome to, newspapers repeating and
publishing the statement of a leader
who iz extelling the assassination of
Mahatma Gandhi, calling him a
courageous man. This is what religior
and castiest fundamentalism has done
to the coumtry. Divisive forces are
there for all to see, what they are,
This is what they have led us to. 1
would also like to say that the coun-
try is aware of the machination of
forces of destabilisation on which my
friend, Mr. Ghulam -Nabi Azad, focus-
sed his attemtion. There are very few
countries in the world which relish
imdia being strong; there is no one
particular country, including, may be,
the favourite of Mr. Dipen Ghosh a
large number of countries say that,
large number of countrieg in the world
domnot want India to ke sirong. Indeed
1 could say -that, knowing Mr. Rajiv
Gandhi a little, thege esuntries would
not have relished Mr Rajiv Gandhi
either, hecause during his {enure
there were two attempts on his life
of which we know very little even

today. One was in Rajghat where a
gentleman stood 48 hours without
detection and fortunately for all of us
at -that time hg coulg not afford a
g6ed_gun ang that is why he could not
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(Shri Subramanian Swamy]

carry out his target. There was an-
other attempt on Mr. Gandhi in
Columbo when a soldier or navy per.
sonnel tried to use his rifle but o
grievously hurt or fatally hurt Mr,
Gandhi. Mr. Gandhi’s policies are well
known. They were to make India poli-
tically stonger. Whether we political-
ly agreed to those policies as correct
or not, but that was his motivation. To
day what is disturbing us is that there
is evidence, a very strong evidence
that forces of destabilisation have
found an ally in the forces of funda-
mentalism, The nexus between funda-
mentalism and destabilisation poses
the greatest threat to our nation today
and we have seen this in Punjab, we
have seen this in Kashmir, Even dur-
ing the freedom struggle the forceg of
destabilisation used the forces of
fundamentalism. One has to just go
and see the archives ang see the Gov-
ernment fileg and one can see how
much there was this nexus. So at this
hour to meet thig challenge we should
al] pledge to foster national unity by
affirming our faith in secular demo-
cratic politics and declare that we
shall not resort to caste and religious
beliefs. This is how we can pay our
best tributes to Shri Gandhi at this
hour, Sir, I now come to the question
of security lapses. [ dp not want to
say much because there is a Commis.
sion inquiring into it. The newspapers
are full of wild stories. Many of them
are not true. There is a story that al
policemen ran away from that site.
That is not correct...(Interruptions)
...You may have seen it ... (Inter-
ruptions) . ...

SHRIMATI JAYANTHI NATARA.
JAN: That is correct ang I have seen
it ... (Interruptions)...

SHRI SUBRAMANIAN SWAMY:
You may have seen it. You may pre-
sent your point of view before the
Commission of Inquiry... (Interrup-
tions) .., I beg to state that the en-
tire police fore of 1400... (Interrup-
tions) ... We have a right to defend
them if you attack them... (Inter-
ruptions) ... Do they have no right
for defence? There were 1400 police-
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men in that entire avea.., (Interrup-
tions) ...

SHRIMATI JAYANTHI NATABRA-
JAN: All of them dissappeared ..
(Interruptions) ...

SHRI MISA R. GANESAN
(Tamil Nadu): Nobody dissappeared.
... (Interruptions) ... It is the quality
not the number, that matters. ..

SHRI SUBRAMANIAM SWAMY:
Eight policemen died on the  spot
... (Interruptions) ... The Superin-
tendent of Police of the area algo died
on the spot... (Interruptions) ... "Che
personal bodyguard, Mr. Gupta also
died on the spot and I think it would
be unfair to characterise the entire
police as having run away from there
... (Interruptions) ...

SHRIMATI JAYANTHI NATARA-
JAN: How many were there apart
from the two? Please tell us...(In-
terruptions)....

SHRI SUBRAMANIAN SWA-
MY: I am only commenting on the
point that all the policemen ran
away... (Interruptions)...

SHRIMATI JAYANTHI NATARA.-
JAN: Can he name one cther police-
man who stood there apart from Shri
Ragahavan and Shri Ramakrishnan
whom I saw? Name one and I will
sit down. I challenge you .. (Inter-
ruptions) ...

SHRI SUBRAMANIAN SWAMY:
The second thing is... (Interrup-
tions) ... I do not have to answer
every remark that is made here...
(Interruptions) ... 1 said that the
remark that all the policemen ran
away was wrong and now she says
that I should defend the point that
no policeman ran away from the site.
I cannot vouch for all. I do not want
to name all of them who ran away
from there. So let us not go into it.
But, to conclude that all of them ran
away, specially when eight of them
died, is totally wrong. It is also wrong
to say .that no security precautions
were taken. In fact, three garlands
which were to be presented wers
actually clesred. The people whe
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were to stand in the line, 20 of them,
it wag the organisers who had pro-
vided the-list. The rose petals which
were to be strewn ahead of Mr. Gan-
dhi’s walk on the carpet were - aiso
cleared, Yet it is a fact that one
person or more did turn up in the
line and Mr. Gandhi died on the sppt
there: So, this has to be inquired into
and I think it would’ be much better
for the country if the inquiry - is
allowed to proceed without all these
sensational and false stories. coming
in the papers from time to time...
(Iriterruptions) . ..

SHRI KAPIL, VERMA:
nesses are there. -

"SHRI SUBRAMANIAN SWAMY:
But eye-witnesses are, as you know,
are not the final word on this oo(In-
terruptions)... .

-SHRIMATI JAYANTHI NATARA-
JAN: This Government is only doing
a cover-up job...(Interruptions) ..

SHRI S. S. AHLUWALIA: Your
report is already prepared... (lnter-
ruptions) ... N . -

SHRIMATI JAYANTHI' NATARA-

Eye-wit-

JAN: You are covering up...(Inter-
. ruptions)... You are covering up
your lapses... (Interruptions) ...

SHRI P.  SHIV SHANKER: Etir,
1sith all respect for my friend, Siri
Swamy, may I ask him a question?
He has himself issued a-statement
that there has not been any security
lapse and as a Minister he has said
that. Then what is the purpose of
appointing a Commission?... (Inter-
ruptions) ... What is-the point in
appainting a Commission of Inquiry
with only two terms,. of reference
which also deal only with the secunty
aspect? Why should this be ‘said by
him. Al sorts of things are coming
it the papers and he himself issued
a statement on this aspect?. .

SHRIMATI JAYANTHI NATARA-
JAN: Let him name at least one
person. .. (Interruptions) . ..

SHRI SUBRAMANTIAN SWAMY:
I have only said that it is wrong to
say that all of them ran away ...
" (Interruptions) ... I ‘was responding

[ 4 JUNE 1891 ]

Discusston 122

to the statements made by some poli-~
ticians that the Government should
resign hecause no securily was pro-
vided, because there was no security
and I had said that in fact, the maxi-
mum security protection was given
and all steps were taken. But there
was something which went  wrong
obviously and there was this assassi-
nation. We have to perfect the
security system and that is why the
Commission of Inquiry is being set
up.” That is supposed to go into. this
aspect. We cannot go by individual
allegations of any kind. It has to be
through a Commission of Inquiry and
it has to be well established in law.

SHRIMATI JAYANTHI NATARA-
JAN: That is why you are covering
it up... (Interruptions)..

SHR! SUBRAMANIAN SWAMY:
We also have our opinion as to what
happened, as to the clrcumstances in
which this happened. I shall not be
answering every point of every Mem-
bers and I will not he bowing down
to everyone. After all, the nation has
a right to know the truth and to know
the truth through an inquiry, and
not from the version of one person
whe happened to be an cve-vwritness,
I do not think that anywhere in the
world, where rule of law is  there,
one.person as eye-witness can be the
final word on what happened.

SHRIMATI JAYANTHI NATARA-
JAN: This Govemment will  never
find out the truth... (Interruptions) ..
They do not- want lo find out the
truth. IYney want to px:otect same
people (Interrupﬁons)

SHRI V NARAYANASAMY 'I'he
Minister is- trying to protect the
police officers, ... (Interruptions)- .
and the State Government. , \(Inter-
ruptiong) ...

SHRIMATI JAYANTHI NATARA-
JAN: It is. a shame ... (Interrup-
tions) .

SHRI V. NARAYANA AMY It is
said that no police officer ran away.
It -is bemg blatantly said. It is - not
true. .. (Interruptions) ... This should

not i:ome trom ~ the’ mouth of  the
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[Shri V. Narayanasamy] .
Minister .., (Interruptions)... Im-
mediately after the incident, all the
police officers ran away except two...
(Interruptions)...

THE VICE-CHAIRMAN (SHXI M.
A. BABY): I think I have to give
security protection to the Minister!

SHRI V. NARAYANASAMY:
Though he has not provided security
to others including my leader ...
{Interruptions) ...

SHRI G. SWAMINATHAN (Tamil
Nadu): Sir, the honpourable FPrime
Minister is here. He may say some-
thing on this. We would like to hear
the Prime Minister on this.

THE VICE-CHAIRMAN (SHRI M.
A. BABY): He is intervening later on.

SHRI SUBRAMANIAN SWAMY:
Sir, I do not have to add very much
more as the Central Bureau of In-
vestigation is fully seized of the in-
vestigation. The technology used, the
modus operandi and the local logisti-
cs—all these aspects have already been
fnighlighted through the Press. We
do not need to go into all those things.
What needs to be done at this juncture
is to resolve to frustrate the nefa-
rious designs of those who wanted to
create chaos in the country and fail~
ed. Thank you, Sir.

THE VICE-CHAIRMAN (SHRI M.
A BABY): Now, Mr. Skinder Bakht.
ot fawsqe aw: WaT wIgq,
faead szfgara ¥ gz wr & @7,
wrar gul ¥ =rs s f5T gu

ST WA TW Whwm 97 e
fat #gr aor @ 73 FwA ar ¥
a2 wrwa At migT Iy K/%6T 97
wife gur s« & st Al awg
#Y 7T faaT, FHAAT g fry T
g 97 A uF w4 AT 5ig 5T awy
gr | 93,9|3 Aoy & feg war
war @ §F qu fpar f& & Amge
di av @ygar o gl & Toaew
T ATHY TEHRT ST 1 q8 Fer
AT EAT AT T ZATY Agq AT
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arfedt & v 8 afqdi & Wt
ftmt froqr wollg andt o 3
¥ freag age qg @ va A
' dftel ) aga o o 3w
gerwT 7 et I;gﬁ SGTET NEHY
AT QT QTgT HT qrg gEHT
%‘rﬁ*waaafwfmagﬁm
a9 & feawmr 71 | el ar
gEgAaeay W awy ¥ ¥ 6

gar &, @ ft sl § 2-uw -
from &t aw 8 W gadt dwmifasw
-

o

Sh
-

q

4

1 Fgq W A W oarex A
¥ wfew Jufew & feed =1 @
Tt A faww a7 o A
FG-FE 9T AQ | Sg A qrge
T 3R feg o seer &, et
arHT S1fgY | Hfewd eiig At awa
¥ WAl Y WS Awy ¥ fengmy
F qfvocd 92 § 99y a1 §F W
fa% Qar anfyg ar

¥ gug & "% qgg W A fow
T AT A7 A_T & AW, %
7 57 F1 FT F wgr” fag zaar
FRAT AT § ¢ '

TAA! & a1 IFT THT R fwTog B Y,
IHA FT AL 3G Y I FaT 29 |

[SRawrsae (=Nt wieeR ARTH ATE-
TET) TTEA g ]

Wdgulon o1 o, wegufion
FT @Gy, FH-FA 9 a0 o
fra-fra &1 fax =€ ? gfeame
§ afern da A BT qam wey
w aTx ¥, FAEE ¥ Aleqw o
A fawat gamm N qig %, iRy
¥ Afadeet B S5 St Hic Afadee)
# ¥3-4% QTR VAl ©
We have come to set up a Christian

Government based on the Gospel of
Jesus Christ, .

fra ¥ s 9% 0w degufon
w7 A% g W ww gt o
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g # Jga F AT I

arg? A% A | gag fon- gaq WAt
geT gy W ft § Swur gwn W
vatar s & f6T o@h o N W
¥ @ awl, § ama af Aarg o
ACFTN FIAT WgAT AT AT & |
TSl A qET FT HEg J@ D
sarel 9t 9% 3w & afFe gof A
FEAT, AYF & aHT gex A W
fard wmar sy & wifng a0
g NI AN A ) =g
w3t § BwAr fad oxv algy &
arent & 1 5 a¥ cefaura A Awl
Fr qia &1 o agq vgfauta A @
i TR W £TT {0 wAT W@ E |
fag WHT GIgT FT w9 WIAYTA  GFA
dieT qaty ar | &fwq 39 A 39
Fg ATT TEAATF, S A A H a9
&% d-vurer uafote @ faurd
HEET IIY W e wT ar IiF.
agi & 1 (wEaw) © '

wq s fos wer ‘N ¥ EOATST
... (wwER) | K age vaTE A
weiig afdlt w1 faw o wT @ {
nl Tefig At & e oy wT s
faw 57 wr g 1 fer  aefrerd
¥z ¥ fo o modl swerd arfaa
7 F AT g Fom oy & f
faasr :15 fram a4l & .
siwAY aedr afga : wm &Rt J
ar fazrgar aidY, gawr qu fegeamw
SHAar & .
st wfew @l 1 A0k @R o
TrEY Fv A wEY §, WM WA
i SR o
st Fowee we ;A f WA
ST R R~
"‘Wh'ile‘ historians and .‘political

thinkers will continue to assess ..
many often feel that he did not get a

fair deal at the hands of his oppo- ~

nents and was forced o undergo
trials before the bar of the people
on unsubstantial charges with
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practically. to - credible evidgmc’e.:

against him.”

. & zuay. faz W twEar st
wafin =@ wer fa ug wawr el
W@t § 1 -fowrd wher o o d@
¥ suwe o oenr 1 &fes @,
sngr & fr om WY oefar amd 9
78 - foxtd “&® %o Wik v wif
e WRE T . o

Wt o for siwe:d 38 glw
v Al W § foowoay ¥
S(Rr 3 ¥ 3w amaqegd gEE U
| uga € fd -qoas § m@IiaT
aT- | afFa oRd aTw 89 ® 7
A § fFga I & W
% fog, foor 7 faurd, wIwar ST’
£ W0 Gwm g 9 1dfFa gmTam
og. dwi @Ry € O § agy wew &
AWMy I W | age awaw K
#% ag ara T &1 Co

A

g % -ﬂbg’

=t fevnT w8 : WY 25 WNA

#gt ¥ SeRy-§ aenw wHw BT
us mEErews ang wegt M6 @
adla QR ) AT a4l wraTELe
7ei .97 AR0% ag @y § 9 end’
#Ral aRd § 5 @ gried e
¥ aln @Y § a0 ©T % F AW
yfpmTaE F nig RU AL, ..
(voaaw) 3
et oy whgw @ T wl
guedi o @Y fusigal wY ¥ @
g ?

h ofa eRR : AISRAS
s:%z;g;:;'rt T @ el av o W

st fagay wew : &I 9@
& yg wiaar § fo el @ foew
Sret & Y Saer wEy qaw g
& | Q¥ At q gl § o W
a1 wife 1 ug wwa fead fgme-
frgma TR & _Adl g § | 98
gy W% agd | qEr WIAe
s g fo welty il ot & @1x
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[ & wial wrqal

S greEt gWr § TERY W R
¥ gt & ey ¥ 1 ag faT awgeT
wwg § foardy fyara-foam
o or T T § | adfsowddt ag
f5 vafeer 3 grey @ W
¥ § 1 sradr gfige widt w1 grear
s M g0 wwm & e
AGAIIAE WL QEATF grawr oqv |
sttt gfgy aheft & Sasry ¥ A€
A gt JyMg WX W W fag
R fggears 1 aig g Wiy |
QIR T qI qQT AT AG AFAA
oYeT aga wEr ¥I@w oreT Ayl § |
oy qr fr Al wY AT I
e ¥ -fic WY e v A
g A ? FYT AY WIIUAN F
# qOaT & 7 Ag T AW
R F AT WY L qAT Y AR
ae woy @1 ? ¥ ag g faegw
g % oAl € 5 wutAw ug
gear afreary ¥, wig Rw W
frqer % @ dy 0w ogut 7 F
fagzr wav o & awd & €™
ad scar wrgar § & faga # A
atare @ & U Ry YA oA
Te § 1 A g Ofabey ard
A1 g1 ATC qron ¥ Frwwr A
aEN | AT Atk R awy X A
 Forre & woenrey ¥t fir o war
§ 0 P &t s Afx
7@ o IRl o fadr i
@ ix #rf D 5 go amw
qrar 9gr | frger & weT ag grear

i gar ? Rgu #.o.o... L.
(wwarer) . 7 qar &g |

43

Wt derow wet ;. (famw)
oy N oaw fw § R
ot fownt wey ¢ & frgruer s
o wEEE ¥ g ¥ 1

Tgr. w1 qemrx Ty @ A WEES
gqQ fafese o wr o
ey AARTET w0 E O\ F W

%
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wga1 agar § 1% wogAwa ¥
qgf 9T GUT W W :%w

st T fod wia e g ¥
a0 i gHIT A e AW
gt 1% W e feer s g el

fs zq sgaw W
s frar § (emra) . . TR
aea’ﬁfsﬁﬁva*amzumﬁa

Tt wigw & ggwe B GIL GART
.. (wEw) ., RIS ¥ T o
aRiaEd wigg WY g FRE W aat
&t & qeras agw sow ¥ il
o7 o% w@ & faw gAm WA D
was T § ¥ Fravew st ¥

A g & st S
g'.mﬁmwgm%ﬁﬁw L
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T 320 F4T DR oy § 1 ug faw
T aEE X fwar 1 o3g ¥Q ey
gt ot A 89w s w awd
qane faorst & e@ww § 1| uw g
st sieg & AR %7 gwer & ww
e AT gET G i fagt sra
B oe¥ =¥ wqrT oy 9y §
@y gz aliar § mear <@, Ww,
A% WL WEEE AT I HW
B 7 A A et § men feure
ey & wtTMgsET F1 TG T@
T (s33a77) A a1q T (vwam)
® BUET w7 fearar s § e
Ty W Wigw (wwam) ¥ fgard)
@ § | uwily & a9 o fawd
& AIx 9T Fwar wvgal § | Afag
BT T GHFT WIE g & A @war
(wrmar) ¥ fau Tad asr swwr
FE @ W axar 5 §F faw faodt
WA /W T foareg w1 €w
dq @ § g faardt dow ¥ @
ge 9 @ | W waar & f& ¥
W W § (Wag™) I W AN
WY (eddarT) . W AT Fifew FT
@ § 3 v WuR dar @ S
TRATA FIAT W I SR (Twaaw)

o QR0 Fo o i : ug AT A
g1 aFdr (weamw)

ot aTaR Fat oAt R
geary g1 (=aumw)

st gReR o0 HITH : T ;A
FAT T WA T CRIUAR HLAT g
TG, AT g ¥ A8 F@ WwT
At T g (owwE@) WY wE A
ag arq mwr g AT (ewwe™)-
garasE NfafefiaT & (sxawm)
gr oA T Y A &1 TEEAW
F A oA, wey we WA §
g 70 fawet geg qre | gwe-
T Nfafwas gfagre e @ i
doFoflo &7 . (smagm) A7 o4
1 gfagra A ¥ A9 A A
§ (wqagm) zr zfagre ag war
gRy (swaaw)
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ol fgaTy wwwow
(werctng) 3 & s wmEer § Wt
St & gwnt W aw ded & wit
mre ARy fagre & WAt R
? Ry fgg ooz Y @ ¥ Wi
dlosioflo Fuar wwda ax @ §
(commvar) wg WY iy SR @ god
g (vawam)

THE VICE.CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR):
Let everybody sit down; I am on my
legs, Mr. Bakht, if it is going te hurt
the feelings, it will not go on.record.

W A SdwT i T
i Al W (Smeaww) wH %
Al ¥ W W (voww)

st} firitdee ;e gl
# # aga n9S q@ A wrAwr g
ug wawl ey T qar ) gEd
IR oMaTe F1 ol Ggwar. §.
gl WEATATa FY H490 q@wal &
gAY U ¥ AgY § S ® wwa
F1 UFHET 9gwFT § | WY AT oY
gl & @ wnd vy sw gl
FERIET . W it ¥ U 6
s & & 1 g wwwlE ¥ g
ol IgR QT & (WaAww)

st fawmy wom: § &7 OFwT ¥
wifag st g (2zen) fra wHT WG
FuF g IOAT FE AZAIE. . .
(swaum) AX mo¥ aEwrw  FIow
F forg § r F wxwredt aqret # uwd
9T SYTRT 7Y ff caat g Wi q@Ar
wigaT ... (omEm™) W awds
oea., .. %

&

st detaw wqdy . T8 agEa
d 1wt e meer a@i b

. =it fawrae wey : fwq WHT Arge
A% wequdl 747 €Y 47 GHEAT A
g wraAr wigar g o) waney ...
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wt dro ferg weT ¥ AF I &
Fgr fF gAY gareTe WX SeArq
7 gFFT 9w @I § TN AC. .
(swqum) -

o fawraT ww : dArgAT
aa ety wi &1 fag @ A
aw awal ¥ A 7 srgarg 5
USYa afet F1R% =€ AT Ay 1w
# auT F1E qEAE S S gRwE

F€. . . (cagam)

=t dvo firg wiww: qeiferag &
fo welia Ay % ERE HT AET
7 fow wal 9% &, w§ @i 9% &
e ardy ghwa, WY fEgEaE 8%
&L gEl arer {7 Ay ‘Twlf‘(‘!ﬂ 1
(smaw)

st fawaaT qo : H wratﬁr ag
#T @ g fo 9% goier @y Fv
Tarfer =t §. .. (svwww) Faw o

uF q1a g, 3% mE oy ¥ T,

W # aw wErE | q% fow . gaAr
Fgl f5 gn Tw Wi ¥ gEY 9%
gler §. .. (FWHaW) SO, GRER
qrg, n% sy wwe Oy ¥ farq
g =it 10 weaar A wEq qr
-'rqa%r gm  #Hify SgysawFR &
Aqdl F@ I SAAT  AE STEAr g
afwa ataen F 5 oaa wpl &
g’& | &g atiET & UEaRwW SRy
. (Fowaw)

 JqgwTT (aﬁ WIEET T
qMEET)

Mr. Bakht, please address the Chalr

e oagoET fas o 30 S Y
THETAL a’@ergm ’E!Tf"trl -

W et aw TE AR F
faawawfwﬁﬁz‘ra: T TR E

mewm (m Qr@«sf-w&m‘t
ﬂ‘mi‘) Please conclude now.
o fewwmy wsy ;W ¥
fesmra & oY a‘rnm%mf«mﬁz”r
F1 for% a1 & | T® W AT
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aew & niar & WU sEAr ag B
fr feafidt *1arw sga @l
& | anx feifdt amae gt ar
T AT wew ® @ o) gt
gar g 98 4 gnr | na fefEr §
Fale At fAwE & aE a1 gYAr
wifgy, &liw afiw sew W

afer S At FT ogreEr  qeR
Wik w1 S 3aw & f P feet
e BTN RN a'cs@ﬂ*a #
wie fr fagdt o, frany ad 1
AT wrgEr e frar sng @

wnEy w17 ¥ feega afamie s
g for s ferifids & ad @
A ug = ag A gy a5
farntedy nawad 1 a8 a‘aqutfgq_
aqr & guay d@ar § & W wE
farmfiecdt ¥ a:fiut. & AT wIger - uN
wfRaT &7 T W A1 wf qUAt
'{T%I g ara ot S0 & fewwwa
";' —

to prevent large -scale violence in va-
rious part of the couniry
Ted AT M grar afiv 1 e
WA AT W T R g R,
Lo PATERE WT T EOE g8
g fF se w0 w99E ¥ U arar
g O IgF WY WIET T gaT g
arA R St w. . (ermaw)
qAT FTH ARG AT % l

st @t T : 319 AT A
@O 1S owed & i A
fewiz E a0 & A9 | & | w@rEw
qAAT SRy £ L 9 I oSE. .,
(z@xam). w19 wwfag, sad oo & .
fosic & > g% FT ® §
gotaw 99 ®wg ifsw 1 .

ot wAE A o oneF gd X
t fmr % sﬂ qcn%ih

st fmegy e : & afgm%ﬂgm
for za dufron § oY ¥ wrar gd §
I A ¥ T G 1 faw QT
sifge a7 i AwEE #9172}
fe iw &, .. (vawewm) -
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st @A dad e, present there,” whether ‘adequate
arrangements were not- made

ifa 1
st fasaT agq : F ag FEATH1E
w g M & oY wrgw, A o
strar g€ awr 99 s ST & strar gw
Fr feagaga fady wq F Jar 9%
giar sifge ar ur 98t ? faaa O ?
FAIL Y WY arsa aedis A1y §
e w‘raw::r w £ ¥ dfaac
o & 4 I9Er Ay sr“m‘raafm A7
g afer ot 1 e dwed &
A8 st ol e F greY F o
ST & REATT BT EREI g‘rarnrfgq
qr, "t g W JYAE Ao
Q1T A F A9 gi g1 g
&% Tim 78 fat § 1| OF 05 n@are
7 fogr g f5 fow ordf. & oidw
G g qefyow frar §, frg ardf
F ot ¥ fwor 1 gasr W faw
HIAT v.erq qr 1 Y S ATIUEF
FTHT & Wra T, ag wTie Fear §
fr gwa fod =97 g7 =7 @7 gwar
§ AR TR ¥ g7 B g Ay
FRAT £ | (marﬂ) Y T
argafes, 91 @ed-wva wiT foay
g1 fay &, fogar a8 g8 o<
feara = 2
arfgTr R q WEAT AR
g—-fagr & &t & gawar swar
srgar g o fagar & TAFUT FT HT
ST WY qgt ?rzm vefufredmy ar
gawr fasar stro shix sea amm faga
¥ AT FATS FUT F1 JTT & 0T )
ATITT TR |

st T madw fag  (fyer )
T N AW TE l-( ¢ )4 -
SHRI CHANDRA SHEKHAR: Mr.
Vice-Chairman * the country is facing
We are faced with a
tragedy unprecedented in the life of
any nation. I agree with my friend
Mr. Sikander Bakht, that we could not
protect Rajiv Gandhi. It means that
there was a lapse of security; but
what does it mean, whether this was
because of negligence on the part of
the people who were present there,

whether there was any deriliction of .

duty on the part of the officer

for the security  of the persons whom
we try to save or whether there was
something beyond the ingenuity of the
security forces that came in the way.
This is just for information, because I
shall not enter into any controversy,
that more than 1,400 people, police and
seeyrity officials, were deployed from
the Madras Airport to the meeting
place. One I.G. who is a very re-
puted officer, who has served for a
long time in the IB, was present there,
Two DIGs were there. Many S.Ps
and other senior officials were there.
Some of my friends have said that
there were no metal detectors or
frisking facilities. According .to the
report that we have received from the
Tamil Nadu Government, there were
metal detectors. Frisking was done.
Even the garlands that were to be
presented were checked. This is ths
information we have got. But, Sir, I

want to make one thing clear. : This
incident is of its own-type in the
whole world. Never before  in the
history of ‘the whole world was a
human bomb used to kill a VIP.
Security manuals provide. for all types
of explosives that can be used. 'Fhere
are methods and methodology, how to
check it, how to prevent it. Security

forces are equipped and trained to

look into these things so that these
security lapses do not occur. This
assassination of its own type and that
is why perhaps this security apse was
there. I am using the word. ‘perhaps’

because the matter is under mves’u—-

gatlon y
I want to make 11: clear that be!ore
Rajiv Gandhi went to Tamil Nadu we
knew about the security risk: 1t-was

. conveved to him. It was conveyed to:

the officials of the Tamil Nadu Gov-
ernment. The Governor of Tamil

Nadu was in constant touch ‘with the”

Government of India and, if I may
sav so, also with the AICC and he-was’
pretty sure. (Interruptions). This is
my informatlon, Fotedarji, and you
can check it up. B

LR

o wATRT eI (ST gITW) ¢

n¥ertz @Y sar fror B gssy
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[ o atoda]

eyt & & fewr wofa it @
. (wregmm)

SHRI CHANDRA SHEKHAR: I am
not aceustomed to this and I am not
obliged to speak like this. (Interrup-
tions).

st @laron &ady ¢
faq

SHRI MAKHAN LAL FOTEDAR:
May I clarify that the Governor of
Tamil Nadu was not at all in touch
with the AICC or with any func-
tionary of the AICC there?

SHRI CHANDRA SHEKHAR: 1
think Shrimati Margdaret Alva is a
furictictiary of the AICC. She was in
toudh With the Governor. She had a
diseussion Wwith him and he sald that
s sscatity arrangement had been
pinds. You check up with her. 1 do
Aot say things without chetkitig. And
I fot it ¢hiedled up With Mry Margaret
Alva, So I say that all precautions
Wete taken

SHRI P. SHIV SHANKER: Sir, may
I have a minute? I would just like to
make one submission to the honoura-
ble Prime Minister., Because anything
that he would say might prejudice
the -inguiry, I would request him to
say it in a manner whick does not
prejudice the inquiry. That s all my
submission.

SHRI MAKHAN LAL FOTEDAR:
Since you have mentioned about Mts.
Margaret Alva, if I remember it cor-
rectly, the Governor had desired that
Rajivii should not stay for that night
at a partdicular place.

SHRI CHANDRA SHEKHAR: That
i right.

SHRI MAXWAN LAL FOTEDAR:
It was not about the meeting or about
th& pecdutlty arrangendent or anything.
THere Wwas nothing aboit this case.

W gar

‘SMHI CHANDRA SHEKITAR: But I
only said that even the Goveriior was
in tbudh with the AIGC about the se-
curity arrangement. - ,

[RAJYA BABHA ]
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SHRI- MAKHAN LAL FOTEDAR:
Not about ‘the security arrangement
but only about the staying arrange-
ment. . 5

SHRI- - CHANDRA- SHEKHAR:
Because that was pary of the security
arrangement, the Governor said that
Rajiv Gandhi should not stay in a
priveate place and he should stay only
in the Governor’s House. That was a
part of the security arrangement, that
was not a part of hospitality. That is
the only thing I say. .

I agree with my friend, Mr. Shiv
Shanker, and that is why I said in the
morning that I would not like to say
anything. That is why I am saying, ih
a very guarded way, and I shall not
speak beyond a point where it might
prejudice the ihquiry,

Mr. Vice-Chairman, Sir, there are
many possibilities and we are having
all possibilities looked into. 1 know
that there may be remifications within
the country outside the country. I
assure the honourable House that
everything will be taken int, con-
sideration. Already all aspects are be-
ing covered. T am at a ' disadvantage,
Mr. Vice-Chairman. As my friend, Mr.
Shiv Shanker, came tfo my rescue,
what little I know about it, T am not
able to shdre it with the House. But
1 surely agree that there was somie
lapse, but this lapse was not fbecause
of negligence,.

An honourable Member said that
all the police officials fled away from
there. The matter is being investigatl-
ed. We don’t want to contest any-
body’s statement, but we ‘have been
provided with the pictures of the
polide officials trying to control...

SHRI S. S. AHLUWALJA: On @
point of information.

SHRI CHANDRA SHEKHAR:. I am
not yielding,

SHR1 S. S. AHLUWALIA: I want
one informatien from the Prime Min-
ister.-- -
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SHR] CHANDRA SHEKHAR: I am
not yielding.

SHRI S. S, AHLUWALIA; He s
talking about the security arrange.
ment. Then where was the ambu-
lance? An ambulance ig required as
part of the security arrangement..

(l'rwerruptwns) Where was that
*ambulance? Why wag Rajiv Gandhi’s
body taken in a police van and why
not in an ambulance? ... (Interrup-

Short Duration

ltiom) ..
" SHRI CHANDRA SHEKHAR Mr,

Shiv Shanker, should I answer this?
.. (Interruptions) ...

THE VICE-CHAIRMAN
BHASKAR ANNAJT
Please sit down.

SHRI S. S. AHLUWALIJA: Plesge
reply to this.

st wwar wfgw
gEw 1Y § qaned

= fey iferar : 7@
qar § e aﬁ;!?;r s oY wf
g fam gt wurw weY ¥ q@ W
grw ¥ awwr fr. . (vowew)

THE VICE-CHAIRMAN (SHRI
BHASKAR ,ANNAJI MASODKAR):
Myr. Ahluwalia, the Prime Mamster is
not yielding.

ot gtadfa far ugqmﬁm TR
L €4 aawcr ¥ 7 R NGy A A0 o

?"rfr T g 1&F T qar ww;ﬁ L1104
e 7% Tegidt 1 agt L
, T Ak TR Yt gwE ).,
(umm) ag awar &Y ard A
arw ag_dmfet &t g @ @
ﬂamwfa oy fev oeda egt
*qY? ... (wamE)

THE VICE-CHATRMAN (SHRI

BHASKRA ANNAJ; MASODKAR):
He is not yielding. Please sit down.

«f gty fog syowrfaer
ag ¥ fedy niwﬁzﬂmrms w2
mwh wgf 9T sar depficdt o

7y daUfedY seic MY arg FW T '

(SHR1
MASODKAR:

! TETT AR AN
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fotet dwgfeerat ara‘rga'g et Wfzw

T & At Un geds w8,
A w g, uw e avgl g, A
g feq Fgr @7 gEET 9 WA
Zrfag |

THE VICE-CHAIRMAN (SHEJ
BHASKRA ANNAJ; MASODKAR):
Mr, Ahluwalia, plesse sit down,

SHRI CHANDRA SHEKHAR. Mr,
Vice-Chairman, I donw’t know, This is
a new information that I have got
and it will be looked into whether an
ambulance wag there or not, I shall
not go into the detalls as to why his
bedy was taken in a police van and
not in an ambulance, because many
things 1 am not entitled to say. So,
what little I know, only that I cean
share with the House.

SHRI PARVATHANEN] UPENDRA:
Press reports say that the PCC did
not want the ambulance becsuse they
had to pay for it."Fhat was the news-
paper report,

SHRI CHANDRA SHEKHAR: Ne,
that is not correct.

SHRy AJIT P. K. JOGI: The PCC
never pays for the ambulance. It is
your duty to provide for it.

SHRI PARVATHANENI UPENDRA:
I only quoted from the press,

SHRT VITHALBAO MADHAVRAO
JADHAY: Why say. .. (Interruptions)

& gtaofinr ey 1
gao o Ty ¥ :
wwate - af foray gt §u
a1 Tar wrl ... (wreewm)

THE WC&CHAIRMAN (SHRI
BHASKRA ANNAJ; MASODKAR):
Pleage sit down, Mr, Yadav.

SHRI P. SHIV SHANKER: This
shows how serious Mr. Upendra is.

SHR]I PARVATHANENI UPENDRA:
I quoted from the Press reports,
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SHRI MAKHAN.  LAL FOTEDAR:
It sh,ows how mean he is (Interrup-
twns) . N

SHRI CHANDRA SHEKHAR Mz,
Vice-Chairman, Sif, it is not a fact.
I do not know what the reason Wwas;
why the ambulance was not there.
But surely money part should not
have been a reason for this. This is
what -1 believe because an ambulance
doeg not require much money, and
the local ambulance js always present
for VIP’s security., It should have
been there. If it was not there, I do
not know the reason for it.

About the terms of reference, many
friends have made this suggestion.
That suggestion has been made by the
Congress President {5 me. I have re-
ceiveq a-letter from him. I sent the
terms of reference for his suggestion,
He has sent some suggestions tg me.
They are being discussed at the offi-
cial ‘level. When he comeg back, we
shall amend the terms of reference
getting the advice of the legal lumi.
nary, Mr. Shiv Shanker. I just talked
to the former Law Minister, Mr.
Bhardwaj. There are cartain compli-
cations about it. I do not like to dis-
cuss them now, But I assure you, Mr.
Vice-Chairman, thay the terms of re-
fererice will be changed to thesatis-
fa¢tibh of the Congress Party because
we do not want to conceal anything.
That is another thing,

The third question which was rais--

ed by my friend, Mr, Sikander Bakht,
is about the repercussions. After the
assassination of Mr. Rajiv Gandhi, all
possible precautions were taken. 1
know that. something happened. in
Tripura, something happened in
Andhra Pradesh, something happened
in Tamil Nadu. The situation wag
brought under. contro]l within hours,
as .soon ag I got the news from my
friend, Mr. Upendra,.and Smt, Renuka
Chowdhury. If Smt..Renukg . Chowd.
hury is here, she will vouchsafe that
she got al] the protection within half
an hour, In Tamil Nadu also...

SHRI DIPEN GHOSH: Mr, Vice-

Chairman, Sir, one second, if you can _
- B - - -
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give me, After visiting Tripura, com-
ing back to Delhi I met the Prime
Minister at 7 Race Course Road. e
telephoned the Home Department, and
he confided to me that the Central
Government had not received from
the State Government any report. The
State Government did not seng any
report to the Central Government
about the vandalism.

THE MINISTER OF FINANCE
AND THE LEADER OF THE HOUSE
(SHRI YASHWANT SINHA). They
wil] not.

SHR] DIPEN GHOSH: T told him.
(Interruptions) They did not send
any report to him,

SHRI CHANDRA SHEKHAR: Mz,
Vice-Chairman, all the State Govern-
ments think that they deal with the
security problem and the law and
order problem. Generally the State
Governments do not inform anythmg
to the Centre unless and until it goes’
beyond their scope. Even in the case
of Andhra ang -Tamil Nadu, it was
not that the State Governments

in-
formed. - It was the individuals who
were affected by that, Shrimati

Renuka Chowdhury, Mr, Upendra, Mr.
NTR, Advaniji and others who might
have informed about it. Unfortunately
we did not get any message from
Tripura. In Tripura, in the ipitial
stages that was a bad thing. But sub-
sequently, my dear friend, you also
played some 'role which is not very
laudatory (Interruptzons)

SHRI DIPEN GHOSH. What-is-
that? Tell me. It is not a question of
laughing away.

SHRI CHANDRA SHEKHAR: I am
not laughing. I am sad about it. .

SHRy DIPEN GHOSH: 1
shown that photograph to you,

have

SHRI CHANDRA SHEKHAR. Why
do you not hear me? First there was
reaction. Somé ™ CPM leaders and
workers werg -attacketl, After two
days,- the CPM warkers also retalia~
ted- (Interruptions)..: -
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SHRI DIPEN GHOSH: No, it is a
parent*, I say. It is not a fact, Mr.
Vice-Chairman, It should not come
from the mouth of the Prime Minis‘er,
I had met the Chief Secretary. (Per-
sonnel), Your Chief Secretary did not
utter this thing.

SHRI CHANDRA SHEKHAR: No
loud speech from any side is going to
change my views. (Interruptions)

I saig that in the initial stages your
party workers were attacked, but
after twa, three days you also attack-
ed, Thig is unfortunate whether it is
from this side or that side,

SHRI DIPEN GHOSH: No, The vil-
Iagers fled fo the jungle. They could
not retaliate. (Interruptions) I have
shown you the photograph. Why
don’'t you trust me? .

SHRI CHANDRA SHEKHAR: You

know that after getting the pheto-

graph,.

SHRI ASHIS SEN (West Bengal):
This is Prime Minister’s partisan at-
titude openly and clearly.

SHRI CHANDRA SHEKHAR. 'If
my attitude had been partisan, there
would not have been peace. (Inter-
ruptions) i

SHRI DIPEN GHOSH: When did
you get the report from the Tripura
Government?

SHRI CHANDRA SHEKHAR: Mr,
Vice-Chairman, 1 myself said that 1
did not have the report. Otherwise I
would have acted on it, Only when I
came tg know about it, I tried to find
out the report, and the report that I
found was not a very happy one.

SHRI DIPEN GHOSH. That is a
tailored report, I say that the Chief
Secretary -was a Joint Secretary in
the Home Ministry when Mr. Santosh
Dev was the Minister of State for
Home Affairs.

SHRI CHANDRA SHEKHAR: 1
don’t discuss individuals here.

*Expunged as ordered by the Chair,
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THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR):
Mr, Prime Minister, you may proceed.

. SHRI CHANDRA SHEKHAR. Mr,
Vice-Chairman, we. took all the pre-
cautions after that, -~

=t fawu aw : § faw uF .
faae ur, wat ) § fagor & sof
g1 far agd dfie FT mrar § o
faqar svm g ) gt wE g’m:r
Ofsifems ot qx & T w5
AT I/ T G 'ﬁﬁﬂir zvr
(swweta) . . . gAST WA ¥ (a‘fg
(Srwm) . . .38 TEITFE rraa‘é‘r'
g 7 fow ag FaAT wTg @ ‘g
fagur & @t gwax W et feem

(qew) . o W R

SHR] CHANDRA SHEKHAR: Mr.
Vice-Chairman, it is bis assessment
but unfortunately the Government of,
India will go by the assessment of the
Governor whp has to report about the-
situation there. There is a legally
elected Government and’ my friend
from the other side has beep object-
ing all the time that the Government
was interfering too much in the State
affairs, Ak

i

SHRI RARVATHANENI UPENDRA
W‘hat about Blhar'?

SHRI- DIPEN GHOSH: Have you.
re¢eived the report from the Governor
of Tripura? Tén IAS officers have sub-
mitted- a° memorandum to the Chief
Election - Commissioner.” Ten senior
IAS officers posted in “Tripura have
sdiq that unless the administraition is -
hauled up, there ' would not be~ any
free and fahr polls,

SHRI CHANDRA SHEKHAR- If~
that report is with the Chief Election"
Commissioner, he is a Constitutional
authority, he will take a decision. He
need not take my advice on that point. -
But I have not received anything.
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THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR):
Mr. Primme Minister, you can make
your point, You don’t interfere,

Short Duration

SHR} CHANDRA SHEKHAR: 1 am
not. They are intervening, Mr. Vice-
Chairman, as soon as reports came
from Andhra, I took action on my
part, 1 tried to contact the Chief
Minister or Andhra Pradesh who was
not available for some time; I was
seafching for him in Hydera-
bad but he was in New Dethi. No
sooner did I contaet him than he took
action and he reported to me every
twg hours about the developments in
Andhra Pradesh. So if any lapses did
occur, at least I have no report of
that but in the initia] stages there
were losses and I think those losses
were quite enormous, My friend, Mr.
Upendra, hes meade some report. Shri-
mati Renukaji has made some report.
But that is an unfortunate incident,
Whep they wanted that these incidents
should be inquired into, the Chief Min.
ister agreed for a judicial inquiry and
also for an assessment of the losses.
As soon as Mr. Upendra met me,
within an hour, I responded in a
written letter that the Chief Minister
had agreed to a judicial inquiry and
also to go into the compensation part
of it. But unfortunately, perhaps, my
letter was not enough and they waited
for something more for ending the
hunger gtrike by Mr. N. T. Rama Rao,
I am very sorry to say that a great
leader of his stature had to suffer this
agony for two days which was not
nkedsiary aceording to me. After hav-
ing the sssurance, not the assurance
of thp Government of Andhra Pradesh,
a written reply to Mr. Upendra that
their demands are being conceded...

SHRI PARVATHANEN] UPENDRA:
But the ¢ulprits were not apprebend-
ed. That i the miin thing.

SHRI CHANDRA SHEKHAR: !
have answered every thing. Those
culprits who were named in the FIR
were all apprehended. But some cul-
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prits were named because of politiecal
controversies and they could not be
apprehended. But thoge whose names
were in the FIR, they were arrested
according to the information that I
received from the State Government.
But we are all culprits in the eyes of
each other. My friend, Mr. Shiv Shan-
ker was just now telling me I should
be under strain. Perhaps he should
have asked Ahluwalia for the things,
as to who is responsible for the mur-
der of Rajiv Gandhi. But I am big
enough to tolerate such gimmicks
from such small people in this matter,
But there should be same limit... (In-
terruptions) ...

SHRI 8. S. AHLUWALLIA: What are
you taking about? What did you say?
... (Interruptions) ...

¥gtaT qET i w<d & 1 ¥
Far g war ? w gw-fafre gwe
AT FAEY 1. . . (TET) | L

g wavam & TV waAv eT et
W7 qarew HEAwa N e wE
(s gy wTw WE@) ¢ GAEWILL
WERR, IR FET. . . (wmET) L.

SHRI CHANDRA SHEKHAR: I
would request Mr. Shiv Shanker as
the Leader of the Congress party t{o
search their own hearts, Mr: Subodh,
please sit down. (Interruptions). Mr.
Vice-Chairman, you are in the Chair.
Mr. Shivy Shanker is the leader of the
Congresg party. Is it going to be the
level of the debate where a Mem-

ber of the Congress Party ecan
rise from his seat and - accuse
the Prime Minister, howsoever

small he may be, of the murder of
Mr. Rajiv Gandhi? If you think that
it'is going to add to the prestige of
the Congress party, you be satisfied
with it, I have nothing tp say. And
it has gone on record ang Mr. Vice-
Chairman, Sir, you did net coensider
it fit to expunge it from the proceed.
ings. Is this the level at whieh we are
going to discuss this matter? I knew
what situation I am dealing with. We
are dealing with a grave situation. 1
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am Prime Minister for a few days, for
11 days or 15 days. But the nation is
to survive. The nation ig to survive
many Prime Ministers, howsoever im-
portant ang great they may be, This
nation has survived Pandit Jawahar-
lal Nehru, This nation has survived
Indira Gandhi, This nation hag sur-
vived... (Interruptions)... many a
great people.

SHRI GURUDAS DAS GUPTA
(West Bengal): While totally agre-
eing with the Prime Minister, I im-
plove updn the leader of the Congress
party to kindly tell us whether this
is the future that that party shows to
the nation.

SHRI §. 5. AHLUWALIA: The peo-
ple of thig country will decide the
future. (Interruptions) Who are you
to interfere in a party matter?

THE VICE-CHAIRMAN  (SHRI
BHASKAR ANNAJ1 MASODKAR):
Mr, Ahluwalia, please sit down, He
is responding.

SHRI GURUDAS DAS GUPTA: Is
this the decorum of the House, Mr.
Vice-Chairman?

THE VICE-CHAIRMAN
BHASKAR ANNAI
He is responding.

(SHRI
MASODKAR):

SHRI GURUDAS DAS GUPTA:
Nobody can be allewed to behave in
this way as has been done. We are
reeling under the shadow of a great
tragedy and instead of being alive fo
the situation, instead of being respon-
sible, we are behaving in.a mosi
irresponsible way.

THE VICECHAIRMAN
BHASKAR ANNAJY
He is responding.

(SHRI
MASODXKAR):

SHRI P, SHIV SHANKER:. Mr
Vice-Chairman, Sir... (Interruptions)

THE VICECHAIRMAN ({SHR1
BHASKAR ANNAJ; MASODKAR):
The Prime Minister has said some
thisg. Now he is responding. Kindly
listen to it.
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SHRI P, SHIV SHANKER: Mr.
Vice-Chairman, Sir, I can wel} under-
stand the agony that has been expres-
sed by the hon. Prime Minister. It is
unfortunate—in fact, I referred even
yesterday witha very heavy heart—
that we have been, for the last couple
of years, downgrading the position of
Prime Minister, What has been said
by my colleague, I would like to make
the position absolutely clear, cenpot
be the views of my party in any form.

SHR71 CHANDRA SHEKHAR: Mr.
Vice-Chairman, Sir,... (Interruptions

I do not go inty whatever he has said,
(Interruptions)

SHRI DIPEN GHOSH: Let it be
expunged from the records,

SHR] CHANDRA SHEKHAR: I is
all right. Let it be on record. People
should be known by ..(Interrup-
tions)

ot o sosior Y ¢ 0 FaqeTsu
wgea, crige wiw Avd ) & mrod
HqTAY J 4F AT3F7 91887 § 4 o agex
figar fodt swror ¥ 9 g fod) ogen
9T T ATCW JAT FFOT & war ?
# wat  fearesc &1 wdm W
JEEAT 9T FGrav wiayr, nufk wuv ol
9T gear &7 srdm erar qur ) @Y
T TH G@ *T CuIMg & gt ar

aff @ W ? g qwRr
wERT § |
AN (3 WwwT W

wamer): T, QW Wk ruree nff &
T |

The Prime Minister is explainiog
what the position is,
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(Interruptions)
THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJ] MASODKAR):

Let us hear the point of order.

SHRIMATI JAYANTHI NATARA-
JAN: Sir, I am also saying the same
thing....

SHRI CHANDRA SHEKHAR: Mr,
Vice-Chairman, Sir, even at this stage
1 fully agree with my friend, Mr,
Shiv Shanker that we shoulgq not
indulge in this type of acrimony be-
cause times are quite difficult and [
do not know what the future has in
store for us. Let us try to forget the
differences for some time on some
issues and the tragedy of death is one
on which we should try to forget
about the political differences. I agrec
with many of my friends that it is too
great a tragedy to be taken in such
a frivoloug manner. I think that the
whole House should cooperate in find-
ing out the forces that are responsible
for this assassination and I assure you,
Sir, and the House that Gavernment
will spare nothing to see that all
those forces who are respons1ble for
this type of a heinous crime are eX-
posed. I am also grateful to the people
of this country that though the shock
wag serious and they were stunned
yet they responded in a very maturs
manner, in a very calm and orderly
manner. Some small incidents did
take place, That is unfortunate, that
should not have happened, But even
in those matters inquiry is being held
and if something comes out, the guilty
‘persons ‘will be punished. If compensa-
tion is necessary, compensation will
be given to those people. About the
SPG and all those things, I do not
want to go into all those details be-
cause it ig .true that the Act js such
that the SPG cannot be posted without
amending it because we are under a
rule of law. But there are equally
competent security, forces which can
take charge of it and they have taken
change of it, And I can assure you no

sooner than did we get any informa-

tion” about any individual, whether
he ig a member of a political party
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or an official and anybody else, we
tried to provide, all security to him. ..

SHR] KAPIL VERMA. What about
the threat to Rajiv Gandhi ang what
steps dig you take?

SHR] CHANDRA SHEKHAR: We
got the reports about Rajiy Gandhi
from time to time it had been a chang-
ing situatipp and all the time we had
been alerting the State Governments,
alerting Mr. Rajiv Gandhi, trying to
take precautions according to the
security risk involved in particular
areas. Earlier there were risks in other
areas, Tamil Nadu was not one of,
those areas but only a month or two
back we got that report. We alerted
the Tamil Nadu Administration. We
alerted all the agencies...

SHRI KAPIL. VERMA: What {ype
of alert was given? I think it was only
a general alert.

SHRI CHANDRA SHEKHAR: I
can’t answer what type of alert was
given; it is not possible for me but
it was not a general alert. A gene-
ral alert is a security threat. Those
who have dealt with the police and
security matters, they know better.
They are made in a specific manner
that these are the forces from which
we fear, we have some apprehen-
sion, and we should take all  the
precautions. But these are matters
which cannot be shared in the House
because security arrangements are
made by the Intelligence Officers on
information. For that, all the time
we do not get evidence, but only in-
formation. Information is one thing,
evidence is- altogether different. If
I say something, all the hon. Mem-
bers get up and say, “What is the
evidence?” 1 have no evidence for
this, but “information” may be more
correct even without having any
evidence for that purpose and there
comes the delicacy of making ar-
rangements of security and that is
why I was saying that we should
have some restraint about this mat-
ter. I was saying about the leaders
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of various political parties — my fri-
end Upendra said—the day this inci-
dent took place, I was in touch with
Mr. V. P. Singh and V. P. Singh
rang me up and at that time I told
him that I had heard that some slo-
gans could be raised agamst him
and that he should be cautious. If
he comes or mgves somewhere, he
should inform either my office or the
security “forces and all the security
was provided. ' Yesterday, someone
came to me and he-said that the
seturity was not adequate. An offi-
cer of Joint Director's rank went to
his house and he got all the infor-
mation. It has not happened about
only V. P. Singh, but about all the
persons who according to the Intel-
ligence Services are under security
risk. We have taken all precau-
tions because, Mr., Vice-Chairman,
there are certain forces in the coun-
try which are not only targetting in-
dividuals, but they are also trying to
create a chaotic situation, a situation
of uncertainty., They target cer-
tain individuals so that they could
create s)me confusion in the demo-
cratic system of the country. There-
fore, we..lave to be very alert till the
elections are over.

The day Shri’ Rajiv Gandhi was
assassinated, ‘the next morning, in
various countries of the warld, news
was spread on the television and the
radio that India was ablaze, that it
was falling apart. The first question
which the delegations, which came
to Delhi to partlmpate in the funeral
of Shri Rajiv Gandhi, esked me was:
‘How was it that we got this news,
but here things are going on peace-
fully?” They were thinking that
there would be turmoil and trouble
in the Capital, Delhi. I salute the
people of .the country. I congratu-
Iate and thank all of you for what-

ever co-operation you have extend-
ed.

I would appeal to the leaders of
all the political parties. Please have’
some self-restraint because the com-
ing days are one of ordeal and difi-
culties, I assure you nothing would
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be left undone in order to see that
these forces are found out. I assure
you. I can understand the agony of
my friends in the Congress Party.
Some friends s2y that I want to con-
ceal something. Nothing like that.
The day I had a letter from the Pre-
sident of the Congress Party, within
one hour, 1 replied back. I got his
suggestions, but these are to be dis~
cussed at the level of legal lumina-
ries like Shri Shiv Shanker and Shri
Bhardwaj and officials of the Govern-
ment of India. Whatever sugges-
tions are there would be accepted
without any comma or fullstop; noth-
ing will be changed. But all of us
know the implications. Certain im-
plications are there. As you know,
a Supreme Court Judge has already
been appointed as the Inquiry Com-
mission, The Government on its
own, suo motu cannot take a deci-
sion. We shall discuss it with Jus-
tice Verma and then whatever chan-
ges are necessary will be made,

Mr. Vice-Chairman, Sir, I once
again appeal to this House and to
the people of the country. At this
trying time for the nation, we should
forget our petty differences and try
to fight the forces, the divisive forces,
the forces of destabilisation, which
are at work in the country. Thank
you.

SHRI A. G. KULKARNI (Maha-
rashtra): Mr. Vice-Chairman, Sir, I
have nothing much to add now after
all this discussion. But I would
only make three points.

Mr. Sikander Bakht was talking
about the permissive atmosphere of
violence. .. .But I would ask, who is
respons1b1e for . this? I squarely
blame ‘the Rath Yatra and the Ayo-
dhya agltatmn This “{s what had
created "the atmosphere 'of ' vialence
which ultimately -culminated: in such
a- drastic happening.

Slr ;n Maharashtra, the B.J.P. has
an ally. . ‘Though, Mr. Chavay- has
riot - named, in Pune, the B.J.P.%s
ally, the Shiv Sena, said that there
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[Shri A. G. Kulkarni]

was nothing wrong in Mahatma Gan-
dhi’s assassination and that a statue
should be ereeted for Nathuram
Godse. I would appeal to the Prime
Minister such mischievous people
who have really done the maximum
harm to the country should be jailed
immeadiately. The B.P.J. has Ram
on the lip and Nathuram Godse, in its
heart.

SHRI S. B. CHAVAN: Mr. Vice-
Chairman, Sir, there is one point.
The Prime Minister was pleased to
make a statement outside that inter-
nal Emergency was not going to be
imposed. I want him to bring it on
record here. 1 would like him to
say whether he confirms this state-
ment which he made outside.

SHRI CHANDRA SHEKHAR: Sir,
I do not know how this idea came
into some fertile minds. The day
Shri Rajiv Gandhi was assassinated
or the next day, somebody could have
thought of Emergency. But after
seven days, when things were calm
and quiet, somebody thought of this.
For the first time I read this word
emergency in a statement made by
the President of BJP, Mr. -Murli
Manohar Joshi. The next day this
statement was again made by Shri
Pranab Mukherjee, the spokesman
of the Congress party. Except for
these two luminaries, I have not
heard this word from any other res-
ponsible person, nor has this word
entered ijnto my imagination. It was
only these two great people who re-
minded me of emergency which is
not a very plausible one for me...
(Interruptions) ...

st wrftm ware Qg e,
g9 HAT ST N WY wgTA AT /TN
fRaT ¢ ) 9w 9% ©7 ¥ winfog &
o W S 2y atw @ Y Sw

f5
wog Ay gavy faer foar o, wread
off & WY qig @ ® @ oY ag
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sy W MET ;. wrIATT Y {
TR § 3g 19 Sy AT 9§ WY
Sg WA M G a7 REATI AT AIE
TE 90 | "ttt A7 €Y I warar
fo dxf ¥ ox AgyrT ¥, ag wer
YT wE &, w9y @A §, wad
ag gaT gt Y, odionlio 7T I
€1 | feedt & wq@d & W S
BT | Y T wge B gz e
ff yr A, afew gwwEr &1 AN
wex 1975 ¥ g mrar g A
WAIRT ST & AT qOw TR AT
oA, .. (wwaw)

. SHRI S. B. CHAVAN: So also
about the elections. Are the elec
tions going to be held in time? ...
... (Interruptions). ...

SHRI A. G. KULKARNI: All that
I wanted to say is the BJP have
Ram on their lips and Nathuram
Godse in their heart ... (Interrup-
tions) ...

st venltn wate WEY ¢ SO,
noFy ag W A femr g fw agar
arfesa dfege § wav ar, g% I
wHg AE ¥ oF  qEwIT A/, Fui
A @ Uw gowa §, SRR O aife-
oo foer, Ufege § gg w9T Wy

Y wime o w ., (eeww)

JqaATeaT (s WRTT  SEHIE
AIENEET): AT &5 R, EY N4, L.
(wwram™)

SHBI A. G. KULKARNI: Mr. Viee-
Chairman, I want to draw the atten-
tion of the Prime Minister that action
should be taken against political par-
ties like the BJP who have Ram on
their lips and Nathuram Godse in
their heart. What action is the ¥lome
Minigtry teking? The second point
is I fully agree with the Prime Minis-
ter that internal and: external forces
are trying to destabilise this countyy
and we are going through a - greet

(%]
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crisis and for that purpose these rum-
ours of emergency should be cleared
at the earliest ... (Interruptions)...
These rumours of emergency came
because of the time gap in the an-
nouncement of elections by the Elee-
tion Commission. This created con-
fusion in the minds of the people, I
am happy that you have categorical-
ly rejected these rumours. But you
should have done that earlier. It has
been pointed out that elections
would be sabotaged between today
and 12th June ... (Interruptions) ...
For that purpose I again request the
Prime Minister that security arran-
gements should be beefed up for the
leaders of all political parties. The
country is going
crigsis and elections must be held on
Schedule. These magazines have
written that this country is going to
breek and this country will be frag-
mented. I think that the Prime Min-
ister should take steps with all the
powers he has as Prime Minister to
see that such trumours are scotched
outright. Thank you, Sir.

SHRI S. VIDUTHALAI VIRUMBIL
Mr. Vice-Chairman, Sir, what ought
not to have happened unfortunately
happened in India, taking the life of
the late Prime Minister, Rajiv Gan-
dhi, and also the lives of other in-
nocent persons and police officers
who lost their lives in the bomb
blast on the night of May 21, 1991,
Mr. Vice-Chairmam, Sir, today we
came to khow through the Press me-
dia that the State Intelligence Wing
did receive a message from the Cen-
tre on May 17 or 18 alerting the Gov-
ernment of Tamil Nadu.on a possi-
ble threat to Mr. Gandhi’s life. In
spite of it, the required security ar-
rangements had not been provided.
Everybody knows that merely sur-
rounding a VVIP by the police offi-
cials and constables only is not suffi-
cient to protect the person.

Sir, we condemn violence in any
form in all aspeets of lite. We

hope that the Government would find
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out the culprits and punish them ac-
cordingly.

When Tamil Nadu was under the
leadership of Dr. Kalaignar, the late-
lamented Prime Minister Rajiv
Gandhi visited 'Tamil Nadu eight
times, both ag Prime Minister and as
the Opposition leader. He was safely
protected by tight security arrange-
ments even to the extent that even
his own partymen not holding valid
passes could not reach him. This
strict vigilance was only to protect’
the former Prime Minister. Bui now
I am informed that a police official‘s
daughter, who is in a foreign count-
ry, at about 11.00 P.M. on that day
gave out the news about the bLomb
blast on Rajiv Gandhi which he
himself did not know till he was in-
formed Such was the calibre of the
high officials working in Tamil Nadu.

Following the assassination of Mr.
Rajiv Gandhi, there was an unprece-
dented outbreak of violence in Tamil
Nadu, The culprits singled out the
persons and properties of the DMK
and the other National Front consti-
tuents and Left parties and their
supporters and their sympathisers,
and indulged in murder, arson, loot-
ing and destruction of their proper-
ties, vehicles, election offices and
other election-rel>ted materials to

‘maim our election campaign and to

gain an unfair electoral advantage.
For example, the Murasoli  Press,
where the party organ of the DMK,
“Murasoli”, is published, has been
destroyed, and even backpapers and
newsprint paper were set on fire. The
loss incurred is still being estimated.
Even yesterday morning, on Dr, Kal-
aignar’s birthday, that is, en the 3rd
June, in the early morning, the elec-
tion van and the car used by our lea-
der, Dr. Kalaignar, parked ingide the
party headguarters, “Anna Arivala-
yam”, were set on fire by anti-social
elements by pouring petrol. Like this,
the party’s General Secretary’s
house was also ransacked and the
cars parked in the house were also
set on fire. The Deputy General Secc-
retary. Shri Nanjil Manoharan, also
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met with the same fate. Nobody has
been spared. Candidates, cadres and
even innocent people were assaulted.
Even lady candidates were not spar-
ed and they also became victims.

One lady candidate, contesting in
the Anthiyur constituency, which is
a reserved constituency, was assaul-
ted physically and admitted in the
hospital. When she was in the hospi-
tal, she was again attacked! Not
being satisfied, the hooligans went to
the house of the candidate again and
plundered cash and jewels and also
destroyed the structure of the house.
More than a hundred crores of ru-
pees’ worth of properties have been
destroyed. Such things happened
throughout Tamil Nadu without any
check by the Police Department.

In this connection, I would like to
quote from the “Indian Express”:

“Madras, May 31: The death or assa-
ssination of a polilical VVIP is taken
here as a licence to loot and indulge
in rowdyism. The trend was set with
the assassination of Mrs., Indira
Gandhi in 1984. For instance, a lady
secretary, working for a multination-
al company in the City, lost an eye
when some anti-socials stoned trains.
They also indulged in arson. But
the culprits were never arrested. Ur-
chins, armed with sticks, ruled the
sireets; ordering two-wheeler riders
to dismount and shopkeepers to
down shutters. They looted and dest-
royed property.

“There was no prosecution, and
nothing happened to the miscroants.
The same archins, older by three
years, indulged in wider looting and
vandalism after the death of MGR in
1987. But then City Police Commis-
sioner W.I. Dawaram ordered the po-
lice to shoot any one setting fire to
public transport for looting property
and the violence stopped. -

“Unfortunately, the same cannot
be said about the violence and loot-
ing after the assassination of Mr. Ra-
jiv Gandhi on May 21 night. The
whele world knew of it by midnight,

[RAJYA SABHA]
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The police had atleast six hours to
take steps against likely vandalism.
Not only was such a precaution not
taken, the vandalism and looting
were allowed to continue even on
the third day after the assassination,”

SHRIMATI JAYANTHI NATA-
RAJAN : When the DMK Govern-
ment was there, what were they...
(Interruptions). How many buses
were burn? (Interruptions)

SHRI S. VIDUTHALAI VIRUMBI:
Please find out as to who is responsi-
ble for all this. I urge this Govern-
ment of India to institute an Inquiry
Commission to look into this aspect
and make suitable compensation to
the victims killed in Sriperumbudur
and in violence thereafter. In fact, I
am told that the oral instruction was
given to the Police Department not
to take any action against vandalism
and to be passive spectators whatever
be the offence committed by the un-
ruly and anti-social elements.

AN. HON, MEMBER: When DMK
was there. how many ..., (Interrup-
tions)

SHRIMATI JAYANTHINATARA-
JAN: How many Congress workers
were ... (Interruptions)

SHRI S. VIDUTHALAI VIRUMBI:
When a tragedy takes place in a
country, people may come down to
streets and request the shop owners
to pull down the shutters. But it was
reversed this time by the anti-social
elements. Closed shops were opened
by breaking the shutters with all
tools available at their disposal and
were looted and businessmen are
unable to carry on their business.
Seven people, all belonging to DMK
Party, were brutally killed: (1) In
Thiruvarambur, Mohamed Haneefa,
(2) in Tiruvarambur, Noor Mohamed,
(3) in Salem District, Chokkanur,
Ramasamy, (4) in Kangeyam consti-
tuency, Natha K'adayur‘Ponusami, (5)
in Salem Distriet, Kondalampatti,
Kandasami’s mother Kuppayi. (6) In
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Salem district, Attyampatti, Peria-
sami, and (7) in Kadayanallur, Krish-
napuram, Pandaram.

Sir, seven persons belonging to the
DMK Party were murdered. This is
the information so far.

Even yesterday morning, 1 was
+ told that a word was given to the
Police Department not fo take any
action against vandalism and to act
as spectators whenever an offence
¥ was cemmitted by unruly and anti-
social elements as I told you just
now.

_It is widely known that this orga-
nized orgy of violence was let loose
at the instance of the AIDMK and
Congress Party...

SOME HON. MEMBERS: No, no.
(Interruptions)

S}IRI S. VIDUTHALAI VIRUMBI:
This is the notice actually published
by the Congress Party organisation,
Dharampuri. This is the notice put
up by the Congress organisation, City
Youth Congress,” Ariyalur, and one
other. These are all published by
the Congress Party. (Interruptions)

Now I come to the observation by
the ‘Hindu’ editorial.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR):
Mr, Vlrumbi,r now please conclude.

SHRI S. VIDUTHALAI VIRUMBI;
Please allow me three more minutes.
Sir, the ‘Hindu editorial” observed
and I quote: “What happended ...
during the three or four days that
followed the tragedy. had all the in-
gredients of a politically inspired and
target-specific attack. Looting, arson

gand wanton destruction of property
belonging -to the - non-Congress (1)
leaders and activists were the order
of the day, with the election propa-
ganda materials like huge -cutouts
coming for ‘the vandals’ special
attention.”’ . ’

§ir, all these atrocities were com-
mitted against DMK party members

and their allies only.to maim our -
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election campaign and to gain un-
fair electoral advantage. The Gov-
ernment of Tamil Nadu added insult
to the injury. The Government
of Tamil Nadu had arrested
about 6000, most of them miscreants,
very lately. Out of them, 2000 were
arrested against specific offences like
looting, arson and all sorts of vandal-
ism. (Interruptions) Unfortunately,
the Government of Tamil Nadu re-
leaged all 6,000 people including those
2,000 who ought to-have been kept in
remand for non-bailable offences. In
this way, the Government of Tamil
Nadu helped the anti-social elements.
Sir, the Chief Secretary to the Gov-
ernment of Tamil Nadu called a meet-
ing of the representatives of all
political parties on 23rd May, 1991 to
discuss the unprecedented outbreak of
violence. In that meeting, it was
unanimously resolved that the State
Government should constitute a Com-
misgion of Inquiry with a sitting
High Court Judge to inquire into the
said extensive violence and culprits
should be brought to book, and ade-
quate compensation should be given
to the victims. Being the decision of
all political parties, the moral duty of
the Governor of ~Tamil -Nadu is fo
abide by the decision. But the Gov-
ernor refused to institute the Inguiry
Commission giving some lame ex-
cuses. Even though he is legally en-
titled to institute the Inquiry Commis-
sion, he has not done so far reasons
best known-to him. 1 once again
urge upon the Government of .‘.[nfiia
to constitute an Inquiry Commission

for above.’

Sir, before concluding my speech, I
would like to place on record that the
gecurity lapse which has taken away
the life of late Prime Minister Rajiv
Gandhi, the Governor of Tamil Nadu
is fully and wholly responsible for
this tragedy, and in all fairness, on
behalf of my party and the people of
Tamil Nadu, I hereby call upon the
hon Governor of Tamil Nadu to resign
forthwith taking moral responsibility
for the security lapse, failing which
the Government of India should dis-
miss him from the post. Sir, we fear
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that his continuance in office as Gov-
ernor of Tamil Nadu will mar fair
and free election in Tamil Nadu.

With these words, Sir, I conclude.

SHRI MADAN BHATIA (Nomi-
nated) : Mr. Vice-Chairman, Sir, when
India was going to sleep, there was
one man who was up and above. He
was in a hurry. He had always been
in a hurry because he had always felt
that he had much to do for his
country and the time was not enough.
He had an appointment to keep. He

had & message to deliver to a
section of his countrymen.
He arrived at his place

of appointment, and the crowd surged
forward. Many of them touched him
by the hand and broke into a frenzy
of joy. To one exasperated constable.
he said, “don’t worry, relax,” These
were his last words. Then there was an
explosion and the smoke. And the
whole thing was up in the air,
Rajiv  Gandhi had been ass-~
assinated. It was through
cruel quirks of fate that he emerged
on the Indian political scene. It was
through a cruel quirk of fate that he
was snatched away from the hands of
his countrymen. During the short
intervening period he almost snateh.
ed a pen from the hands of his destiny
to write his immortal story, He was a
pilot by profession. But it was the
idealg of Mahatma Gandhi, Jawaharlal
Nehru, Indira Gandhi, the values and
the ideals of the Indian National Cong.
ress which had moulded him which
haq nourisheq him, nurtured him and
had left an indelible imprint upon hise
sensitive mind. It is because of this
that when the tragedy of his mother
cast a mantle upon him to shoulder
the responsibility of this great country
he was not found lacking. All other
political leaders and political parties
have their sectarian constituencies.
He was the only political leader whose
constituency wag India, who by his-
tory of the Congress and by heritage
was best equipped to speak the voice
of the soul of India, the voice of the
unity of India, the volce of oneness of
Indian nationhood, the voice of secu-
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larism, the voice of restoration of the
pristine glory to this country in the
comity of nations, the voice for the
uplifiment of the poor and the down-
trodden. That was Rajiv Gandhi. He
was a man of scienee, He had inqui-
sitiveness of mind, precision of
thought ang courage to challenge
established notions and conventions
and subject them to close scrutiny. He
brought these qualities to bear upon
his struggle to secure for India a new
place in accordance with his vision an
advancing nation, a self-reliant nation,
a nation whicy, is defensively impregn-
able, a nation which is technological-
ly one of the most advanced and the
most prospersoug nations in the world.
In that way he emergeq as India’s
man of destiny but not quite. His own
destiny overtook him. Sir, I have said
these words pecause I am filled with
pain and anguish at the loss of my
leader. But when I look and come to
the discussion which is the subject
matter of today’s agenda, I submit,
Sir, that the scope of the terms of
reference of the Commission of In-
quiry which has been appointeq by
the Government and the scope of the
discussion which has been mentioned
in the agenda are tantamount to re-
ducing the political assassination of
Mr. Rajiv Gandhi to mere administr-
tative triviality, The lapse of security
facilitated to political assassination
of Mr. Rajiv Gandhi. But that was
not the cause of the political assassina-
tion of Rajiv Gandhi. The terms of
reference ang the manner in which
this discussion is sought to be raised
cover up the forces which are really
responsible for the extinction of Mr,
Rajiv Gandhi. Mr. Rajiv Gandhi was
assassinated because forces of violence
and hatred were injected intg the
body politic of India, Mr. Rajiv Gandbi
was blasted in cold blood because
there haq been a consistent and con-
certed campaign of vilification, ot

character assassination against him
almost from 1987 onwards. Never be
fore in the history of Parliamentary
democracy, has a Prime Minister of 2
country been suiojected' tp so much
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vilification, s much character assas-
sination as Mr. Ra Gandhi' was,
from 1987 onwards, with the excep-
tion of Mrs. Indira Gandhi, Political
forces which found it difficult and
impossible to fight him on the ideologi.
cal instrument of character assassina-
tion and vilification of Rajiv Gandhi.
This was the very weapon which had
been used against his mother. From
1977 onwards, it was Mrs Gandhi
who wag subjected fo vicious charac-
ter assassination through the instru.
mentality of the Shah Commission. It
was Mrs. Gandhi who was subjected
to a number of fabricateq cases’ In
order to destroy her politically. 1t was
Mrs. Gandii who was expelled from
Parliament ang was sent to imprison-
ment although ghe had been elected
through the democratic process. The
same 'game Wag indulged in, in order
to destroy Rajiv Gandhi politically
from 1987 onwards. Mr, Rajiv Gandhi
was assassinated because those whom
he trusteq and placed on the pedestal
of high office, betrayed him. They were
hollow men. They 'got too much toc
soon, to essily and their ambitions
were high, ang they unleashed a cam-
paign of personal hatred against Rajiv
Gandhi, and the pity is that all the
politica] forces in ths country hugged
them t, their bosom and lifted them
up ag if they were the messiah of the
new political moral virtues. This was
the atmosphere which Wwas created
against Rajiv Gandhi. They unleashed
the campaign of personal hatred
against Rajiv Gandhi, The things came
to such a pass that even the assassins
of Mrs. Gandhi were glorified as mar-
tyrs to judicial murder in order to
instigate the forces of violence and
terrorism against Rajiv Gandhi. What
is it that they did not do in order lo
denigrate him. They used Thakkar
Commission report ang used it as a
pretext to obstruct the proceedings of
this House and the entire Parliament
on the pretext that the whole report
hag not been placed on the Table of
the House. What did they do when

they came to power? They got
all about the Thakkar Com-
mission report. But did

any one of them—the Government or
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the parties which were supporting the
Government—seek tp place the entire
report on the Table of the House?
This was not the game. They used
another document in order to destroy
the whole Parliamentary system in
this country and used it as a pretext
not only to resign from Parliament
but for the purpose of creating a poli-
tical atmosphere in thig country, the
result of which was simply to create
hatred ang a sense of violence against
Rejiv Gandhi. Now, Rajiv Gandhi
was killed because he took a
bold and independent stand over
West Asia and put the external
forceg on notice that India and, in fact,
the whole Asian region and all the
Third - World countries would not to-
lerate the hegemony of an emerging

Super Power, o
6 r.. S
THE VICECH (SH:RI

BHASKAR ANNAJI _MASODKAR):
Mr, Bhatia, how much more time will
you take? %2

SHRI MADAN BHATIA; 'Five or six
minutes.

SHRI PARVATHANEN] UPENDRA:
Sir, it was decided in the mymming

-that Haryana would be . ‘upe ot
6 pm., and then thig n can
be continued.

THE VICE-CHAJRMAN (SHRI

BHASKAR ANNAJI MASODKAR):
That is why 1 am asking him. Mr,
Bhatja, will yoy be concluding now?

SHRI MADAN BHATIA. I have been
given ten minutes. .
THE - VICECHAIRMAN  (SHRI
BHASKAR ANNAJI MASODKAR):
There are a number of speakers.

SHRI MADAN BHATIA: I am con-
cluding.

PROF. SOURENDRA BHATTA-
CHARJEE (West Bengal): He has
reached Rajiv Gandhi now.

THE  VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR):
Let us have some patience,

SHRI MADAN BHATIA; Sir, Rajiv
Gandhi was killed because it became
obvious to the internal forceg of hatr-
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ed, violence, communalism and seces-
sionism, and their abettors and insti-
gators abroad, that it was impossible
to defeat Rajiv Gandhi through the
ballot box. Rajiv Gandhi was going to
become the Prime Minister of India.
When this became obvious, it also be-
came obvious what the rise of Shn
Rajiv Gandhi ag the Prime Minister
of India would have meant. If Shri
Rajiv Gandhi, has bccome the Prime
iy would have been the final death-
blow to the emergence of the
communal forces in the country, for-
ces. of fundamenpdalism in the country.
It would have sounded the death-knell
of the forces of secession which had
been gathering strength over the pe-
riod of last sixteen months when he
ceased to be the Prime Minister. It
wonlg have meant the rige of one
rallying force, one rallying point, for
the Asian and the Third Warld coun-
tries and would have meant that one
single Super Power would not be
allowed to exercise hegemony over the
rest of the world. It would have meant
a fierce independence on the part of
India and an exercise of her sovereign
rights as the leader of the Asian coun-
tries, as against the hegemony. of one
Super Power. It would have meant
Indie forging ahead economically and
industrially, a self-reliant country, and
a country impregnable in.defence.
This is exactly what the external for-
ces, the abettors and instigators of the
internal forces of hatred and violence,
did not want. This is exactly the
internal forces of hatred and violence
did not want and they plunged this
country into a whirlpool of caste con-
flict, communal conflict and religious
conflict, The result was, the assassina-
tion of Shri Rajiv Gandhi. These are
the forces. We are concentrating our-
selves on the security aspect. By con-
centrating ourselves on the security

lapse, we are giving a go-by to the
task of identifying the forces which
have been really responsible for the
assassination of Shri Rajiv Gandhi.

Sir, the Indian National Congress

S
!

on 6-4-91 in relation
to the State of Haryana
(Adopted)
g

has a very long }ﬁatory spread over a
period of ong hundred. years, The
history of the Indian National Cong-
ress is hallowed by the sacrifice ‘of
hundredg of thousands of Indians.
The inherent strength of the Indian
Nationa) Congress is in the ideals on
which it has lived, the ideals of se-
cularism, the ideals of onenesg of
India, the ideals of self-reliant India,
the ideals and values of advancing
nation; a nation which wil] occupy its
proper position in the comity of
natons. India will march ahead. Indian
National Congress has faceq many
trials, many tribulations, many chal-
lenges, Indian National Congress will .
rise to the occasion and will meet this
challenge. On the bhlood and. sacrifice
of Rajiv.Gandhi Indian National Cong-
resg will rise.to the occasion and bick
up. the gauntlet which has been
thrown to this great nation by the
internal forces of communalism, caste-
ism, hatred and .violence and the ex-
terna] forces which are bent upon
djsintegrating India.

But, Sir, for centuries and millennia
to come Indig wil], weep for Rajiv
Gandhi, When. history writes a chap-
ter on the contribution made by Rajiv
Gandhi to.the making of new India
time will.almost come to a stop. For
those of us who knew him so well in
flesh and blood, a feeling comes: was
it a vision or a waking dream; flood
is the musie, do I wake qr sleep?

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI' MASODKAR):
The House wilk. now take up the Statii-
tory Resolution ang thereafter we will
continue with the Short Duration Dis-
cussion.
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1 STATUTORY RESOLUTION

SEEKING APPROVAL OF THE
PROCLAMATION ISSUED. ON
6TH APRIL, 1991, UNDER, ARTE
CLE. 354 OF THE- CONSTITU-
TION; IN RELATION TO THE
STATE; OF- HAR¥ANA-

II. MOTION SEBRING REVOCA-
TION OF THB PROGLAMATION



